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ment during the year ending the
31st day of March, 1961, in res-
pect of ‘Capital Outlay on Ports’.”

DeMaND No. 133—CaAPITAL OUTLAY ON
Roabps

“That the sum not exceeding
Rs. 18,33,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect

of ‘Capital Outlay on Roads’.

DEMAND No. 134—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

“That the sum not exceeding
Rs. 9,74,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Other Capital Outlay of
the Ministry of Transport and

Communications’.”

MINISTRY OF HOME AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 45 to 59 and 122 rela-
ting to the Ministry of Home Affairs
for which eight hours have been allot-
ted.

150 cut motions have been tabled to
these Demands. Hon. Members desi-
rous of moving cut motions may hand
over at the Table within 15 minutes
the numbers of the selected cut
motions.

Hon. Members are already aware of
the time-limit for speeches.

A number of hon, Members say that
as they are sitting in the back benches
they have been ignored and some States
have not been represented and so on.
I intend to give preference to those
hon, Members who have not at all
spoken, that is, either during the dis-
cussion on the President’s Address or
during the general discussion on the
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General Budget. I will give them pre-
ference. I will give an opportunity to
all hon, Members and not only to im-
portant hon. Members, Hon. Members
who have been here long must also
coach the other hon. Members who are
sitting behind them. Every hon, Mem-
ber is a representative of eight lakh
members in a constituency. If the
same person is going to be allowed
an opportunity every time what are
others to do? Therefore I would re-
quest those hon. Members who have
been here for a longer time to stand
out and give place to the other hon.
Members. Let them also have an
opportunity. I will give first prefe-
rence to those hon. Members who have
not been given an opportunity so far.
So I will come from the back to the
front benches.

DemanDp No, 45—MinNisTRY ofF Home
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,06,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursc of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Ministry of Home
Affairs’.”

DeEmaNp No, 46—CABINET
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 34,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Cabinet’.”

DemAND No. 47—ZoNAL COUNCILS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 251,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1961, in
respect of ‘Zonal Councils'.”

JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Administration of

Justice’.
DeEmAND No, 49—PoLIcE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,60,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in

"

resp:ct of ‘Police’.
Demanp No. 50—CEeNsus

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,39,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in
respect of ‘Census’.”

DemaND No, 51—STATISTICS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,74,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Statistics’.”

DEMAND No. 52—PRrrvy PURSES
ALLOWANCES OF INDIAN RULERs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,29,000 be granted to the
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President, to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Privy Purses and
Allowances of Indian Rulers’.”

DeEmAND No. 53—DELHI
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,51,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Delhi’.”

54—HIMACHAL PRADESR
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,36,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Himachal Pradesh’.”

DEMAND No, 55—ANDAMAN AND
Ni1coBAR ISLANDS

Mr. Speaker: Motion moved:

“That a sum not cxceeding
Rs. 2,72,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Andaman and Nicobar
Islands"”

DeEmanDp No, 56—MAgwun
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 3,00,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in

’

respect of ‘Manipur’.
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DemAND No. 57—TRIPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,90,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Tripura’.”

DemAND No. 58—LAccApIivE  MINIcOY
AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,62,000 be granted to  the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day c¢f March, 1961, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands’.”

DemAND No. 59—MISCELLANEOUS DE-
PARTMENT AND EXPENDITURE UNDER THE
MINISTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,67,89,000 be granted to the
President to  complete  the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Homce Affairs’.”

DeMAND No, 122—CaPrra. OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 81,18,000 be granted to the
President to oomplete the sum
necessary to defray the charges
‘which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Capital Outlay of the
Minis'ry of Home Affairs’.”
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Mr, Speaker: Shri Thimmaiah?

Shri Raghunath Singh (Varanasi):
But he is in the middle row.

Mr. Speaker: I think he may go to
the last seat.

Shri Thimmalah (Kolar—Reserved-
Sch. Castes): Mr. Speaker, Sir, I
thank the hon. Home Minister and his
Ministry for the interest shown and
the efforts that they exert in uplifting
the Scheduled Castes and Scheduled
Tribes people in this country. In
spite of the efforts of Home Ministry
and other non-official agencies in the
country the bane of untouchability is
still in existence. This is in spite of
the fact that the country achieved in-
dependence about 12 years ago. The
methods and the ways which the Gov-
ernment adopts for the eradication of
untouchability have been appreciated.
But still there is something wrong in
the methods and the ways which the
Government adopt for the eradication
of untouchability. If the Government
takes care to review the efforts made
and the amount of money that they
have spent for the eradication of un-
touchability, I think the results are
not encouraging. 1 do not mean to
say that the Government has pursued
a wrong policy or the Government has
not made full efforts for the cradica-
tion of untouchability, but I say there
is something wrong in our policy and
in our method of approach for the
eradication of untouchability.

The Central Government allots lot
of moncy to State Governments and
gives funds to the non-official agen-
cies for the eradication of untoucha-
bility but this has not made any effect
on the minds of the rural masses in
the country. There still exists un-
touchability in rural parts of the
country and the people belonging to
scheduled castes are suffering very
much from the disability of untoucha-
bility. Therefore, I would submit to
the Government that at lcast here-
after they must concentrate on their
efforts in the rural parts of the coun-
try and sec that untouchability is re-
moved as far as possible. The Gov-
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ermnment gives money to the non-
official agencies and I am very grate-
ful to those non-official agencies for
the work they do towards the eradica-
tion of untouchability amongst the
scheduled caste pcople. In the mean-
while, I want to make a humble sub-
mission to the hon. Home Minister
that these non-official agencies are not
so active in the rural parts as they
are active in the urban areas. They
confine all their work and all their
effor's for the eradication of untou-
chability only in urban areas and not
in the rural areas. It is high time
that the Government should see that
these non-official agencies - and the
governmental efforts are rather focus-
sed on the rural masses and see that
this disability of untouchability is re-
moved as far as possible. In spite of
the fact that we have spent a lot of
money on this work and a lot of money
has been given to non-official agen-
cies also, we cannot even count the
number of villages where Harijans are
allowed to take water from the wells.
I would submit to the hon. Home
Minister that the criterion for judging
whether the untouchability has vanish-
ed or is still in existence is to see in
how many villages the untouchables
are allowed to share the common well,
I would request the hon. Minister to
give us the number of wells that are
actually shared between Harijans and
non-Harijans. I do not mean to say
that you should give separate wellc to
Harijans. I would be the last man to
say this. Caste Hindus do not allow
Harijans to share the common well. 1
would request the Government to
make efforts in this direction. 1 think
some of the State Governments have
taken such steps but I do not know
the results. Some States are doing
that. But I want the hon. Home
M}nister to insist upon the Chief
M{nisters—as he insists on some other
things also—about this aspect of the
matter and also to see that common

wells are opened both for Harijans
and caste Hindus.
Some of the State Governments

think that they can spend the money
as they like. In the State of Mysore
I have seen that they allot lot of money
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to some of the news magazines which
publish the photographs of the Minis.
ters and flutter the M.nisters and all
that. They never carry any effect on
the masses and they never usc the
money for the purpose for which it is
given. Therefore, the Central Gox.'-
ernment should see that the money is
properly spent and it directly goes to
benefit the scheduled caste people. It
is not enough to say that so much
money has been spent. You must
also see the results. You must not
judge the results by the amount of
money that has, been spent. You
must also show some results. There-
fore, I want the hon. Minister to see
that the State Governments do not
spend the moncy unnecessarily with-
out showing any results. In the State
of Mysore, they give money without
any discreticn to all sorts of magazines
which only publish the photographs of
the Ministers and they do no! carry
anything at all about the eradicction
of untouchability. You do not take
note of it. About the money thail you
spend on ecconomic development and
all those things you could show
some results but as far as the eradi-
cation of untouchability is concerned,
you cannot show the results. But still
I want the hon. Minister to see that
State Governmenis do effective vro-
paganda about the eradication cf un-
touchability and make effective use of
the funds placed at their disposa! and
see that the results are obtained.

Now I come to the Central Adv..cry
Board. I am very happy to say that
there is an Advisory Board at the
Centre. Similarly, I learnt a few doys
ago that the hon, Home Ministcr had
advised the Chief Ministers t¢ have
similar boards at the State level. it is
all right. But I wan! to submit tc the
Home Minister that the Centrzl Ad-
visory Board should be proportiona-
tely represented by each of th¢ State
MPs. Today some States are rcpre-
sented by two or three MPs. while
some States are not represented. Simi-
larly, it should be done in the States
also. In the State welfare boards I
have seen that only scheduled caste
MLAs are included and caste MLAs
are not included. This is so in the
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case of Mysore. We want to see that
other caste Hindus are also with us;
we want their cooperation; we want
their ideas; we want to impress upon
them our grievances. Therefore, 1
would request ihe hon. Home Minis-
ter to sce that in the welfare board
at the S.ate level caste Hindus are
also included, one-third of the total
number. In addition to that at least
one M.P. of the concerned Siate—not
all MPs—may also be associated with
the State welfare board. 1 make all
these suggestions for the eradication
of untouchability and also for the up-
liftment of Harijans.

Now I come to services. In the
Home Ministry’s report it is stated
that the number of scheduled caste
candidates getiing inlo service has in-
creased. Though there is an upward
trend, but still the number is very
meagre and it is a negligible number.
The hon. Home Minister is very kind
—I have no doubt about thai—but I
want him to be kind in all the things.
He is very kind so far as smaller jobs
are concerned, but as far as bigger
jobs are concerned, he is not very
kind. For example, when the Emer-
gency IL.A.S. Examination was held,
the Home Minister was kind
enough to announce that 12} per cent
of the posts will be given to sche-
duled caste people. But unfortunately
he did not give 12} per cent. He only
said that he increased the number
of candidates to be interviewed but
the Union Public Service Commission
could not appoint 12} per cent of the
scheduled caste candidates. That is a
very unfortunate thing. I also sub-
mitted to him that in the written
examination many candidates had
passed the Emergency IAS Exami-
nation, The Hame Minister on the
floor of the Housvu—if I remember
correctly—sta‘ed that viva voce can-
not be taken as the only criterion to
judge the merits of the candidates.
But unfortunatelv, as far as sche-
duled caste candidates are concern-
ed, viva voce had nentralised their
merit that they exhibited in the
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written examination. I would hum-
bly submit to the hon. Minister that
at least now he must try to increase
the number of IAS officers from
amongst the scheduled castes and
tribes.

There is another point which I
would bring to the notice of the
hon, Home Minister that he must be
a model as far as the up.iftment of
scheduled castes and tribes is con-
cerned. No doubt he is a model—I do
not complain about it—but there is
an omission which I feel it is my
duty to bring to his notice, If you
who are in charge of the Home Minis-
try and Harijan and tribal welfare
cannot give the 12} per cent quota
as prescribed by your own Ministry,
how can you expect the State Gov-
ernments to give the quota?

13 hrs.

For example three or four years
back, the posts of Assistant Com-
missioners for Scheduled Castes and
Scheduled Tribes were adver.ised by
the Public Service Commission, car-
rying a salary of Rs. 600 to Rs. 800.
Eight candidates were selected, out
of whom five or six were Scheduled
Caste, people, but when it came to
the question of posting them, they
were not at all posted by the Home
Ministry under the plea of economy
measures. Is it not a great injustice
to us? As he knows, it is difficult
for the Scheduled Caste people to
get jobs with this salary, and it is
very regrettable that when they were
selected, they were not posted. 1
appeal to him even now to revise
his decision, and not to apply the
economy measure only to the Sche-
duled Caste people. Because of eco-
nomy, is the recruitment to IAS and
IPS stopped? I agree he has to fol-
low some economy measures, but
why should that rule aoply only to the
Scheduled Caste people? The hon.
Minister must exert his influence to
see that orders are issued to the
candidates selected.
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Recently, the Home Ministry pas-
sed an order that reservation would
apply to promotions aiso in the case
of the Scheduled Castes, Unfortu-
nately, when the order was being
implemented by the Railway Minis-
try, the High Court gave a ruling
that it was ultra vires and agawnst
the provisions of the Constitution. 1
do not know how the Home Ministry
is going to implement its order giv-
ing proper representation to the
Scheduled Castes. At this rate I am
sure for another 100 years this 12}
per cent quota will not be fulfilled.
The Home Minister knows it better
than I because he is a better judge of
the situation than I. Thercfore, I
submit that he will have to translate
his sympathy into action and sce that
the 12 per cent quota is fulfilled at
every stage and that more Scheduled
Caste candidates are recruited to the
Government  services. I am very
happy about their instructions to the
State Governments and all that, but
the instructions will only remain on
paper when it comes to actual im-
plementation. Therefore, I appeal to
him to see that as far as possible
candidates are recruited, and that
State officers are also taken for senior
posts. Shri Datar was kind enough to
say that he had spoken to the Chief
Ministers, and we are grateful to
him, but we want him to see that
every State follows it so that more
candidates are given chances in the
services,

As for improving the economic
position of the Scheduled Castes, I
request the Ministry to have a
scheme of training candidates in
some industries, and to increase the
number of trainees, since Harijan
boys, unless they are trained in
greater numbers cannot be em-
ployed in the industrfes being creat-
ed under the Second and Third
Plans. That is the only way of help-
ing these people to get some jobs in
industries. I do not say this should
be only for the Scheduled Caste
veonle, it should be oven to other
backward classes also. Of course, you
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are giving some training now, but it
is no good training 50 people this
year and another 50 people next
year, You must give training to at
least 1,000 people every year and see
that they are employed in the in-
dustrics that are coming up.

Under the land reforms, land is
given to the Harijans and other land-
less pepole, but merely giving a piece
of land does not solve their economic
problem. Of course, subject to the
funds available, the Minister should
have a scheme to see that loans are
given for the purchase of bullocks
and implements for ploughing.
Otherwise, tomorrow another land-
Jord comes and purchases the land
from the poor man for a small sum,
and the Harijan again becomes land-
less. So, I request the Minister to
draw up a scheme in consultation
with the State Governments. No
doubt, now a pair of bullocks is
made available for three or four
people, but I want the scheme to be
on a larger scale so that the people
can settle on the land and have a
definite. concrete means of living and
solve their economic problem.

The Scheduled Castes and tribal
people are not able to engage in
trade and business due to lack of
capital, because they are not born
rich. There is the Industrial Finance
Corporation to give loans of
large sums to big people. We do
not want Rs. 10 lakhs or Rs 20 lakhs.
You may have some agency which
can give small loans to Scheduled
Caste people wishing to start some
business allowing them to repay it
in suitable instalments. In course
of time. they may also become hig
businessmen.

1 request the hon. Minister to con-
sider all these things in their proper
perspective and, in the same way as
he has been pleased to give an  ex-
tension in the matter of reservation,
exert his sympathy to help us in
other directions also,
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Shri J. R. Mehta (Jodhpur): Be-
fore I congratulate the Home Minis-
try, I wish to congratulaie myself
for having got this opportunity to
take part in this debate so early. As
you have been kind enough to say,
this is a backbenchers’ day, and I claim
to be a backbencher par excellence.

1 should like to begin by congra-
tulating the Home Ministry for its
excellent work in streamlining the
administration and improving its
moral tone and efficiency, Having
said this, I should like to say a few
words about the Organisation and
Methods Division.

Casually I went through the re-
ports of this Division for the last
few years, and I came across certain
items which set me thinking, I should
like to enumecrate a few typical items
and to share my impressions about
them with the hon Members here.

Firstly, I should like to invite the
attention of hon. Members to para
27 at page 13 of the Fourth Annual
Report (1957-58) of Organisation and
Methods Division. This is how it
reads:

“New Design of form of file
cover, The lay-out of the exist-
ing form of file cover was found
to be defective in many ways.
The new form which was design-
cd after a careful study makes
provision for certain additional
entries. In the older form of file
cover the space provided for
entering the subject matter of
the file used to be covered up by
the centre flap. In the new form
this space has shifted towards the
top of the file cover and anyone
handling the file can read its sub-
ject without having to untie the
flaps.”.

As I read this item, I could not help
wondering what kind of careful study
was involved in making this great
innovation, namely shifting the space
providci for entering the subject-
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matter from the centre to the top
of the flle-cover, and whether at any
rate, this is an item for which credit
should have been taken in the an-
nual report submitted to the Ministry
of Home Affairs and placed on the
Table of the House.

Somewhat similar remarks would
apply to some of the items at page
16 of the same report. One of the
items there is:

“A list of essential reference
books which every section and
officer should keep was stand-
ardised and circulated to all .con-
cerned. Section Officers and
P.As. attached to the respective
officers have been made responsi-
ble to see that all the books in-
cluded in the list are properly
maintained.”.

The next item reads thus:

“A booklet listing the subjccts
dealt with in each section with
the name and telephone number
of the officers in charge was pre-
pared and supplied to all.”.

There is another item on the same
vage, which rcads thus:

“Special  arrangements have
been made for the supply of 500
reference books to officers and
Sections together with correction
slips issued up to date.

—

wonder if this is the type of work
which the Organisation and Methods
Division should have taken credit for
and incorporated in this report. Then
there is something wrong somewhere.

Then, there is another very interest-
ing item to which I must rcfer, be-
fore I pass on to another subject.
And that is to be found in the next
year's report. At page 15 of the re-
port for the year 1958-59, this is what
we find:

“It was decided to introduce a
form of handing over note lo be
completed by an officer of the
rapk of Joint Director and Direc-
tor of the Railway Board when

, handing/taking over charge on
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transfer, or when proceeding on or
returning from leave etc.”.

Out of curiosity, 1 got a copy of this
so-called handing-over note, and I am
surprised that there is nothing in it
for which any credit could be taken.
It is just the normal handing-over
note, containing the following parti-
culars: Name of the relieved officer,
name of relieving officer, date of
handing|taking over charge. particu-
lars of files etc. handed|taken over,
total number of top secret, secret and
important papers etc., files, etc. pend-
ing action on table, list of secret
boxes, steel cupboards, cabinets, etc.
and their keys handed|taken over, No.
and description of metal pass handed/
taken over to/from Under Secretary
(G). I ask whether this is a sort of
item which cannot be left to the
normal care of the officers who deal
with these matters.

There is another type of cases:to
which I would like to araw the atten-
tion of this House. These are also
from the report for 1957-58. They
appear at pages 9, 10 and 17. There
are three sets of cases here. The first
one is ‘Delay in the fulfilment of
assurances given in Parliament’. The
second subject relates to ‘Prompt
Supply of information to the Public
Accounts Committee’. The third one
relates to quick disposal of references
which are indicated by the Minister
or Deputy Minister. No, all these
cases are identical, the object in view
being to avoid delays, and yet, the
remedy which they have suggested is
not uniform. The responsibility to
kecp a watch over them is not on the
same class of officers in all the three
types of cases.

So far as fulfilment of assurances 1s
concerned, the work is entrusted to
the O & M Officer in each Ministry.
So also is the case of references indi-
cated by the Minister or the Deputy
Minister. But in the case of matters
concerning the Public Accounts Com-
mittee, it is the senior officer in the
Ministry who is held responsible. I
do not see why there should be this
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divergence. ' In any case, 1 feel that
in so far as the O & M. Officers taken
upon themselves the duty to follow
up individual cases of delay, they are
trying to take up work which had
better be left to others who in the
normal discharge of their duties are
better placed and better qualified to
look after that work.

It is my humble conviciion, and I
say so without presumption, that the
best person in such set of cases is the
Secretariat officers whose function it
may be to finally dispose of the cases
concerned. In other words, 1 con-
sider that any interference in the
day-to-day administration of offices is
a retrogressive and not a progressive
step. If our secretariat people, and
particularly the senior among them,
und those responsible for the final dis-
posal of cases are worth their salt and
work with their eyes open, they will
automatically see why and where a
file has been delayed and how to pre-
vent such delays. If we shift this
responsibility or fasten this responsi-
bility on any other agency or officer,
then we arc taking away the initiative
or responsibility from where it should
properly lie.

Now, two things emerg.: out of what
I have said. The first is that there is
a limit to change in methods and pro-
cedure and organisation; a permanent
O & M. Division has a tendency to
create work and make petty changes,
change for the sake of change. The
second is that there is a tendency to
over-step the limit of legitimate func-
tions, leading to what may be taken
to the interference in the normal
day-to-day administration of offices
and taking away the initiative from
those responsible for the efficient
functioning of those offices. If things
go on like this, T am afraid a time
may come when the O & M Officers
may even try to take up files and
start nothing on them, and I do not
know whether this would be desirable.

Hon. Members are aware—and I am
sure everybody in this House knows
it—of the way our own Lok Sabha
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Secretariat has been functioning.
Everybody, knows that every session,
almost every day, there are so many
innovations introduced, and yet it
does not require an O & M Team to
come and advise them here, because
here we have people who are alive to
their responsibilities and have initia-.
tive and exercise that initiative. If
any outside agency interferes, then
there would be a great discourage-
ment of this initiative.

In this context, I would like also to
stress a more fundamental point. I
venture to say that a constant change
in methods and procedure is neither
the way of good methods nor of good
administration or organisation. We
must certainly review our methods
and procedure periodically, but that
ought to be a sufficiently and reason-
ably long period. Constant change
always means lessening of efficiency,
for the simple reason that the staff
concerned have always to spend some
time and energy in the attempt to ad-
just and readjust themselves to the
constant changes in methods and pro-
cedure. The best mechanic will not
be able to do justice to himself if he
changes his tools or machines or parts
of his machines every day. I trust
that this aspect of the matter will be
appreciated by the hon. the_ .Home
Minister, and that a more realistic and
practical approach would be adopted
go far as changes in methods and pro-
cedures are concerned

Lest 1 should be misunderstood, I
should like to state that I have my
deep appreciation of the very excel-
lent and commendable work th.at the
O & M Division has been doing in
the matter of assessqlent of wo‘rk-
Joads and in effecting economies.
That is their legitimate work. But
here again, 1 daresay ?hat frequent
changes will not be desirable.

so far as the O &kMtoDlvi-
i like say
lon is concerned, I should )
:o;\ew words about Appendix II in
their Report. This purports to give
%ae number of primary receipts re-

Lastly,
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ceived and the percentage disposed of
in each Ministry every month. So
much of importance has been given to
this Appendix that out of 51 pages of
the Report, 30 pages are devoted to
this. Yet I wonder whether hon.
Members can appreciate what 1s the
significance and value of this long
Appendix. At least, I fail to make any
head or tail out of it. To my mind,
it is an entirely wrong and misleading
approach. Here the disposal is never
less than 90 per cent, and in many
cases it is more than 100 per cent. I
worked out the monthly average so
far as the first Department listed in
that is concerned, namely, the Atomic
Energy Department. It comes to more
than 100 per cent. throughout the
year. Taken at its face value, it
meang that the disposal is perfect and
that there have been no delays. Yet
everybody knows that red-tapism
reigns supreme though things may be
improving and that delay in the tran-
saction of government business 18 a
widespread complaint all round. What
is really relevant is not the disposal
of primary receipts but the final dis-
posal of the cases, that is, the grant
of the relief asked for or its final re-
Jection. I believe there are cases
within the experience of everybody
where it takes not months but years
to be disposed of. Even assurances
given by Ministers on the floor of this
House sometimes take a long time to
be fulfilled.

So my humble submission is that
this approach, as indicated in Appen-
dix II, is an absolutely wrong approch.
It is, if I may say so with due defer-
ence, something like judging the per-
formance of Members of this House
by the number of times they come
and go out of this House! After all.
what matters is how much time they
devote in this House and what is the
actual contribution they make in this
House. So we want statistics which
will give the correct picture from the
point of view of the final disposal. I
have rather a feeling that the way we
are treating the matter of disposal of
primary receipts is apt to retard the
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final disposal in so far as it leads
people to make unnecessary queries
or references just to get the primary
receipts out of the list of pending
papers. My submission is that the
O. & M. Division might usefully do
away with Appendix II and take up
the question of devising a method of
examining the flles with a view to find
out how many avoidable references or
queries were made., and how much
extira time was wasted in consequence.
Those who habitually do so should be
dealt with and brought to book.

1 crave the indulgence of the House
to pass to another subject. I do not
want to get involved in the contro-
versy going at the highest level as to
whether there should or should not be
a high-power tribunal to deal with
corruption or misuse of authority by
those in power. What I do wish to
stress is the fact—if the fact needs
stressing at all—that the present
situation is not all satisfactory either
from the point of view of the public
or from the point of view of the
services. This is a paradox. It does
not satisfy either side. One feels
that far too little is being done. That
18 the public feeling The other side
feels that too much is being done—
too much of unnecessary shadowing
and harassment. 1 feel we owe it
to the public to do something which
will satisfy them that the Government
are doing their very best. Yet we
must do it in such a manner that the
officers do not feel that they are un-
necessarily harassed or shadowed.
Therein lies the path of statesman-
ship.

I bave no doubt in my mind that the
Home Ministry and the Vigilance Divi-
sion under it have done very good
work in the direction of effecting
some useful changes in law and pro-
cedure. Hon. Members are aware of
this. It is not necessary for me to go
into details. But there are certain
wider aspects of the poblem of cor-
ruption which I should like to stress.

Firstly, my submission is that the
problem of corruption is vitally linked
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with that of discipline. Corruption
is, so to sav, the worst form of indis-
cipline, Unfortunately, indiscipline is
on the increase. My submission in
this regard is that we must take effec-
tive measures to root out indiscipline
if we are to combat corruption effec-
tively.

My Next submission is that in order
to enforce discipline, we must restore
the natural relationship between the
officer and his subordinates in the
matter of discipline. The officer should
have the requisite authority to enforce
discipline among his subordinates.
From this point of view, may I say
that I do not like a recent circular of
the Vigilance Division which says
that all acts of indiscipline should be
referred to them instead of being dealt
with by the normal officers who look
after the work of the office?

Then I suggest that the proce-
dure prescribed for dealing with cases
of indiscipline should be simplified.
At present, they are too tardy and
also not realistic. Even in the most
trivial cases, a formal charge has to
be framed in writing, evidence has to
be recorded and there are long pro-
cedures. FEven in criminal cases,
there is a summary procedure pres-
cribed for certain types of offences. 1
do not see why, if we are anxious to
check corruption and indiscipline, we
should not simplify this procedure.
At the same time, there should be no
interference from extraneous quarters.
Article 311 of the Constitution lays
down that ‘reasonable opportunity’
should be given to each officer before
any action is taken against him. But
then the question is what is reason-
able opportunity. Here again, I sub-
mit that the matter needs to be look-
ed into and we should simplify our
procedures and methods so that we
may be able to take speedy action in
the matter of discipline.

Shri C. R. Pattabhi Raman: Under
article 811 of the Constitution, the
Supreme Court has got well-defined
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rules regarding what is reasonable
opportunity.

Shri J. R. Mehta: That is exactly
my point. If the rules which have
been laid down by the courts stand in
our way, they should be simplified.
We can amend the Constitution so far
as that is concerned.

Mr. Speaker: Shri Chuni Lal—He is
absent. He had written to me that he
has not spoken at all so far.

Shri Ramaul—He is also absent. 1
will call upon Shri M. R. Krishna to
speak.

I am really surprised that even
those Members who have not spoken
so far and who are anxious to speak
are not in the House when they are
called. Shri Chuni Lal says he has
not spoken at all. Shri Ramaul is
from Himachal Pradesh.

What I propose doing is this. 1
have noted down the names of rep-
resentatives of the Opposition Groups.
Most of those Members who have not
spoxen will be given an opportunity,
16 minutes each. Today we started
at about 1 o’clock. We have 5 hours
if we sit till 6 p.m. as we have been
doing. Then there will be 3 more
hours left. How long does the hon.
Minister propose to take?

The Minister of Home Affairs (Shri
G. B. Pant): I do not know. So far
as I am concerned, it will depend a
great deal on the trend of discussion
in the House as to how long I will
take. If hon. Members do not want
to speak, I will take not a minute. I
am not fond of hearing my own voice.
But Shri Datar will speak sometime
today. I will speak tomorrow, if you
permit me.

Mr, Speaker: So for both the hon.
Ministers I will give 1} hours.

Shri G. B. Pant: I cannot say.

Mr. Speaker: It is not rigid. If the
hon. Minister wants, certainly more
time will be given.
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Shri G. B. Pant: 1 am not anxious
to speak long.

Mr. Speaker: 1 know; it is not so..
But let me not be misunderstood.

Shri G. B. Pant: I do not want to
tire the Members in any way or to:
impose a strain on the Chair.

Mr, Speaker: As far as I am aware,.
hon. Members are anxious to hear the
hon. Home Minister.

Some Hon. Members: Yes.

Shri Radhelal Vyas (Ujjain): When-
ever time is allotted by the Business
Advisory Committee, there should be
separate time allotted for Members
and for the Ministers. That will
facilitate matters.

Mr. Speaker: That is always taken
into consideration,

Shri G. B. Pant: We try to be guid-
ed by the advice of hon. Members. If
they do not want us to speak, we will
not do so.

Mr. Speaker: May we not sit till
6-30 today?

An Hon. Member: Why not 7?

Mr. Speaker: We will sit for half an
hour more today so that some more
hon. Members may be accommodated.
If each Member confines himself to
10 or 12 minutes, then I can accom-
modate still more.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): Now, there
are only few Members to participate
and so we can take 15 minutes.

Shri G. B. Pant: If there are only
few Members {o participate, why sit
longer?

Mr. Speaker: I have got 35 names
already. Shri M. R. Krishna.

Shri M. R. Krishna: Mr. Speaker,
Sir, before I speak about the Schedul-
ed Castes and Scheduled Tribes, I,
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would like to speak about the police
forces, both at the Centre and in the
States. Without going into details, I
would like to point out a few things,
especially about the increase in the
police forces.

Every day during the Question
Hour we hear about the youth move-
ment, the N.C.C. the Auxiliary Corps
and various other discipline schemes.
All these schemes and the training
that is being given to the people must
be of use to the States in some way
or other, not only during an emer-
gency but even during peace time.
The country seems to be feeling that
only through the police force many of
the evils could be curbed and that it
is an essential institution.

In most of the States there are
various types of evils and ills preva-
lent. They are all there because the
police forces are not enthusiastic en-
ough to remove them. For instance,
the colossal failure of the prohibition
policy in various States or the failure
to check gambling and other things is
mainly due to the fact that some
people from the Police Department
are enthusiastic supporters of these
because they get some illegal gratifi-
cation. There may be some good
people in the Police Department. I
cannot say that everyone who joins
the Police Department is a corrupt
man. But, still this corruption and
other things which are prevalent now
can be rooted out if we can only
think of certain other measures.

In many places the police are en-
trusted with various responsibilities
like the patrolling of streets or regu-
lating traffic and various other things.
It the States could reduce their pre-
sent number to half and if the other
half could be made up by recruiting
people on a stipend basis—it may be
students of colleges or schools or even
from outside these institutions—who
could be trained and whose services
could be utilised for this %ind of
thing, I think, it will go a long way
in improving the very morale of the
police forces because, then, the chances
of corruption will not be much. This
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is just a suggestion; and, I think, the
Home Ministry would be able to find
some way out for making the best
use of these people and bringing down
the strength of the police force at the
Centre and in the States.

Coming to the problem of the Sche-
duled Castes and the Scheduled Tribes,
I would like to say in the beginning
that the programmes relating to the
Scheduled Tribes and Scheduled
Castes have been taken up seriously
only since the present Home Minister
has taken charge of these communi-
ties. Before that, Government was
definitely spending money, almost the
same amount, but the seriousness and
the interest were not there. And, it
is only after the present Home Minis-
ter took over, not only in the States
but also at the Centre, they have
started thinking about the various
programmes and also of spending
money to a larger extent and giving
real thought to these problems.

There are many things about the
non-utilisation of funds in the various
States. In the recent Chief Minis-
ters’ conference, I understand the
Home Minister was stressing this
point. He was kind enough to ask
them, whenever he visited the States,
to properly utilise the grants. It
was the usual practice of the Chief
Ministers of States to say that to im-
plement the programmes for the wel-
fare of the Scheduled Castes and
Scheduled Tribes they had no money.
Even in those cases, the Home Min's-
try was kind enough to extend enorm-
ous help to the States. But, if there
are still some States which have not
properly utilised the Central Govern-
ment grants, it may not be just be-
cause the Home Ministry at the Centre
is not interested but it may be due
to the variou: conditions prevalent at
the State levcl

13:37 hrs.
[MR, DEPUTY-SPEAKER in the Chair]
Now, I understand the Home

Ministry is thinking of setting up a
machinery for liaison between the
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States and the Centre. I think if it is
done quickly most of the programmes
and schemes would be mmplemented
.soon. At present the Assistant Com-
missioners just find out certain defects
in the State schemes as well as the
Central schemes and report to the
Central Government through the Com-
missioner for Scheduled Castes. They
do not have any executive power; nor
could they prevail upon the State
authoritics to implement the schemes.
If the present machinery or agency
which the Home Ministry contemp-
lates is set up to see that the pro-
grammes which are sponsored by the
Centre are implemented correctly, it
will go a long away to improve their
condition.

By article 17 of the Constitution.
untouchability is abolished. The
Home Ministry has had to find many
non-official agencies to actually im-
plement this and to see that the prac-
tice of untouchability is given up in
the States. For that they have select-
ed some of the organisations which
have been in the field for long, like
the Harijan Sevak Sangh and others.
Some of these organisations have done
very good work. There may be some
other organisations which might not
have been able to properly utilise the
money for the purpose for which it
was intended.

I would like to suggest one thing
here. Hitherto, probably, the Home
Ministry wanted the organisations in
a hurry to take the monetary assist-
ance from the Central Government
and start work such as propaganda
against untouchability. For that, or-
ganisations like the Harijan Sevak
Sangh which was alreadv  dealing
with certain constructive programmes.
it was an advantage to get Central
Government assistance to carry out
mere propaganda jagainst untoucha-
bility. But there are various other
organisations which have also received
this kind of assistance. If thev con-
tinue the propaganda against wun-
touchability, speaking in Seminars
and holding other kinds of meetings.
these are not really suitable things.
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It may be good for one or two years
but continuous speaking against un-
touchability by getting Central assisi-
ance was somewhat disliked by some
members of these organisations be-
cause they thought that unless there
was some constructive progranune
attached to the propaganda against
untouchability, mere propaganda will
not be of much good. Therefore,
these organisations feel that common
hostels, common schools which taxe
up children’s programmes and where
al kinds of children can mix and
where they are fed without calling
them inter-caste dining or anything
like that, will definitely help these
organisations to boldly speak against
untouchability at the same time doing
something really constructive and
creative. I therefore request the
Home Ministry to see whether tney
can modify the rules because the
Ministry’s intention is not only to re-
move untouchability but to help these
people with education and other faci-
lities.  Therefore, if the associations
come forward to take up certamn cun-
structive schemes like running of the
hostels and so on, the Home Ministry
should not hesitate to provide them
with assistance that they can possibly
give.

The present day educational system
is very well known to the Members.
1 have read in a recent report of the
Scheduled Castes Commissioner that
some of the State Governments like
Rajasthan and Kerala have said that
these people should not be given very
costly education in the public schools
and so on and the Commissioner said.
rightly perhaps, that for competing
with other students for admission into
the military college, sainik schools
and other institutions wunder the
Defence Ministry, they required that
kind of education. From that we can
understand that the present educa-
tional system is such that only a man
who has got enough wealth can give
the best education to his child and a
man who is not having enough money
has to admit his child in a school
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where education ig such that the child
is not able to compete with the
student coming from the other insti-
tions. Therefore, the .Home Ministry
should not hesitate to see that thesc
children are given the right type of
education. = After some years, when
these concessions are withdrawn with
the present type of education, I am
sure the Scheduled Caste students will
not go too far because they will still
remain in the same position and the
Government at that time will have to
think of reviving their policy or lcave
these prople permanently in a state
which will not be very healthy.

There were questions this morning
about the work among the scavengers
in this country. It is a very import-
ant problem and I am glad that the
Home Ministry is very keen to
find some way out to ‘help these
people. There is a committee cons-
tituted under the Central Advisory
Board and it has gone all round the
country to find out ways and means
to remove certain things and prevent
the people from using all kinds of
primitive means to clean the lava-
tories and so on. Its report is still
awaited. It could have submitted its
report long ago because it is not
necessary that it should go round
every State to find out things. If three
or four States are visited to see the
way in which these people do the job,
it would be enough; it is almost the
same ir all other States. The com-
mittee should have submitted a report
long ago so that the Government
<could have given some thought to it
and some remedy could have been
found out. These  organisations
should be entrusted with this job be-
cause the Home Ministry is providing
funds for producing films and so on.
These organisations should become the
agencies to educate the scavenging
community regarding the way in
which they should do their job. In
Jaipur or some other place, it has
been said that they would be giving
Rs. 150 to every family to see that
flushing system is fitted into every
house. This may be a very good
thing but in many places I think the
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very community may resent this be-
cause it has to earn its living. They
think they have to continue doing this
job. It is good to have flush-latrines-
and this may completely deprive them
of their employment. I know when
this committee visited some places,
the people represented to it that the
municipality should be asked to pro-
vide some facilities for them to do the
job a little more cleanly. I also
understand that the money which has
been provided by the Central Gov-
ernment to some of the municipali-
ties has not been properly used and
even if it is used in purchasing some
buckets and so on, have not been put
into use by these people. I do not
know whether they have given it to
them or the municipalities are still
having it with them. The Home
Minister will have to be a little stiff
with the State Governments and the
municipalities as far as it is concern-
ed when he is keen to see that these
people do their job in a clean manner.
The Ministry is providing them enorm-
ous funds and why should not the
State Governments or municipalities
use that money and help these people?

Any amount of freedom will not be
of much use to these people unless
they are economically alleviated.
Under article 46, it has been specifi-
cally stated that special steps should
be taken to see that they are helped
educationally and economically. I
do not see the reason why the Home
Ministry has failed in the field of
economic uplift of this community.
The other day the Deputy Minister of
Community Development said that in
the matter of co-operative societios
no encouragement was being given to
the Scheduled Castes. This is not
really encouraging. We have failed
even in the matter of lands. Most of
the Scheduled Castes who received
lands got the Vinobha Bhave type of
land. Only those lands are given
which are neglected and unwanted by
the people...... (Interruptions). I
may not be correct fully but I say this
about some parts about which I know.
The lands given to these people are
not good lands and they have to
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spend a lot of money on them. The
hon. Member who spoke before me
also explained much about that.
They have to spend enormous amounts
of money on the lands they get and
they cannot seasily get that much
money. I do not want the Ministry
to spend a lot of money on them.
Whai I am saying is this. The hon.
Home Minister is greatly emphasising
on the State Governments as well as
the Central Government that the wel-
fare of these people should not be
only from the funds available with
the Home Ministry; even from the
general funds they are entitled to
some benefits. Where there are
river valley projects or in other places
with perennial irrigation facilities,
certain quota should be fixed for these
people to cultivate.

Shri Nagi Reddy (Anantapur): Mr.
Deputy-Speaker, the Home Ministry
has such huge powers in its hands and
in such directions that it is very diffi-
cult to review its activities in a short
debate like this. Yet, I wish to take
up a few important points to bring
home certain changes that are essen-
tial for the progress of our country
in the democratic way in which we
have decided to progress.

The first and foremost, which comes
to my mind, is that after the country
has decided that the executive and
judiciary should be separfte and
should be divorced from each other
for the judiciary to function in an
independent way, I think it is in-
congruous on the part of the Home
Ministry to hold the portfolio of ap-
pointment of judges in its hands. It
is but essential that the appointment
of judges be in independent hands,
and when there is a Law Ministry
functioning side by side in the
Cabinet, 1 think it is very essential
that the Home Ministry should of its
own accord, in the interests of demo-
cracy and democratic functioning, give
up the job of appointment of judges
or have any hand so far as the judi-
ciary is concerned.
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Sir, judges are to be appointed in
consultation with the High Courts and
Supreme Court, and I think under
no circt there should be any
hand of political personalities, be they
Chief Ministers or the Ministers in
the Centre. Therefore, I think the
first and foremost duty to do is to see
that this is separated.

The second thing that I would like
to mention is, I am sometimes sur-
prised to find that after about ten
or twelve years of independent re-
gime some of the obnoxious creations
of British Imperialism in our country
continue to exist. We have, of course,
the law courts, courts where generally
every kind of case is capable of being
judged; yet, today, we are in a pecu-
liar situation with special courts and
tribunals functioning in our country
to judge political activities and politi-
cal life.

I am sure the Home Minister knows
that one of the Members of Parlia-
ment is today being judged not by an
ordinary court but by a tribunal, a
special court in Bengal. We are not
against being judged. Let him  be
judged by an ordinary court. After
all, our criminal courts are capable
of doing these things quite properly.
My only question is, is the Home
Ministry yet in such a situation that
what was created by the British Im-
perialists to suppress the national
movement in those days of 1920 and
even earlier is yet to be kept on to
suppress a political movement in our
country? Let me be very frank when
I tell him that by special courts and
tribunals no political movement in the
country can ever be suppressed.
Therefore, to cling to an authority,
which has been created under very
adverse circumstances by a force
which was not ours, is not at all in
keeping with the democratic tradi-
tions which the Government profess-
es that it wants to create and gene-
rate. Therefore, I think, the Home
Minister at least now should re-think
as to what is happening in our coun-
try in its own sphere.
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Before 1 go to the other subjects
which I want to deal, let me make an
appeal to the Home Minister. It is
yet in his hands.

Shri G. B. Pant: Is it suggested
that the Home Minister has establish-
ed any special courts?

Shri Nagi Reddy: It is suggested
that the Home Ministry can suggest
to those concerned that a museum
piece which ought to have been in a
museum should be removed from the
active life in our country. That is
possible for the Home Ministry to do.
1 do suggest that the Home Ministry
think about it and take action if it
can possibly take—I think it can—to
remove this incongruous situation
which has been in existence in our
country even aftet so many years of
our independence.

Shri Tyagi: It is only in very excep-
tional cases that it has been resorted
to, not generally.

Shri Nagi Reddy: True, true; all the
same, it has been resorted to, and my
contention is that it can be done even
by an ordinary criminal court. When
it is possible, I do not know why we
should resort to a method which has
becn resorted to by people who want-
ed to suppress a political movement.
‘Well, it is an opinion expressed, which
can either be accepted or rejected.
Of course, it is always in the hands
of the Government to reject any sug-
gestion and ecvery suggestion that
goes from herc. My duty is to give a
suggestion with all good intentions,
and I would say that at such a time
when political life in our country is a
bit calm and practically there is no
untoward movement happening any-
where such an incongruous situation,
such a false situation should not be
created.

Then. Sir, there is another point to
which T would like to refer. Last
year, in January, 1959, 74 Members
of Parliament ipf both Houses had
appealed to the Home Minister to use
his good offices to get some political
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prisoners released, who have been in
ovrison for the past ten years and so
on. Conditions have changed, and yet
we find that our appeals have not yet
been acceded to in this respect, except
in the case of Andhra Government to
which we are very grateful. I am
very glad it was the one State which
accepted that the political situation
has changed and, therefore, today
there is political calm in our country.
It has released almost, I should say,
all political prisoners in its own State,
but in Bengal and Madras there are
yet political prisoners who wcere sen-
tenced somewhere in 1950, who have
been in prison for the last so many
years. I would request the Home
Minister to use his good offices to get
those political prisoners relcased. We
know that political prisoners are
being released in quite a number of
cases; for various reasons it may be.
We have known that political prisoners
of the liberation struggle have been
rcleased in Kerala—of course there
was no objection for that, so far as
the Home Ministry is concerned, it is
a libcration struggle, it has liberated
the State and the State has been made
into a democratic State from a dic-
tatorial State in which it had existed.
But I would only appeal, here are
prisoners in Bengal and Tamilnad who
have been there in the jails for the
past ten years, conditions have chang-
ed from the days when they were put
in jails and sentenced, a new situa-
tion has arisen in our country and we
have seen it in practice from 1952 to
1960, and it is time, I think, that we
do not resort to continue to kecp them
in prison.

There is another question which I
would like to deal, and that is the
question of Bills that have been pass-
ed by the Kerala State Legislature.
We were told that the new Govern-
ment will come and it will look into
them. So far we have not heard any-
thing about them at all. Why is it
that the Home Ministry, the Cabinet
is so very keen on postponing this
issue? Whenever it happens to be
the interest of a landlord or the land-
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lord class or a vested interest, it is
very well safeguarded by the Home
Ministry.

Mr. Deputy-Speaker: Would it not
be now for the State Government?

Shri Nagi Reddy: It has not yet
been sent to the State Government.
It has to be sent before they consider
it. That is what I am appealing to
him. 1 would like to know what the
Home Ministry thinks of those Bills,
where it thinks the lacuna lies. After
all, it had been considering those Bills
for the last one year. Is it not suffi-
cient time for them to say what they
think about those Bills, (give their
opinion about those Bills, and send
them back to the State Government to
see what they think about them?
Why should it be delayed? Delays in
these matters give only the impres-
sion that the Central Government is
not interested in getting a land re-
form Bill passed into an Act and see-
ing that land is actually distributed
to people who are landless and help-
less.

Shri C. R. Pattabhi Raman: We
have just now passed the Delhi Land
Holding (Ceiling) Bill.

14 hrs,

Shri Nagi Reddy: Land reforms
Bills are not only passed here, land
reform Bills are passed even in my
own State, and I know how much land
has been distributed in Andhra State.
The review is not done by me, the
review is done by the Planning Com-
mission itself in its Land Reforms
Panel’s Report which has been hand-
ed over to Members of Parliament.
Let me not be diverted into the ques-
tion as to how far the Government
have tried to implement its own land
reform Bills and how many acres
have been distributed to the people
who have no land. That is not with-
in th~ purview of my discussion now.
Here is a Bill which has been in your
hands for the past one year nearly
and the country was informed that
the committee that was formed out of
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the Members of Parliament and which
~ent into the question just before the
elections decided that it was not going
to take the burden of decision on its
own hcads and on its own shoulders
and that therefore, it would be sent
Jack to the State Assembly to be
discussed and decided as to  what
should be done about it. My ques-
tion is, why the Home Ministry is
still keeping it in its own shelves
without seeing that it is given a bit
of life, that a bit of life is pumped
into it and passed on to the State
Assembly for its decision? If you
want to do a particular thing, do it
quickly. Do not go on postponing the
issue. Postponement of an issue
creates only demoralisation and dejec-
tion amongst the ,peoplc who have
been expecting that if this Govern-
ment cannot pass a land reform Bill
at least the next State Government
that comes there would be allowed to
implement it. If these land reforms
are not implemented by the fovern-
ment,—they have been accepted by
all political parties in the country—
that will be a bad day for democracy
in the ocountry.

I would now mention one important
aspect. This morning we had during
the Question Hour the subject of
Hindi coming up. Now, the question
of Hindi is again cropping up in
different forms. I am not going into
the question as to whether Hindi
should be the medium of instruction
all over the country or not. That 1s
not my point. But my question 1s:
why is it that Urdu is not being given
its proper place in the country. I
am proud of my State again. Even
though it is governed by the Congress
Government, I am proud of a Govern-
ment which does the right thing. My
State has given Urdu equal opportu-
nity and chance along with Telugu.

 Shri Tyagi: Hindi includes Urdu.

Shri Nagi Reddy: It does not
Hindustani includes Urdu, and you
have rejected Hindustani which creat-
ed the national movement; but you
have created a new specimen which
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is called Hindi.
of Urdu,

§ farew fag (Nw@qe) -

qrAT gEe ferg e A

Shri Nagi Reddy: I do not know
Hindustani. But my daughter 1s
learning it. I am at least careful
enough to see that the future genera-
tion should know the lingug franca
of my country. I have no doubt
about it. I would like to appeal to
the Home Minister in this connection.
When we are talking so much about
Hindi with such fanaticism and en-
thusiasm, I would like to know as to
what those people who have been
shouting about it have been doing in
their own States in the north. Are
not the people here in the know of
things about Urdu? Do they not
know that Urdu is an important
language in this part of the country?
What have you done about it? Why
do they not implement measures re-
garding Urdu in Uttar Pradesh? We
in Andhra have done it. At least you
can take a lesson from us, who have
been opposing the immediate impie-
mentation of Hindi as an oppressive
thing because of certain troubles that
we would be facing. But we
are not against it. Remember that
we are not only not against Hindi
but we are for Urdu too. We want
Urdu to exist and flourish in this
country just as a language of our
own nation. I think the Home Minis-
try which is in charge of this linguis-
tic business should look into this
matter and arrange things in such a
way that the minorities should not
face a trouble of this sort.

I am now talking

Then I come to the most important
point which I wanted to deal with
today. Of late, especially after the
Bangaloré session of the Congress,
there has been a good amount of talk
about the streamlining of our ad-
ministration, to get things done
quickly for the implementation of
our five year plans. But then I am
unhappy, and 1 am surprised to find
that nothing is being done by the
Home Ministry in that direction.
When I say ‘nothing’, I am saying it
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with all the responsibility of a person
speaking from a platform like ths.
Why do I say that? The first thing
that should be done, when we get the
administration into our hands—at
least after so many years of sitting
under an alien rule—is to change the
rules that have been in existerce for
the past 100 years probably.

I have got a copy of the rules that
have been published as late as in 1958
by the West Bengal Government. 1t
is printed in 1958 by the Superinten-
dent, Government Printing, West
Bengal Government Press, Alipore,
West Bengal. I am surprised to find
that the very first sentence of these
Government Servants’ Conduct Rules
runs like this:

“Government servant means any
person in the civil service or the
Crown in India, whether for the
time being on foreign service or
not, etc.”

Here is a museum piece. 1 should
say it ought to have gone to the
museum by this time. Or, should I
take it that this Ministry itself is a
museum piece which keeps all these
things running about in our country
at random without being changed?
This shows that our Home Ministry is
a Ministry which is living not in the
20th century and not in an independ-
ent India, either in thought or in
action, but is living and acting as per
the existence of things which had
happened long ago. How is it that
such things happen? Are we not
ashamed that in 1960, after so many
years of our Independence, we yet
talk of a civil servant as one who is
living under the Crown? Something
unimaginable has happened.

An Hon. Member: It is a misprint!

Shri Nagi Reddy: It is not a mis-
print. Let me quote rule 20 from
this book.

Mr. Deputy-Speaker: If there is no
erown, why should we be afraid of a

shadow?
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Shri Nagi Reddy: I am coming to
rule 20. It says about the relation-
ship between “His Majesty's Govern-
ment or the Governor-General in
Council and any foreign country or
the ruler of any State of India” and
goes on to point out that “in talking
about the relations between our
country and any foreign country”, the
«civil servants’ attitude towards our
country and relations with other
countries should be such and such and
so on. I can go on quoting chapter and
verse. I would like to ask the Home
Ministry whether it has cared to go
into these civil service rules at all and
whether it has tried to change even
a comma in what has been appearing
for the past so many years. We talk
of administrative reforms and we
talk of streamlining our administra-
tion in the interests of democratic
progress in a planned way. Where
is your Plan? Is there any plan to
streamline your administration to
change the rules of your civil ser-
vants? I am afraid here is a Minis-
try, one amongst the many, which,
while it wants the other Ministries to
show progress. it refuses to show any
progress so far as its own work is
concerned!

Shri Tyagl: To what year does that
publication pertains?

Shri Nagi Reddy: 1958. It is pub-
lished by the West Bengal Govern-
ment. I do not want to go into that
question any more.

Shri Narayanankutty Menon
(Mukandapuram): This is the 11th
year of the Republic.

Shri Nagi Reddy: On the other
hand, let us sce what the Constitu-

ticn says. The Constitution itself, in
article 309, has referred to recruit-
ment and conditions of service of

persons serving the Union or a State.
In the proviso to this article it has
‘been prescribed:

“....it shall be competent for
the President or such person as
the may direct.... and for the
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Governor of a State or such per-
son as he may direct in the case
of services and posts in connec-
tion with the affairs of the State,
to make rules regulating the
recruitment, and the conditions of
service of persons appointed to
such services and posts until pro-
vision in that behalf is made by
or under an Act of the appropri-
ate Legislature under this article,
and any rules so made shall have
effect subject to the provisions of
any such Act”.

Why is it that we have not cared,
after so many years, to see that such
rules are passed and to see that the
relevant rules are passed by the
States according to the Constitution?
Why is it that you have not taken it
seriously so as to try to bring our
administration up-to-date? We can-
not build a planned economy and we
cannot run a democratic society under
conditions of service and under the
services which have been created by
a foreign agency whose only interest
was to suppress the people in the
people's effort to develop the country.
Are we going to build up our national
strength on the basis of a structure
which was not for any development?
It is impossible. Nobody can do it.
Even if the Gods were to rule from
the other side, with these rules iIn
their present form progress in the
democratic way and direction is an
impossibility. 1 am sure that our
Home Minister must be thinking,
“Yes, this must be changed.” I hope
so. I hope he will give it that much
of consideration and see that some
immediate action is taken to discuss
these problems properly in Parlia-
ment. I hope he will come forward
with his own suggestions, so that
Parliament may discuss it thoroughly
and give a proper direction for
streamlining our administration to
implement smoothly the democratic
planning that we are thinking of im-
plementing, especially in the coming
third Five Year Plan.

Shri Raghubir Sahai (Budaun):
About those rules, it is for the Mem-
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bers of the Bengal Legislative Assem-
bly to raise that point.

Shri Nagi Reddy: The Home Minis-
try has got its own finger in the pie.
Let me be told by the Home Minister
that all the rules have been stream-
lined. If every Member of Parlia-
ment is given a copy of the rules
which the British Government had
when they were ruling and a copy of
the rules which this Government
has today implemented, then we will
know as to how things have been
changed and have not been changed.
It is my contention that not a single
rule has been changed in the interests
of the country for implementing
democratic progress. We have the
same rules framed at the time of the
British imperialism.

Shri C. R. Pattabhi Raman: So far
as the centiral services are concerned,
there are the Interpretation Act,
General Clauses Act, etc. and mutatis
mutandis all these words would be
changed into suitable words. They
have been changed already.

Shri Narayanankutty Menon: The
Home Ministry has got a very bad
advocatc in this case!

Mr. Deputy-Speaker: In most cases,
adaptations have heen made. When
objection is taken, he is not citing any
instances of central rules or regula-
tions. He is only quoting the rules
of the State Government.

Shri G, B. Pant: May 1 know if the
attention of the West Bengal Gov-
ernment was drawn by any Member
of the opposition or any other party
there to the way these rules have
been drafted?

Shri Nagi Reddy: Rarcly do we
get into the knowledge of things of
the administration. Rarely do we get
the chance to discuss these things.

‘Mr. Deputy-Speaker: The hon.
Mcember would appreciate that since
these rules hc is citing are of a State.
it is just and proper that the atten-
tion of that Statc Government also

438(Ai) LSD—S5.
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must have been attracted towards
such a thing," which he now says is
an anomaly, and really it is. But the
attention of that Government must
have been invited. There are so
many members there, as alert and
vigilant as the hon. Member himself.
They must have referred to it there
before we could criticise the Central
Government. If he could cite any
central rules, we would have appre-
ciated it.

Shri Nagi Reddy: I am coming to
the central rules.

Mr. Deputy-Speaker: I am going
to ring the bell.

Shri Nagi Reddy: If there had not
been so many disruptions this wav, I
would have completed my speech.

An Hon. Member: Don’t think of
disruptions.

Shri Nagi Reddy: I mean discus-
sions across.

I come to my last point. Last year,
in the discussions here, Shri Dwivedy
and Shri Braj Raj Singh had brought
an important point to the notice of
the Home Ministry, viz.,, that the
promotion of Class III employces to
Class TI cmployees has been going
on, I should say, without any rhyme
or reason. Examples after examples
were quoted wherein they had shown
that senior-most Class III employees
were not being given a chance to be
promoted to Class II. After the dis-
cussions, some auestons have been
put to the Home Ministry asking
whnether such and such a thing had
happened or not. The answer of the
Home Ministry was a categorical ‘no’.
1 was surprised to tind it, because
either Shri Dwivedy and other Mem-
bers must be¢ wrong or the Home
Ministry must be wrong, because the
two cannot be right, both goimng on
parellel lines

Here is a question asked by Shri
Braj Raj Sineh:
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“What is the minimum period
of service a Section Officer has
to put in Grade III befcre becom-
ing eligible to Grade II in the
Central Secretariat? What was
the provision regarding minimum
service In the original constitu-
tion of the Central Secrctariat
Service?”

He also asked how many havc been
promoted without fulfilling thc con-
dition of minimum service. A very
evading answer was given, which the
hon. Home Minister is always capable
of. He saia:

“Promotions are made on the
recommendations of the Union
Public Service Commission who
make the selections, on the basis
of merit, according to their stand-
ards of suitability.”
Shri Narayanankutty Menon;
Whenever convenient,

Shri Nagi Reddy: Another ques-
tion, probably on the basis of the
one that was answered, was asked by
Shri Mukherjee, viz,

“whether it is a fact that in the
case of promotions made on the
28th February, 1959, the claims
of many senior Grade III officers
had not even been placed before
the U.P.S.C. for examination?”

The answer is a categorical ‘no’. 1
am afraid the answer does not give
us the complete truth, because of late,
there has been a continuous agitation
amongst Grade III officers that even
people who have been serving in
Grade III posts from 1955 have not
been given an equal opportunity for
promotion, although people who have
come to the service in 1956 have been
given the chance to be promoted.
That is because there is a peculiar
type of list that is being followed for
promotion and seniority, which puts
a senior officer who has been working
from 1955 in the seniority list as
No. 666, whereas one who has joined
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service one year after him is put as
No. 12 in the seniority list. How did
it happen? Did the person who pre-
pared this seniority list not know
even that much of arithmetic that one
who has been in service longer should
naturally come above and one who
has been in service much shorter
should naturally come below? If this.
sort of people who do not know even
simple arithmetic are to be in charge
of promotions, I am afraid the orga-
nisational set-up of our Ministry will
not be trim and proper.

Lastly, I have heard that on 12th
January, 1960, there has been a letter
addressed to the Home Ministry by
the Finance Ministry asking them to
look into this matter and set things
right. It says that the Finance Minis-
try feels that the procedure adopted
by the Home Ministry,

“is not correct and just and that
the representations of the Assist-
ant Superintendents appointed by
seniority has weight and justice
on its side ..., that the procedure
adopted is not quite correct ana
that it should be reconsidered . . .
No matter in what manner a
person iz selected for initial
appointment to the Assistant
Superintendent's grade, once he
has been put in that grade, pro-
motion to a higher grade should
be according to the date of
appointment.”

Even if the representations made
by the Members of Parliament have
not had any effect on the Home Minie-
try, T am sure at least this representa-
tion which has been made by the
Finance Ministry to the Home Minis-
try will have its effect and due justice
will be done.

Shri Subodh Hansda (Midnapur—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, I am very grateful to
you for having given me a chance
to speak on these demands. I wel-
come the steps taken by the hon.
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Home Minister for recruiting Sche-
duled Castes and Schedules Tribes as
well as from genecral sectors. From
the Report I find that in the general
recruitment to the services in several
categories the essential qualification
has been reduced. Mention has to be
made in regard to the middle group
of services, tHat is, class III non-
clerical and also upper division clerks
and other clerks for whom the
requisite  educational qualification,
which was a degree of any university,
has now been reduced to Intermediate
(Junior), Senior Cambridge, higher
secondary or equivalent qualification.
I am glad that by this order a number
of young people will get a chance to
sit for the recruitment examination.
But, at the same time, T could not
heartily accept the condition which
is mentioned in the same order that
the maximum age-limit has been re-
duced to 19-23 from 25 years in the
case of Class IIT non-clerical services
and for upper division clerical service
from 25 to 21 years. I apprehend
by this order a large number of
people will be declared ineligible to
sit in the competitive examination. I
submit that the upper age limit,
which has now been reduced to 23
or 21, as the case may be, should be
changed so that we will have the
status quo. I am glad that by this
order the concessions given to the
members of the Scheduled Castes and
Scheduled Tribes will not be affected,
as also recruitment to technical, pro-
fessional and specialised services.

1 would like to say something about
the regular temporary establishment
of assistants. They are the most un-
fortunate people who are serving in
the Government for a long time. A
list was prepared in the year 1958
and some 620 assistants were included
in that list. From the Report I find
that out of this only 460 have been
confirmed up till now. T could not
understand why the remaining assist-
anis nave not been confirmed up till
now. In the mean time, a third list
has been prepared consisting of 1,445
names. Even in this Report informa-
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tion has not been given as to now
many assiStants have been contirmed
up till now. Even no date has been
fixed by which they will be con-
tirmed. I would like to suggest in
this respect that every year, along
with the number of permanent assist-
ants that are recruited through the
Union Public Service Commission, if
a certain percentage of the regular
temporary establishment assistants are
also given a chance, the problem
could be solvea.

I am glad that under article 339 of
the Constitution a Commission 1s
going to be appointed to report to the
Government on the administration of
the Scheduled Areas and the welfare
of the Scheduled Tribes in the States.
I would like to say that such a Com-
mission siould have been appointed
just after the First Plan. Jf it was
not appointed just after the First
Plan, it should have been appointed at
least in the middle of the Second
Plan, so that the recommendations of
this Commission can be included in
the Third Plan. Now the Third Plan
% under preparation and the draft
report will be prepared very soon.
Unless the Commission’s report 1s
obtained, I could not understand on
what basis the schemes for inclusion
in the Third Plan will be prepared
for the welfarc of the Scheduled
Tribes in this country. I do not think
the Commission has been appointed
so far.

I would like to say in this regara
that thec members who are going to
be appointed in this Commission
should be chosen very carefully. I
am saying this because the welfare
of the Scheduled Castes and Sche-
duled Tribes is a very complicated
matter. Government should see that
the members who are to be appoint-
ed in this Commission have a broad
idea of the Scheduled Areas and the
people of this community. They
should at least know their culture,
language, customs and also their
financial position so that when this
Commission will go to the Scheduled
Areas they can collect full data from
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these people. Unless the members of
the Commission know all these things,
I do not think that a comprehensive
picture of the Scheduled Areas, or
the welfare of these people, will be
obtained. I would request the
Minister that the Commission should
be requested to visit all the tribal
villages and all the tribal areas and
examine the people of these communi-
ties so that they are not misguided
by the official records of the States.
I say this because the official records
are so impressive that the Commis-
sion may be diverted from their
deliberations.

Then I want to say something about
the multi-purpose blocks. During the
Second Plan there are 43 multi-
purpose blocks functioning in differ-
ent parts of the country. These
blocks have been established in areas
where the tribal population is very
high. I cannot understand the policy
of the Government in choosing these
blocks. From the Report of the
Commissioner for Scheduled Castes
and Tribes I find that in the State of
Bihar in a block the population is
82,770 where the tribal concentration
is 52 per cent. In the same State,
there is another block where the
total population is 24,120 and there
the tribal population is 3,522, that is,
about 13 per cent. You will remember
that in such blocks Government has
to spend about Rs. 27 lakhs. In the
Rotta block in Sahabad where the
ioca] population is 24,120 thc tribal
population is only 3,522, Still, that
has been chosen. You will be sur-
prised to know that in my State of
West Bengul you could not find such
a block. T could not understand why
this mismanagement is tnere.

Dr. Ram Subhag Singh (Sasaram):
In the district of Sahabad it is a hilly
area. It is on the top of the hills.

Shri Subodh Hansda: That is right.
In my State also there is a block
where the tribal concentration is
about 40 per cent, particularly in my
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constituency. That is also a hilly
area, jungle area. It is an undevelop-
ed area and it has no communications.
But in that area there is no sucn
block, that is my contention. There-
fore, I want to appeal to the Minister
that at least in such areas the multi-
purpose blocks should be established,
and I hope the Minister will take note
of this appeal.

I welcome the Government's pro-
posal to appoint & committee to
examine the achievements of the
multi-purpose blocks. The committee
will surely give good recommenda-
tions and good suggestions. I will
request the hon. Minister to take
into consideration the report of this
committee while framing the Third
Five Year Plan.

I have one request to make in this
regard also. The committee will do
its work according to the directions
of the Ministry and will examine all
the multi-purpose blocks that are
functioning in the country. But I
would request the hon. Minister to
give a direction to this committee to
at ]east go to those N.E.S. blocks that
are functioning other than the multi-
purpose blocks where the Tribal con-
centration is more than 20 per cent.
I say this because if this committee
goes through the work of both types
of blocks, a comparative figure as to
how the people of both the blocks
have developed will be obtained. That
is what I want to say.

I would like to say one more thing.
I have said last time also in this
House that the list of Scheduled
Castes and Scheduled Tribes does not
do justice to all equally. Due to that
a substantial portion of these Sche-
duled Castes and Scheduled Tribes
people are deprived of all facilities
that they are entitled to enjoy under
the Constitution. I would like to cite
one example here. In a particular
arca a tribe is recognised as a Sche-
duled Tribe but the moment a person
of that tribe goes out of that area in
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search of work and settles down
somewhere else he is not recognised
there as belonging to a Scheduled
Tribe. 1Tt is sheer injustice to those
people. The moment they go out of
their place they are not recognised
as belonging to a Scheduled Tribe.

I will give a particular instance.
You know, Sir, that the Santhals, the
community to which I belong, are
recognised as a Scheduled Tribe in
the States of Bihar, Bengal and Orissa
but not in Assam. Their culture,
customs and language are so akin to
each other that no one can say, if one
goes out of one State to another, that
he is not a Santhal. In Assam there
are lakhs of Santhals who had gone
there in search of work in the tea
gardens some ten years or more back.
They have setitled down there, But
they are not recognised as a Sche-
duled Tribe. I do not understand why
this sort of policy has been adopted
by the Government. So I want to
say that the list of Scheduled Castes
or Scheduled Tribes, whatever it may
be, should be revised and if a Sche-
duled Caste or Scheduled Tribe is re-
cognised as such in a particular area
it should be recognised as a Schedul-
ed Caste or Scheduled Tribe on an
all-India level so that this disparity
could be removed.

From the Report I find that the
hon. Minister is taking special
interest as regards the intake of
Scheduled Castes and Scheduled
Tribes people in the Central Services.
I find that the figure is very impres-
sive but still T fear that the full quota
has not been filled up. I hope the
hon. Minister will make efforts to fill
up all these things.

In this regard 1 want to say one
more thing and that is about promo-
tion. The hon. Minister was pleased
to give an order as regards the pro-
motion of Scheduled Castes and Sche-
duled Tribes in higher services that
a certain quota <hould be reserved
for departmental promotion. But I
find that this order has not been
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carried out. I know about this
an order was issued in 1955 by the
Railway Board to all the Railways but
up till now that order has not been
implemented. I do not know why
that order has not been implemented.

In this regard I want to remind the
hon. Minister—he is perhaps aware—
of the judgment issued by the Madrax
High Court in September, 1959 about
the reservation of posts for Scheduled
Castes and Scheduled Tribes. A speci-
fic issue was raised in the Madras
High Court whether the order for
communal representation would apply
to promotions as well. Delivering the
judgment, the Madras High Court
held that the reservation in the case
of promotion from one post 1o another
is unconstitutional as it offends the
Fundamental Rights guaranteed under
article 16(2) of the Constitution and
is not saved by article 16(4) of the
Constitution. If this is the case may
I know from the hon. Minister whe-
ther these orders issued by the Minis-
try about the promotion of Scheduled
Castes and Scheduled Tribes people
will be nullified by this judgment?

Mr., Deputy-Speaker: The hon.
Member’s time is up.

Shri Subodh Hansda: One minute
more, Sir.

Last of all I would like to say that
a number of resolutions have been
passed by the Central Tribal Welfarc
Council as also by the Central Harijan
Welfare Council, but I do not find
from this Report whether a single
recommendation has been imple-
mented up {ill now. I know in the
States these recommendations arec not
taken into account. If this is the case,
what is the use of these Central Advi-
sory Councils? The very purpose -f
having these Councils, if I may say
so, will be meaningless if the recom-
mendations of these Councils are not
accepted.

st fao Ao W (WEW) ¢
T WEET, A9 A 9ge § muA
qHEC ®1 L@l T AR &1 SR



7897 Demands

[5fr fare 7o )

g fx 97 19 frge gqu wdw & fam
WA ) gAafa 9= A ¢ qar
F7T ¢ fF aEdEa T A dar Sae
AFAIH AN TH GEEY R_A F AT
T 93T 1 aw & fau @ a1 faar
T E AR waAw FwfwA v
v & 5 a8 ST AR FX AT gre-
A ST W AG AW qgEr
AT | 9@t 9% 98 &7 9w g, dar
urhe faar ot @ T S| aw foa-
YT A W ¥ TN FT Fway §
¢ HAEIWE T AG 1 W
g W TR @ afeerr § fE gt
AN & 91 79 WA FT O @ @
O fear mar av W) agr o7 fafah
g0 0w @Y, I fr
I ag AT ma G A AL §
Sa 98 9 Aforedax @ a1 S Y
a7 TgAT™ a1 % agi 9T qraifaw o
2 =T AW FT AT IHEY ferar or
AT AT THEd 4 6 qga NaW F@
& TF T F A A Ay aw
e w9 AN ged ¥, @R oAu
TqF ¥ gwifed T [ M awg 4,
Far uF el i w7 4 ok 2
w7 qa g qgr 97 oifam @
W S IHT FET & IqH I
A qr AN ®1 G AL &Y AT 2
o gd Fw § R feadade & s
¥ w=dhy @ wafa a8 & @ @
@ AR § A X =W FAT AIE_w g
7/ IR W S T FEoTe ¥ e
IR FIRTAF FWHE AT aE
7@y 2 fir smEwTRfeA foeew g9 Y
g § AW & U @AW AT F-
fpg=y g7 v ¥ fau o @1 A
s A€ 21 adt ave e fome
&1 & far 1 @0, 9EE AR
ac @ gt agr qAqv W@ oW @
g
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%9 g9 ¥ #F a7 Fwgr 4w
agl O 2T A W) IaA Y vOq
& F 9w wadlr oF gAd ogew
FAAR 9% ATG &, ITHY AT FG T
T AT AR F qwwar g 5 wdw y
o fefgae dedared &t % oo §
ST § A I amha WY W wW @
ST & 1 A A A fgErae wdw
# M § 1 A W) SoaitAF gEwe T
g 1 a9g ¥ w1t § W N surEr
fafgaar grond @ fawm i % &
o i wfas fafasar o o &

9 aF gw am  fafwy &
fentsa wx fam #T @ E | W
gl aremT Y 9T @ & A saH
TuFaa 1w TR I FT
fa=ame ot @ wr & AR TEF T &
qrr qamEal w Fwnfer 1 ogw
aE @ T QU FE R HEA
T 1 faume #7 @ & foawr wawa
& fr w M fedgamew frar stom,
g &1 fagadwewr fFar smom
AN FT AGT qF AT § T qgT 9
i gE & gf & Sf amnfer @)
QAT FIHN 6 T FW FT @ &
F TF FRMTET FRIEER T AT
¢ 3 qRiwAE §1 A W AE 9% W@
§ oww o w0 fafe ¥
W ¥ oF FAET g a ¥ faerd
Y %X ag FTH 7Y aF I W IEA
wqoAT FeiE ff T # e S| o 77 AT
Frfex g i & & 57 drTedve a7
T A ALY GHT, EF I 7 77 Ay 7K |
Aogm Mg g 5wt aw gw i
aT #v§ smifedr fol SR qa R
FARAAN G 1 AT AW AW
' weaw AragaFar § f EeE
 7g F A §, 7€ W AeA R,
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9T FAT AT A AT §, I AF
T AT AMC | FAFI Jg AT FOT
¢ f& agh ox WarasT A 1A F FICT
AR g A AT A ¢ A
AT & TrAFEAr F2X § wAEd g1
F FOO AT qA A A g fafaey
F AT g & Fw, 34 fafas) a7
oF g qId faedary a1 It @ fr
g T A WM JIF €19 2 | ITRT qF
Fey grarar & £ ag 2@ fasr feddradie
F Fm & q 9 WFR O 9% @ §
a1 7Y WX AT G 9 ® &, dr I
AT TR F RTT F

a9 F 9gS1 & T A FF wgN
TR E | & q1 gL I FRFT @ AN
qC 9T FATHI ¥ A FT aF qEE
Tt aar€ S\ €, a7 % fa o g
FY qerw! fRar Ft gard § Ay g g
& ST g arqfera & fgamer
Ry # fafed) & g & o faafas &
gdrafa g€ o w1 FEt &) Fer o T@
2 f5 FraR A7 & gy 91 FT F oY
TH HT F AT IIET AT | ST 5
%G faal & 7 gesi &1 A @A
&3 ¥ fgar war &, zaFr rafvq w7
Fea war & s ag #g1 waw @ f6 AT
# Af7 g A ¥ g aww 0 @
WY 7R A & fF q9 aF (o §e
qT ¥ FZT A qTH AG g1 AT HIT
R A A A2eT FETEI AR Iq A%
& ¥ fau A gewl &1 @EET
IR T@T W | TR W T T
Y IAT AT QT E | AEE I A
ot wE &, & we # agt o gE ¥
form &t aorg & Y & w0 W
Fgr arar & fe F=0 gEw 97 mfewt
w1 fwx dE AR wfuw G g, 97
IEA & A gl @ § | Afw S
g A A g §, S IR
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aiias feafy §, Iaer g7 3@ a1 qar
I fF =t qewl w1 g N SR
e oF & Aw arfaq gnir & | @
IT FEl GEHI BT GFE g, TETEY
TTHT F IAH! GeeT qQ & fon Fw A
& T AR T wT gHT qroAfgd,
Y F T4 AGY FIAT & | THHT FICL
g ¢ fF aFax 90T auf ¥ FTOO
R aEE F fedl 7 e wE @,
Fe FTEE N WY § W A
¢ 5 9 W2 F F FW A A T
AT FT GHG @7 AT ¢ | OHY GG F
ag yifaa g fF oF ar SAsr R
feaqr @, s SF aw fear 9@
R & A F % g3% a9 9,
HEHT FT WH F I 94 | Jg fAga
F&d N g R & a1 Y 797 ¥
@1 g fF ag @ 9w 9T @@ AR
FL WX S g7y aferdy o fF fomer
FTET § SYIET FoA ER @ qF, e
W wifF foreY sareT qEF Fgr i,
IFAT & SAIRT AT AW A AGT T
o

wq § IEEE F IR A 3w
RN E | WE AT gafeer #§
7 a5-fredfl, fgrmae S & Zieai #
ey fer o oqwr @ W
N gz ey @ i g # dw-
Fomew foqr o | fewrae wRw 7
THE AR F 0F WL TH qH WIE |
st fody ST € § e s W
ey A fear war @ Afer awr
9 & FiEaE Wi T e At
Y TF |qre # AwAeed £ faar @
forq &7 afers & FIT g a1 wHT
qe @T 2 | gfede fearedz ot Agt &
it A TEG § ITH [T FAF
T qE qF AW @ | AW AR
T Y I FT G AT AT 3,
At w9 F aga vAvE AR
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[ = o o T ]
Y 0F g ¥ gl S g o §
av gar s & Rl w5 e A
T & | Tg Fal 9T § 7 AgeemeSe
aiede § qwlr feomr @ar S 3|
ary & fou sk gale & wegmw & fag
ff gATfae gt §, S vErEy A
2T & | e A e Y avig &
e FT IR S Ag awa & W)
3@ To0g § AW AT g AFAE §
TE=w o | AR g feadde
T Y FTH TAT AT § qG A FTH AGH
¢ fr AWt ® axieeE wgfead ager
% | foeme & a0F 9 & 5@ @@ 0
ge ¥ fau a@ee fF gt W@
TS S @I e
g & fou o 7w w1 e g e
3 AT AT & AT ATEIT 37 € Ao W
@ |To 77 # WA § | TAAT ATY =<
T, T el ST GHET A7 AT 2
for gt o @ Y Evgse FTATATE |

W SAATAE FT FW I &
et &, Afaew gy W A fasEa @,
H gaey Al § g foeww sfea
Wt F e T T @ A
IIg ¥ THIH N A 4 &1 & fF aew
TG & FW &Y 7 A T HRT GgEA
& AmuA o w1 IFawHe F Al
F o9 S § | @ aF AT AT FHA
2, W& I 9™ § Ig AT AW
FE T FET FTQ § AT FIER
FIT FT GHT FWQ & | A s fAw
few 9@ & Fifaw § S g o T
S | faw ®1 waww 9g g § R
AT ¥ St agT TR TN §, 99 A
mft 7% #E gAY TWogE & | W
T ey AW AT A ATA FT F a9
wawar zd f& g aw Sqawe
feuréde @ g NS \|A gU WwET
TATAS w30 59 AT F fA0 GAT
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@ fm foar & s framr e
F A § I G TG A g W
TG I T, FTH TGN AT | T WY A&
W & wgm fF aw far omw R
THR & AN 5W Sgwde feaede &
™ @ S freed feafee & amg w1
FT % WX @Rl § dao a9 w7 0
9T T[T T IBT GF | dG A®
AT T ACAS g, ACFAT AvorEw
TATHT Y AT FIAT FIE FATET FAIAR
S e R R EIR R R E X ]
AZ JATA AT AIET 6 T F IHD
R aEFR At 71 & T # TeE
7 s @Y, f5= &1 aefiega ok &
A R, T W F fag femr o
ag a1 O § 5 aepdaer aanfafes-
T I F 99 T g, A FrErs
TWT A FH FL I ACGA 9@i IH
AT FH FT AEAF &, AW 90T 3,
AT TE & T FH AT R § | A qE
a9 T A G a9 aF sl
TOF ¥ F9 TG T TR

T F X TR FE FT AT
2 R fewEw wRw ¥ qgy FTer
O 327 gAY ot | A el s
AN ¥ ATRT I H ¥ T | q@iAw
TE @ § 5 oF @Y geF @Y 9 A
T FE F FAEA A aE A OE
wareT qaswg foord aw | ok e
F 3 AR T A W g
forr & ar ¥ @ s w7 & foo o
FT AGT YT FEHE BT W 1 S
TR AN § 9 oA S
ary AR E, FER A T AN & A A
Y O IgH, FEAT Y 39 A G F
forerer & ot demam & 9w & wanfas
iwg T | afE ww omw freaa
g fF Ay dqEm &Y S AT gATT AT
A 7 WY g7 gy ] a1 & ) q@@T
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F FFOE § W < fur &, fraer &7
JHTET # T &, 39 & g & wdwde
X dvg oy § 1 o of frae
Ay wrE § 6 ol 7w o
T A, AT Yo AT €0 To wHATES
@ 99 X W fe@ o §

ag 0 § fw & fm & aw )
X e FEW | FANT TEE OF
gfr e § Wi s & fedardr
a fafrey ae g 1 g St FrAE
I7 #7 I 4T =7 T 0T S g F
TAAIRE ¥ FW § I W T ;A
TG T |

Shri Goray: Mr. Deputy-Speaker,
Sir, today the House is called upon
to discuss the Demands of another
key Ministry of the Government, on
the satisfactory functioning of which
depends the maintenance of law and
order in this country, which in its
turn is a sine qua non of our ordered
progress.

This Ministry deals with so many
subjects that it will not be possible
for me, within the limited time at
my disposal, to deal all the aspects
of the administration which is in
charge of this Ministry. From the
Minicoy Islands to Manipur its chit
runs, and I think it will not be possi-
ble for any one of us to deal with
all the subjects that come under its
jurisdiction. Therefore, I would only
confine myself to two or three aspects.

One aspect is the way we are
developing the areas in which the
Scheduled Castes and the Scheduled
Tribes live. Even this subject I will
not deal with fully, because there are
other representatives, my colleagues
here who are in a better position to
do justice to that subject. But I
would like to say that due to the
new danger on our northern frontier,
this particular subject of the deve-
lopment of these areas where the
Scheduled Tribes and the backward
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classes live has assumed altogether a
different significance. Just now my
colleague from Himachal Pradesh
said that the Government is provid-
ing very liberally for the develop-
ment of these areas. But I am afraid
that it is not only the finances we
release for the development of these
areas but the type of officers whom
we appoint that will decide the
future of these particular tracts.

When I had an occasion to visit
Manipur and the Naga Hills areas I
was told by the military personnel,
who had been there for a long time,
that in many places the Tribal people
nhad higher standards of morality
than we had. So, if our officers go
from here, that is from DeThi or
places like Calcutta or Bombay or
Madras, with a superior air and try
to, sort of, proselytise them, I think
they will be doing more harm to
those areas than good. It is with
humility and with an attitude of
understanding that we will have to
go there. I will define that attitude
as the Father Elwin attitude or the
Hivalc attitude, where these people
have tried to merge themselves with
the sentiments of thosc people, where
they have tried to understand them
and, through understanding, have
tried to move and work with them.

The approach of the Chinese Gov-
ernment or the Chinese forces across
the border is not going to be only
military: it is going to be an economic
approach, it is going to be an ideo-
logical approach. Therefore I would
like to emphasise this point that only
by extending your jurisdiction to
these areas you wil] not be safcguard-
ing them against encroachment by any
foreign power; but it is the wisdom
and the understanding that you bring
to bear on these problems. that will
give you the maximum protection.

About the next question regarding
the streamlining of our Central
Secretariat, my colleague just now
had made certain very salient points.
Last year my colleague Shri
Surendranath Dwivedy also had dealt
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[Shri Goray]
with these points. I do not want to
repeat them, but I would like to
request the hon. the Deputy Minister. .

Shri Braj Raj Singh
He -is a Minister of State.

(Firozabad):

Shri Goray: Excuse me, the Minis-
ter of State—that he would devote
some of his energies, which he has in
abudance, to strcamlining the Ser~
vices and removing the grievances
which are there for the last so many
years. These people, it seems, are
suffering because they think that the
seniority list is not prepared on
merit, there is a lot of underhand
dealing or some machinations, and
those who deserve to be upgraded
have to remain in category III because
they have been pushed down in the
category.

Coming to the next point which
deals with the law and order situa-
tion, T would first of all like to draw
your attention to the apparatus that
is under the control of the Ministry.
In their report, on page 24, they have
given a list of all the States and they
have shown against the names of the
States the huge police force that is
at their command. You will find that
the total is quite imposing. It comes
to 4,55,000 of whom 1,95,000 are arm-
ed police. In the next paragraph the
figures given appear to me almost
fantastic. Uttar Pradesh has under
the category of Home Guards and
analogous forces 99,688 personnel and
Bombay has the unbelievable figure
of 11,32,775. With this big force at
their command one would expect that
the law and order in this country
would be to the satisfaction of all.
But strangely enough, we find that
nabody is satisfied with the law and
order in the country as it prevails
today.

15 hrs.

1t is not only the police force, there
are other instruments at the command
of this Ministry. They have made a
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refcrence to the Vigilance Division
and the Intelligence Bureau, but we
find that the report of the Vigilance
Division says that in spite of their
attempts to root out corruption, they
have failed. The other day you will
remember there was a reference made
to the Defence Ministry, and the
Defence Minister was in a huff and
said that whatever the Auditor-Gene-
ral had said was a mischievous state-
ment or something like that, and then
he withdrew it.

Mr. Deputy-Speaker: Why should
we rcpeat it? If he wants those
words, I can remind him. Tt was
“malicious over-statement”!

Shri Goray: I am only pointing out
that the Defence Ministry is not the
only Ministry in that category. Here
you find that they have listed the
Ministry of Defence, the Ministry of
Railways, the Ministry of Transport
and Communications etc., and the
paragraph they have written in their
review is worth reading in this
House:

“Scrutiny of reports of parlia-
mentary committees like the
Public Accounts Committee and
the Estimates Committee 1s
undertaken in the Administra-
tive Vigilance Division to find out
which of the irregularities report-
ed by such committees to Parlia-
ment conceal elements of lack
of integrity. During the year
under report, 53 items reported
by the Public Accounts Commit-
tee in their reports received
during the year 1959 have been
brought to the notice of the
various Ministries requesting them
to Jook into these items with a
view to find out whether there
has been any element of corrup-
tion involved ... A review of the
irregularities so brought to the
notice of the Ministries indicates
that irregularities of the nature
mentioned below exist and con-
tinue to exist in spite of the
repeated caution to the contrary
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administered by the Public
Accounts Committee.”

And then they go on listing the
various Ministries.

What I want to ask the Minister is
this. Why is it not possible to go to
the root of these irregularities? Is it
because they lead up to a certain
individual after whom all the traces
are lost, or the traces are given up? I
feel personally that this happens, that
after pursuing a particular irregularity
or corruption or nepotism or whatever
the case may be, up to a point, you
come to a deadwall, after which it
becomes impossible to pursue the
matter further. That is exactly why
this question of appointing a tribunal
has come up.

When I tried to follow the whole
matter, I found that after all Shri
Deshmukh suggested a tribunal after
this thing was deliberated in the
Ooty Seminar of the Congress. 1
found that in the Ooty Seminar there
was a paper presented by the Labour
Minister of Madhya Pradesh, and he
had pointed out that there was a lot
of corruption in the public services
which ought to be eradicated. Follow-
ing the cue, the former Finance
Minister, in his Srinivasa Sastri
Memorial Lectures, said that some-
thing ought to be done to give more

fid to the people. This is what
he has said:
“An uneasy public hears of

nepotism, highhandedness, gerry-
mandering, feathering of nests
through progeny and a dozen
other things of commission and
omission, and yet is helpless for
lack of precise data, facts, figures,
evidence and proof. The infor-
mants are nearly in every case
timid and fearful lest they should
come to trouble by testifying the
alleged facts. It is in order to
deal with such a situation that a
high-level  impartial standing
judicia] trfunal is called for to
investigate and report on com-
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plaints or laying of information.
If such a commission is establish-
ed, 1 shall be happy to make a
beginning by lodging half a
dozen informations myself.”

Then he goes on to point out why
he is making the suggestion. He says:

“This is not the occasion to
labour the point, but suffice it
to say that it is my belief that
in the seats of power, no matter
of whichever party, there is not
enough tolerance or the necessary
fanatical hatred of anything in the
nature of a shoddy or corrupt
practice and there is too ready a
making of terms with evil out of
political expediency and for sav-
ing face. But these unnoticed
and unchecked erosions of moral
law do harm on a more rapid
and extensive scale than is the
case with the erosion of land sur-
faces in the absence of conserva-
tion measures.”

So, this js the noble idea behind his
suggestion for a tribunal, but when-
ever this question is taken up in this
House, we find that certain people are
very allergic to this. I would like
to say that nothing will be lost if
this idea, which is not Shri Desh-
muukh’s own but has come from the
Congress side itself, is taken up and
something done to restore confidence
amongst the ‘people,

I may be told that this police force
is under thc State Governments, so
why should we discuss it, its doings
and its shortcomings. I would only
say that the Home Ministry which is
administering the whole of India from
Delhi, really ought to look into the
matter and go deeper into it and see
to it that the police force in the
various States is given a new orienta-
tion

After all, either you use this huge
force well, or it goes amuck and you
cannot control it; and that is exactly
what is happening. Right from
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Jammu and Kashmir down to Kanya
Kumari, you will find that our police
are behaving in a very strange way.
Therc arc other countries in the
world. but I have never come across
a poiice force which is so trigger-
happy. Whether it is a student
demonstration, whether it is a kisan
demonstration or whether it is a
labour demonstration, you will always
find that something happens; there is
a little stone-throwing and at once
the bullets begin to fly. About the
mikir hills when we asked the other
day, they said that it was usual to
use elephants where the evictions took
place. The other day in Kanpur we
found that something happened and
there was firing. Then in Mysore,
when the students had some demons-
tration, there was firing too.

1 would like to ask the hon.
Minister whether the time has not
come when we should really take
serious notc of these things and see
to it that early steps are taken to
instruct the police force as to the
limits to which they can go. It
seems there are no limits at all to
what they can do and the way they
can behave.

I would like to draw your atten-
tion to the recent happenings in
Belgaum and round about Belgaum.
I am not at all worried as to whether
the Home Ministry decides, or the
Government of India decides, that
Belgaum goes to Maharashtra or it
remains in Mysore. I am not worried
about that. This is not the platform
for it. I will agitate for what I want
here and outside on other occasions,
but what I want to ask is this, whe-
ther the police really is acting on
behalf of the Mysore Government,
whether the Mysore Government is
giving them correct instructions,
whether they are not, by their
behaviour, creating a problem, which
ultimately wilj be very difficult for
you to solve.

MARCH 24, 1960

for Graenis 7910

To say that the State Government
is the master in the respective States,
is not the whole answer, because the
State Government may do things
which will ultimately create such a
situation that you will not be able
to control it. That is exactly what
happened in Kerala, where we found
that there was such a mass upsurge
that though the Kerala Government
was the first to deal with it, it was
not possible for the Kerala Govern-
ment to deal with it any more, and
therefore the Government had to be
taken over.

I suggest that the House may
appoint a committee of three or four
members, who neecd not be from
Mysore or Maharashtra, they may be
from other States; let them go and
see what the situation is. The ques-
tion is that the people have refused
to pay taxes. Whether the people can
refuse to pay taxes or not is quite a
different thing, you can decide on it.
I say let the law take its course. But
here people refuse to pay taxes .. .

Shri Basappa: Who instigated them
not to pay?

Shri Goray: Let us say we insti-
gated them.

Mr, Deputy-Speaker: No instiga-
tion here!

Shri Goray: Let us, for argument
sake. . . .

Shri Khadilkar: I would like to cor-
rect one statement. It has not been
decided not to pay taxes, but not to
pay taxes to the Mysore Government
only. They are ready to pay to the
Centre.

Shri Goray: Whatever it is.
Mr. Deputy-Speaker: So, they
would not pay to one to whom it is

due but to some other authority.

Shri Khadilkar (Ahmednagar): Still,
it is in dispute.
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Shri Tyagi: They could pay to the
U.P. Government also, if they choose
to.

Shri Khadilkar: May I tell my hon.
friend that it has becn decided to pay
it to the Centre?

Shri Goray: My argument is
altogether different, Let us accept this
fact that they refused to pay taxes.
The point is that though Government
are entitled to collect taxes—there is
no question about that—by what pro-
cedure should they collect?

An Hon, Member: They can accept
instalments.

Shri Goray: I say that the pro-
cedure that is being followed is doing
more harm to the Mysore Government
and to the whole of India, than good.
The point is. . . .

Shri Naushir Bharucha  (East
Khandesh): It is a totally illegal pro-
cedure.

Shri Goray: First of all, they went
to one village called Hanchanal, and
there they cut down the tobacco crop.
1 am' not going into the legalities of
it

Shri Achar (Mangalore): 1 would
like to raise a point of order.

Shri Goray: I do not yield.

Mr. Deputy-Speaker: A point of
order is being raised.

Shri Achar: My hon. friend is real-
ly going into the question of law and
order in a State.

Shri Naushir Bharucha: No, no, that
i« not' the point.

Shri Goray: He has already stated
it. Of course, that is a point. . .(In-
terruntions). I am sorry that my hon.
friend. . . .

Mr, Deputy-Speaker: At least the
Chair has to be addressed and not
some other authority.
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Shri Achar: 1 did not address him.
1 said that some other hon. Member
is trying to give a ruling; he is
encroaching upon your jurisdiction.

Mr. Deputy-Speaker: Now, let him
state the point of order.

Shri Achar: My pnint of order is
this. They have admitted that they
are having an agitation, saying that
they would not pay the taxes. The
Mysore Government are adopting cer-
tain methods to keep up law and
order in that area, and for that pur-
pose, they are taking certain steps. It
is that method of administration and
it is the steps that they are taking,
that my hon. friend is criticising. That
is practically an attack on the admi-
nistration of that State and also the
method in which they are enforcing
law and order there. I would submit
that any criticism of that will come
within the point of order, and the hon.
Member is not entitled to do that.

Mr. Deputy-Speaker: The point of
order is quite correct; so far as the
discussion of law and order position
in the State is concerned, that might
be avoided.

Shri Naushir Bharucha: May I make
a submission. . . .

Shri Khadilkar: On a point of order.

Shri Naushir Bharucha:
like to point out why. . . .

1 would

Mr, Deputy-Speaker: Only one at a
time.

Shi Naushir Bharucha: Whom are
you calling now?

Mr. Deputy-Speaker: Shri Khadil-
kar.

Shri Khadilkar: Just now, a point
of order has been raised whether a
question pertaining to law and order,
and particularly, within the sphere of
a State, could be referred to in this
connection. But that does not apply
here for specific reasons. When the
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States Reorganisation Bil' was debat-
ed upon here, the hon. Home Minister
said, and he repeated it, and again he
repeated it, that so far as this border
area was concerned, it was still in dis-
pute. When a border area between
two States is in dispute, the ultimate
authority to settle that dispute is the
Home Ministry. So long as the Home
Ministry fails to settle it by all the
methods of persuasion that could
prevail, we are entitled to criticise
them. 8o far as the direct action there
is concerned, it is not directed against
any particular State or against the
Mysore State; it is against this Home
Ministry, and, therefore, whatever my
hon. friend refers to is quite in order.

Mr. Deputy-Speaker: I have follow-
ed it. Now, Shri Naushir Bharucha.

Shri Naushir Bharucha: I shall only
mention this thing. It is not as if it
has got no connection with State
police. May I point out that in the
Summary of the activities of the
Ministry of Home Affairs for the year
1959-60, it has been pointed out that
financial assistance to the extent of
Rs. 9 crores has been given to the
States as loan for implementation of
their police housing schemes? Here,
actually. . . .

An Hon. Member: As loan.

Shri Naushir Bharucha: It is open
to me to say that in view of the con-
duct of the Mysore police, nota single
pic should be advanced to them at all.
It is open to me to say that I can dis-
cuss the conduct of the police, if they
ask money for their housing scheme.
Surely, 1 am entitled to do that.

Pandit Thakur Das Bhargava
(Hissar): May I submit a word?

Shri Basappa: The Deputy Commis-
sioner and the DSP were fired at by
the Samiti people, and the people have
taken law into their own hands, (In-
terruptions)
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Mr, Deputy-Speaker: I could
appreciate that there is great inten-
sity of feeling, so far as this border
question is concerned.

Pandit Thakur Das Bhargava: May
I submit a word?

Mr. Deputy-Speaker: I do not think
I nced any assistance at this
moment....

Pandit Thakur Das Bhargava:
There is article 355 of the Constitu-
tion.

Mr. Deputy-Speaker:
clear in my mind.

Shri P. N, Singh (Chandauli): The
question is this. ...

I am very

Mr. Deputy-Speaker: I am not
asking for further assistance. I have
already made up my mind.

Shri Goray: Would you not allow
me to say something on this? The
point of order that has been raised
is, I submit, against me. So, should
you not hear me? Primarily, it con-
cerns me. Should you not give me
an opportunity to say something on it?

Mr, Deputy-Speaker: Yes, he may
say what he wants to say.

Shri Goray: I say that while you
give your ruling you should also take
note of the fact that so far as this
particular area is concerned, the
Zonal Council which is under the
Central Government has off and on
discussed this matter. The Chief
Minister of Bombay has written to
the Homc Minister saying that the
time has come when he should arbi-
trate or take some steps to prevent
the situation from deteriorating fur-
ther. There is a resolution passed by
the Legislative Assembly of Bombay
as well as of Mysore stating what
their point of view is, so far as this
particular border is concerned. When
two States do not agree, where should
that question come up? So far as the
federal structure of this country is
concerned, it is quite likely that two
States will not agree on a particular
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point. When they do not agree and
there is a difference of opinion, where
should this question be taken up? I
say that it should be taken up here.
Again, I would like to make it clear
that I am not justifying their no-
tax campaign just now. What I am
saying is. . . .

Shri Shankaraiya (Mysore): But
they have started a no-tax campaign.
The procedure is laid down in the
States Reorganisation Act, so far as
the zonal matter is concerned. That
procedure has to be followed and not
the procedure of satyagraha and in-
juring the police officers while dis-
charging their duty.

Shri Basappa: He is putting a
premium on violent agitation. (Inter-
ruptions) .

Mr. Deputy-Speaker: Should I retire
and allow hon. Members to settle
amongst themselves?

Shri C. D. Pande: It is between
Maharashtra and Mysore.

Mr, Deputy-Speaker: I am listening
to one¢ hon, Member. Let him con-
clude now.

Shri Goray: My submission, there-
fore, is that these things. . . .

Mr, Deputy-Speaker: I have follow-
ed it, I suppose.

Shri Acnar: I would like to say a
word.

Mr. Deputy-Speaker: I do not need
any further assistance. I have already
said that it is not needed. I do not
requirc any further assistance, so far
as this point is concerned.

Shri Achar: I raised a point of
order, and Shri Goray has replied to
it. I want to say a word now. . . .

Mr. Deputy-Speaker: The hon. Mem-
ber has raised the point of order, Shri
Goray has replied to it, and now, I
have to decide. That is very clear.
This is the procedure that is normal-
ly followed.
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Now, thce point of order is that
reference is being madec to the law
and order position in a State, that is
the concern of the State, and the Cen-
tre should not be criticised on  that
account, and, therefore, this question
cannot be agitated here.

I agree with the hon. Member who
has raised this point of order. Two
objections have been taken against
this point of order. One is by Shri
Naushir Bharucha. He says that be-
cause a certain amount is being
advanced as assistance by the Cen-
tral Government to the State Gov-
ernment. . . .

An Hon, Member: It is as loan.

Mr. Deputy-Speaker: Is it as loan or
as assistance?

An Hon. Member: It is as loan.

Mr, Deputy-Speaker: It is a loan for
the implementation of their schemes
in the State.

Shri Tyagi: Then, the USA also
might criticise us.

Mr. Deputy-Speaker: Whether they
do it or not is a different thing. The
USA criticising us may be a different
affair altogether.

Even here, if some loan is being
advanced, we might say that the loan
may not be given or that the Centre
is no! in a position to give or that the
money might be spent elsewhere, not
that the internal administration of
police can be discussed simply on
that account, saying that because thc
Centre is advancing a loan, therefore,
we become entitled to discuss all the
administrative details in that State.
That was one objection.

The second objection that is being
taken here is that there are certain
areas that are in dispute, and the
Home Minister has sometimes observ-
ed that the Centre would sce and
would adjudicate or would get it de-
cided some time in the future. The
objection is that so long as that point
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[Mr. Deputy-Speaker]
is not decided, it is the concern of
the Centre, and, therefore, they can
criticisc. There is another point also
raised by Shri Goray, namely that the
Zonal Council has been discussing it,
and, therefore also, this is the concern
of the Centre. Irrespective of
whether the Zonal Council has dis-
cussed it or whether the areas are in
dispute and it is to be settled after-
wards as to the State to which any
particular area is to be given, so long
as no adjudication is made, certainly,
those areas are within the jurisdiction
of the particular State. So long as a
settlement is not made, and they do
not go to any other State, they are
in the jurisdiction of that particular
State, and it would remain with the
State Government to administer them,
and it is the concern of that State
alone and not that of any other State.

Shri P. N. Singh: I want to raise
- point of order. The point in this
conncction, namely, in connection with
the firing by the police, is in what cir-
cumstances firing should be resorted
to. So far as the rule-making or law-
making powers are concerned, that is
the concern of the State Government.

Mr. Deputy-Speaker: We are not
discussing that now. The general
qucstion as to when and under what
circumstances firing should be resort-
ed to has been agitated herc. But we
are not taking it up just now. We
are taking up the question of the
conduct of the police in a particular
State.

Shri P. N, Singh: Shri Goray also
referrcd to the limit and the cxtent
to which firing should be resorted to.

Mr. Deputy-Speaker: That is a wider
question. It has been agitated here.
It can be taken up again but not
during this debate.

Pandit Thakur Das Bhargava: May
[ draw your attention to article 355
of the Constitution which says that
the Union Government are responsible
for internal peace and protection
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against external aggression? There-
fore, the Union Government must see
that the administration of the States
is carried on in accordance with the
Constitution. If there is a complaint
that as a matter of fact certain condi-
tions are arising under which internal
peace will not be kept and a State is
not proceeding in accordance with the
Constitution, then certainly this mat-
ter can be brought up here.

Mr, Deputy-Speaker: It would be
again disputing the decision I have
given. I do not think any hon. Mem-
ber has got the right to again agitate
a matter once I have given my ruling.
Whether my ruling is right or wrong,
it must be accepted at least for the
present.

Shri P. N. Singh: We are not dis-
puting your ruling, We are only
drawing your attention to certain
things.

Shri Yadav Narain Jadhav (Male-
gaon): I have got a point of order to
raise.

Shri Sugandhi (Bijapur
rose—

Shri Yadav Narain Jadhav: The
linguistic minorities in that area are
having some trouble. They are agitat-
ing the question of safeguarding the
interests of the linguistic minorities
which is within the purview of the
Central Government.

North)

Mr, Deputy-Speaker: I am clear in
my mind that it is not the rights of
the linguistic minorities that are
being discussed here. It is the con-
duct of the police that is discussed.
Whether it be in regard to linguistic
minorities or otherwise, that is the
concern of the State and not of the
Centre. The rights or obligations of
the linguistic minorities may be con-
sidered by the Centre, but so far as
the conduct of the police is concerned,
whether it be in regard to the mino-
rities or the majority, it is really the
concern of the State and not of the
Centre, '’
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8hri Goray: I am not disputing your
ruling. I started by saying that when
i this Report they say that this is the
police force—so much armed force, so
much unarmed force and so much
force belonging to the category
analogous to the Home Guards and
other categories—I say that this is a
big force and unless they have a cer-
tain ideology and a certain attitude
-of mind while dealing with such a
stuation, it will not be possible for
mem to really administer law and
order throughout this country. I am
mot at all disputing the rights of the
Mysore Government; what I am say-
ing is that while doing all these
-things, precaution should be taken to
see that the police do not exceed their
Emits.

Mr, Deputy-Speaker: In general
terms, he might say so, but not refer
to specific instances.

Shri Goray: I am not saying that
with particular reference to the

Mysore police.

Mr, Deputy-Speaker: The hon, Mem-
‘ber’s time is up.

Shri Goray: My time has been
taken away by these interruptions.

mr, Deputy-Speaker: The interrup-
tions also are part of the game. When
an hon. Member makes a speech and
there are interruptions, he invites
‘those interruptions. The time taken
by interruptions is to be debited to his
time.

There is another thing. I have the
names of 12 hon. Members from the
Opposition side representing different
Groups. If every hon. Member desires
that he must be given half an hour,
it means 6 hours must go to them
and with 2 hours for the Ministers, no
‘time is left for any other hon. Mem-
ber to speak. I would make a re-
quest to hon. Members: if all the
Opposition groups want to be repre-
sented in the debate on this Ministry,
they should confine and condense their
remarks to a shorter period.

Shri Yadav Narain Jadhav: He is
the only speaker from our Party.
“There are 8 hours allotted for the
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discussion. I suggest that two Mem-
bers from our Party may be given
chance.

Mr. Deputy-Speaker: Then some
other hon, Member will have to be
pushed out. If one hon. Member
wants to take half an hour, how could
I accommodate all those hon, Mem-
bers who want to speak?

Shri Tyagi: May I point out that
there are many back benchers whose
names are not on your list?

Shri Muhammed Imam (Chital-
drug): Mysore has also to put for-
ward its views.

Mr. Deputy-Speaker: All right. I
am taking note of all the frent benches
and back benches. Now we should
proceed.

st wfra e T (FTT—
s wepgfaa snfagi) © o @ w
3t AT fasrar =rfge

Mr. Deputy-Speaker: There is al-
ready a complaint that the hon, lady
Member is interrupting too much.

Shri Goray: I would repeat what I
was saying. It is not at all a question
whether the Mysore Government is
within the limit of the legal powers
sanctioned to it in recovering the
revenues which the people are refus-
ing to pay. I am saying that there
must be some Central guidance to the
police throughout the country saying
that these are the limits beyond which
they should not go.

I will just show you one thing. This
is a portrait of Chatrapati Shivaji: I
do not know what sort of reverence
the other people in the country have
for him. But I know that the Prime
Minister is unveiling statues of Chatra-
pati Shivaji everywhere. Now, this
is the portrait from a sarvodaya
leader’s house. The police officer goes
there, pulls down the portrait, kicks
it and tears it up....(Interruptions).
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): May I
point out. . . .

Mr. Deputy-Speaker: Order, order.

Shri Goray: If this is what is going
to happen, then the country’s fabric
will be shaken up.

Mr. Deputy-Speaker: The hon. Mem-
ber is persisting in referring to the
police again. I have already ruled
that the conduct of the police shoula
not be discussed. But he is continu-
ing in the same behaviour. That is
not good.

Then again, I said the other day
that this House is meant for delibera-
tion and discussion and not for demo-
nstration. Why should those things
be shown here? There might be a dis-
pute over that also. So that is not
fair. He might go advancing his argu-
ments without that.

Shri Shankaraiya: Let me assure
my hon. friend on behalf of Mysore
that we have great respect for Shivaji.

Shri Tyagi: Everyone has.

Shri Muhammed Imam: What the
hon, Member has said is without
foundation.

Shri Goray: I am trying to point out
that that is the area of the Mahratta
Infantry Training School. We have
got letters from those people about
these things. Now, do you want. . . .

Mr, Deputy-Speaker: I have asked
the hon. Member not to refer to it.

Shri Goray: If the Army is affected
and there is some sort of disturbance,
do you mean to say that the Home
Ministry will sit silent?

Mr. Deputy-Speaker: I have given
my ruling—whether the Home Minis-
try sits silent or not. He should not
refer to it.

Shri Goray: When I talked of the
Ministry and the police, I thought I
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was within my powers to point out
these dangers. I am saying this: let
the dispute be confined to the limits
to which it should really be confined;
let it not be allowed to exceed those
limits. Otherwise, the fabric of this
country will be shaken up. That is
the suggestion I want to make. Be-
cause of your ruling, I cannot cite
instances. But I would only warn the
Home Ministry to take note of this.

Mr. Deputy-Speaker:
Lateef.

Shri Abdul

Shri Tyagi rose

Mr. Deputy-Speaker: Shri Tyagi
snould not{ rise in his seat so early
because the hon. Speaker has ruled
that those hon, Members who had not
been given a chance so far would be
given preference.

ot weger s (faerite) © SR
fedt wfiwx @mem, & ATOET ag AWEC
g & oo qm # aw fewm

# g OF FRE F qafcos
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qafes A0 TG A9 FAT E ) 99
FHLE § I aITEI o gd of fe &
&Y A & FaErd W N T frwer
AR @ ofiErd F FRawr §, qf -
0 71 & faur 9@ ") @ amEer
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ofaar & w7 7 § g we e
¥ w8 A § ) 3t ¥ FTEwR
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Mr. Deputy-Speaker: Members may
now more their cut motions relating
to the Demands under the Ministry
wuf Home Affairs subject to their being
.otherwise admissible.

Kailure to repeal Rules 4-A and 4-B
sf the Government Servants Con-
Juct Rules.

‘Shri S. M. Banerjee: I beg to move:

“That the demand under the
nead ‘Ministry of Home Affairs’
be reduced to Re. 1.” (1050).

WNeed for classification of arrested re-
presentatives of various opposition
parties as political prisoners in Jails.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.” (1051).

JIncrease in the expenditure on secret
service.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (911).

JIndifference towards the border
claims of Orissa.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (912).

{Need to appoint a Tribunal to adjudi-
cate upon the boundary dispute bet-
ween Bihar and Orissa, with spe-
cial reference to to Seraikella and
Kharswan in Singbhum District of
of Bihar.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
‘be reduced by Rs. 100.” (913).
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Condition of the Oriya linguistic
minorities living in Singbhum Dis-
trict of Bihar.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (914).

Need for speedy development of the
districts of Pithoragarh, Uttar Kashi
and Chamoli bordering Tibet

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (915).

Need to appoint a committee to go
into the question of administrative
reforms.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100. (978)

Stultification of the -constitutional
guarantees in respect of the Anglo-
Indian Community.

Shri Frank Anthony:
move:

I beg to

“That the demand under the head
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.” (988)

Need to direct the Commissioner for
Linguistic Minorities to investigate
matters relating to the safeguards
provided for linguistic minorities in
Bihar.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (992)

Need for a country-wide Civil Defence
Organization.
Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (993)
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Failure to create a machinery for
national service to utilise trained
personnel of the Lok Sahayak Sena
who have given undertakings for
such service.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.” (994)

Need for co-prdinating intelligence
services under the Ministry of
Home Affairs with those under the
Ministry of Defence and State Gov-
ernments esp loyed

ially those employ
in border areas.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (995).

Need for special training to intelli-
gence personnel engaged in border
areas.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (996).

Need for popularisation of rifle-shoot-
ing on a mass scale.
Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (997).

Failure to solve border dispute bet-
ween Bombay and Mysore States

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (998).

Need to appoint a tribunal to solve
border dispute between the States
of Bombay and Mysore.

Shri Assar: I beg to move:
“That the demand under the

head ‘Ministry of Home Affairs’

be reduced by Rs. 100.” (999).
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Slow progress in implementation of-
Hindi as a national language

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (1000).

Need for amalgamating the outlying:
Oriya speaking tracts of Sariekella
and Kharswan with Orissa.

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (1052).

Desirability of transferring the sub-
ject relating to Administration of
Justice to the Law Ministry.

Shri P. K. Kodiyan: I beg to move:

“That the demand under the
head ‘Cabinet’ be reduced by
Rs. 100.” (979).

Failure of the purpose of Zonal Coun-
cils
Shri Aurobindo Ghosal: I beg to-
move:

“That the demand under the
head ‘Zona] Councils’ be reduced
by Rs. 100.” (894).

Failure of the Zonal Councils to solve
the outstanding border disputes
between Bihar and Orissa and.
Mysore and Bombay.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Zonal Councils’ be reduced
by Rs. 100.” (916).

Unconstitutional nature of the pro-
posal for creation of a Zonal Police-
Force for the Northern Zone.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Zonal Councils' be reduced.
by Rs. 100.” (1019).
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Need for special Benches in High
Courts and Supreme Court for deal-
ing with labour cases.

Shri Aurobindo Ghosal:
‘move:

I beg to

“That the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.” (895).

.Delay in the disposal of cases in the
Supreme Court.

Shri Aurobindo Ghosal:
‘move:

I beg to

“That the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.” (1001).

Delay in the disposal of cases in High
Courts

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Administration’ be reduced
by Rs 100.” (1002).

dnadequacy of the Border Check
Posts on Indo-Tibetan border in
Kashmir to contain Chinese aggres-
son.

‘Shri Mahanty: I beg to move:

“That the demand under the
head ‘Police’ be reduced by Rs.
100.” (917).

‘Tnadequacy of the Border Check Posts
on Indo-Tibetan border in Assam to
contain Chinese aggression.

Shri Mahanty: I beg to move:
“That the demand under the

head ‘Police’ be reduced by
Rs. 100.” (918).

.Inadequacy of the Border Check Posts
on Indo-Tibetan border in Punjab
to contain Chinese aggression.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (919).
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of Delhi by the police

Shri B. K. Galkwad: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (989).

Failure to control the “Goondas” tn
Delhi

Shri B. K. Gaikwad: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (990).

Need to open adequate check-posts on
Indo-Tibetan border in Assam to
contain Chinese aggression.

Shri Assar: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (1003).

Need to open adequate check-posts on
Indo-Tibetan border in Kashmir
and Punjab to contain Chinese ag-
gression.

Shri Assar: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (1004).

Failure to stop corruption
Shri Assar: I beg to move:

"“That the demand under the
head ‘Police’ be reduced by
Rs. 100”. (1005).

Need for including an item of agricul-
tural un loyment in ing cen-
sug operation in rural areas.

Shri Aurobindo Ghosal:
move:

“That the demand under the

head ‘Census’ be reduced by
Rs. 100”. (896).

I beg to
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Inadequacy of honorarium paid to the
enumerators

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Census’ be reduced by
Rs. 100”. (897).

Need for taking language census in
border areas of all States

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Census’ be reduced by
Rs. 100.” (898).

Irregularities in census operations in
certain States

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Census’ be reduced by
Rs. 100.” (920).

Need for more comprehensive indus-
trial statistics

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Statistics’ be reduced by
Rs. 100.” (899).

Need for a liberal constitution of the
Indian Statistical Institute of Cal-
cutta.

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Statistics’ be reduced by
Rs. 100.” (900).

Need to reorient the sample survey
system

Shri Aurobindo Ghosal:
move:

“That the demand under the

head ‘Statistics’ be reduced by
Rs. 100.” (901).

I beg to
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Need for developing communications
and transport in Himachal Pradesh

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Himachal Pradesh’ be re-
duced by Rs. 100.” (881).

I beg to

Need for developing the salt water
spring of Mandi

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Himacha] Pradesh’ be re-
duced by Rs. 100.” (882).

I beg to

Need for mechanisation of the salt
mines of Himachal Pradesh

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Himachal Pradesh’ be re-
duced by Rs. 100.” (883).

I beg to

Need for air-link between the Anda-
man and Nicobar Islands and West
Bengal.

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(884).

Need for integrating Andaman and
Nicobar Islands with West Bengal.

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(885).

Need for setting up a ply-wood fac-
tory in the Andaman Islands

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(886).

I beg to

I beg to

I beg to
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Need for establishing a paper mill in
the Andaman Island

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(887).

Need for better utilisation of Andaman

forests
Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(888).

Need for better communications in
different tribal areas of Manipur

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Manipur’ be reduced by
Rs. 100.” (889).

Acute shortage of drinking water in
Manipur

Shri Aurobindo Ghosal:
move:
“That the demand under the
head ‘Manipur’ be reduced by
Rs. 100.” (890).

I beg to

Need for giving more opportunities in
services to Naga people in Manipur
State.

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Manipur’ be reduced by
Rs. 100.” (891).

Need for integrating Manipur with
either Assam or West Bengal
Shri Aurobindo Ghosal:
move:
“That the demand under the
head ‘Manipur’ be reduced by
Rs. 100.” (892).

I beg to

I beg to
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Need tp give more powers .r of Re-
torial Council the ag-

ople and
Shri Aurobindo Ghosal:
move:
“That the demand und

head ‘Manipur’ be reducgl .
Rs. 100.” (893). n the

Need for integrating Tripura i
neighbouring State Opposi

rer ex-
. ad been

m::x: Aurobindo Ghosal: under-
. . Mem-
“That the demand undcProfes-
head ‘Tripura’ be reduce¢rnment
Rs. 100.” (902). to un-
Shri

Need for developing the transd hand
tem of Tripura in this
in"that

Shri Aurobindo Ghosal: 1., ..
move:

to the
“That the demand unde;Minis-
head ‘Tripura’ be reduced from

Rs. 100.” (903). Mikir
y took

Need for giving more powcrs t Mikir

torial Councils ing to

e, the

Shri Aurobindo Ghosal: Iv and
move: land
fugee

“That the demand under they
head ‘Tripura’ be reduced , -
Rs. 100.” (904). sared

ve. If

Need to implement the sugQ rpe.
made by the Commissioner foiegy1t
duled Castes and Scheduled cegge
and other Backward Classesthere
yearly reports. The

Shri B. K. Galkwad: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.” (286).

Failure to eradicate untouchability

Shri B. K. Galkwad: I beg to .nov

“That the demand under the
head ‘Miscellaneous Departtsgnt
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Inadequ«
renditure under the Minis-
Home Affairs’ be reduced
Shri 100.” (287).
move:

w improve the economic

TH, of the Scheduled Castes

head ;opeduleq Tribes and  other
8. 1izd Classes people.

Need { K. Galkwad: I beg to move:

t the demand under the
ShriMiscellaneous Departments
move: penditure under the Minis-
Home Affairs’ be reduced
“T 100.” (288).
heac
Rs. to implement the policy as
!s the welfare of the Sche-
Irregy Castes and Scheduled Tribes
ther Backward Classes.
Shi; K. Galkwad: I beg to move:
heaat the demand under the
Rs. ‘Miscellaneous Departments
xpenditure under the Minis-
Needt Home Affairs’ be reduced
s. 100.” (289).

Sbrogress in implementing the
movnes for the welfare of Sche-
i Castes, Scheduled Tribes and
- Backward Classes.
he
R .
Kodiyan: I beg to move:
Nee
I‘hat the demand under the
¢f ‘Miscellaneous Departments
expenditure under the Minis-
85f Home Affairs’ be reduced
movxs. 100.” (980).

‘Failure in utilising fully the amount
sanctioned for schemes for the wel-
fare of Scheduled Castes and Sche-
duled Tribes.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
Y Ms. 100" (981).
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Failure in filling up the quota vacan-
cies Teserved for Scheduled Castes
and Scheduled Tribes in Govern-
ment Service.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.” (982).

Failure to take care of the Scheduled
Caste candidates who were selected
for pre-training of 1.A.S. at Banaras,

Shri B. K. Gaikwad: I beg to move:

“That the demand under the
head ‘Miscellaneous Depariments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.” (991).

Mr. Deputy-Speaker: These cut mo-
tions are now before the House.

Shri .Basumatarl (Goalpara—Re-
served—Sch. Tribes): Mr, Deputy-
Speaker, Sir, the point that I wanted
to deal with had been dealt with by
hon. friends over there, Shri Hansda
and other hon. Members belong
to the Scheduled Castes and Tribes
so I would deal with some important
problems concerning Assam: land pro-
blem in the frontier State of Assam
for the tribals; the single-member
constituency for which a Bill is likely
to be introduced in this House and
recruitment of Scheduled Castes and
Tribes in the services. As regards
land, the question was put about the
eviction of some refugees from cer-
tain areas in the Mikir Hills and the
discussion that followed on the very
subject on an adjournment motion
has raised in our minds, in the minds
of the tribal people, misgivings or
apprehensions. At the very outset, T
want to make it clear, lest I am not
misunderstood or misinterpreted by
my hon. friends over there, that we
have very great sympathy for the re-
fugees and we want that the Govern-
ment should help them to rehabilitate
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themselves and I personnally feel that
it is an important national problem.

. Mr. Deputy-Speaker: If he de-
sires to go on in that pace, he may
move forward; otherwise, he is not
audible.

Shri Basumatari: Now, when a cri-
tical gituation arises and the interest
of some other people clash with that
of the tribal people, some people,
even hon. Members in the opposite do
not hesitate to give up what has been
guaranteed in the Constitution and
what has been repeated from thou-
sand platforms on that line.

Mr. Deputy-Speaker: Should the
speech be taken down or not?

Shri Basumatari: It should be
taken down, Sir.

Mr. Deputy-Speaker: There should
be no hurry.

Shri Raghunath Singh: When the
Ministers speak with notes nobody
objected but when poor Members
speak with the notes, everybody
objects.

Mr. Deputy-Speaker: The hon.
Member has read the other day, I
did not object, though objection was
taken, It is really not very good be-
cause the debate would lose its reality
if hon. Members were to read pre-
pared speeches. They could not take
into account what has gone before or
what is to come hereafter. Therefore,
it is not desirable that hon. Members
should read speeches with prepared
notes that they bring from their
homes. Therefore, I requested the
hon. Member. He is in a hurry be-
cause he wants to pour out more
material than can be done in fifteen
minutes. Anyhow, he can consult his
notes.

Shri Basumatari: Mikir Hill case
provides specific instance of such a
mentality. It is evident from what
the hon. Speaker said in summaris-
ing the discussion on the adjournment
motion referred to earlier and from
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the statement of the Minister of Re-
lief and Rehabilitation that the ag-
grieved party is the Mikir people and
not the refugees.

15.48 hrs.

{ SHRIMATI RENU CHAKRAVARTTY in the
Chair]

SSome hon. Members in the Opposi-
tion tried to put forward clever ex-
planations that the refugees had beem
done some wrong. 1 quite under-
stand the attitude of the hon. Mem-
bers in the Opposition whose profes-
sion is to criticise the Government
rightly or wrongly. But I fail to un-
derstand how my hon. friend, Shri
Hem Barua, deliberately joined hand
with the Communist friends in this
particular adjournment motion in' that
connection. It is not only detrimen-
ta] to the tribal people but to the
whole of Assam. As the hon. Minis-
ter said, the refugees increased from
500 to 1700 and entered the Mikir
Hill, squatted there and forcibly took
possession of the land of the Mikir
people. Is not this a wrong thing to
be done? Whatever it may be, the
Government took a lenient view and
found out about 3400 bighas of land
there to settle about 400-785 refugee
families. The other day, when they
had discussed this motion, the hon.
Minister said that they were prepared
to take them to some other place. If
you try to accommodate all the re-
fugees in the Mikir hill, the result
will be that the Mikir Hill will cease
to be a hill for the Mikirs. Can there
be a greater tragedy than that? The
Mikirs are the most backward of all
the tribes; they are extremely poor
and very mild sort of people. It is,
therefore, proper that the Govern-
ment takes steps to resist aggression
on their lands.

The Mikir Hill incident is not an
isolated  instance of encroachment
into the lands of the triba)l people by
outsiders. It is a tragic fact that many
plain tribals lost their lands when a
great number of East Bengal non-re-
fugee immigrants poured into Assar
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during the regume of the late Sir
Sadulla in the British days. The
House knows, Sir, how. attempts
were made to annex Assam into
Pakistan. The tribals are generally
very poor and, more particularly,
they were not very much consciour
about acquiring propriefary rights on
land.

Mr. Chairmapn: The hon. Member
may speak a bit slowly.

Shri  Basumatari: Traditionally
they believe that the land near about
their villages belonged to them and
they could cultivate them as they
chose. But the situation entirely
changed when the non-refugee immi-
grants from East Bengal began to
pour into Assam in batches and squat
on the lands near their villages. The
tribals began to find that their villages
were being surrounded by some other
people. Thus they were pushed to
the wall. As a result they had to
leave those areas in gearch of land
somewhere else. Many tribal people
thus left their original district of
Goalpara and had to go to the diffe-
rent districts of Assam in search of
land, of which I am myself one of
the victims. This is a matter of his-
tory now. But, then, even now, sur-
reptitiously fresh batches of non-
refugee immigrants enter Assam from
East Bengal and mix with the original
settlers from East Bengal. This is a
situation, the seriousness of which
has not yet been truly realised by the
people in authority. I should like to
say, whatever may be the political
repercussion of such immigrants, its
economic effect on the tribal areas in
Assam js very great. Sometimes the
simple-minded tribals, poor as they
are and in need of cash money, forget
their future and sell their lands at a
very nominal price to solve their im-
mediate problems. So, gradually, the
tribals in the plain districts of Assam
have become landless in thousands.
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They have not been able to withstand
the continued threat of land-hungry
people from outside. This is a situa-
tion, about which the public opinion
in the country has not yet been made
conscilous.

Therefore, on the request of the tri-
bal people a Bill was passed by the
Assam Government in 1848, viz,
The Backward Belt and Block Bill,
for the protection of lands from ad-
vanced sections of the people, but to
no effect. When the hon. Home Min-
ister visited Assam we brought this
to his notice and requested him to.
devise ways and means to protect the
lands from outsiders. As I said, the
Bill passed by the Assam Government
had no effect, because the rules were
so framed that jt came to no use and
could not serve the purpose.

Mr. Chairman: If the hon. Mem-
ber will speak a little more clearly
before the mike without always look-
ing into his notes, he will be more
audible.

Shri Tyagi: Speed also may be
reduced.

Shri Basumatari: Many people
outside Assam have a wrong impres-
sion that the local people follow a
“dog in the manger” policy, that they
themselves cannot cultivate the lands
which are lying vacant and they also
do not allow other people to come in
and cultivate the same. This is en-
tirely wrong. If anybody cares to
study carefully, he will find that the
size of average holding in Assam is
very small compared to other places,
and a great percentage of the local
people are landless. Yet, in no other
State so many people from outside
have got lands and other opportuni-
ties for employment as in Assam.

So. the wrong impression that in
Assam there is enough land and local
people or the tribal people unnecesr
sarily keep away others should be
removed.
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The real problem has not been
brought to light, as there is no pro-
per publicity about it from Assam.
Ori the contrary, interested people
carry wrong propaganda, wrong im-
pressions outside Assam to create such
wrong impressions in the minds ot
other people. Now, people from out-
side go and encroach upon lands of
tribal or other local people, and
when the law is going to be enforced
political pressure is sought to be exer-
cised against it through clever publi-
city and such other methods as the
one we witnessed here in this House
the other day when the question of
Mikir Hill came up. This state of
affairs is not only in Assam, Sir, but
the same thing is happening in other
places like Tripura and Manipur also.

I hope and trust that the Govern-
ment will take note of the situation
and take effective steps to protect the
tribal people in Assam from surrepti-
tious, calculated and organised attack
on their land, that is, on their eco-
nomic life, by people who are more
clever and who have the power in
their hands of powerful and ingenious
propaganda lest it may lead to an-
other agitation like that of Naga.

Another point to which I would like
to draw your attention is, in the Ad-
dx'ess of the President mention was
made that a Bil] was going to be in-
troduced in this House to make single-
Member constituencies.

Mr. Chairman: I do not want to
interrupt the hon. Member, but his
speech is not being understood by
anybody, I should say. If the hon.
Member will raise his head and speak,
others will be able to follow him.

Shri Basumatarl: I know, Sir, this
question ‘has been  brought in this
House by hon, Members with the
impression that under the present
Constitution and  Election Rules
tiibals and Scheduled Castes Candi-
diftes may be  returhed in the un-
i68érved Seat on top of their reserva-
tioh. Hon. Members in’ this Houseé and
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also outside are very particular only
in losing seats to tribal or Scheduled
Caste candidates. I am, however,
afraid that they have not considered
another aspect of the question.

In the last general elections only
few general seats in the legislatures
as well as in the Parliament had been
won by Scheduled Castes and Sche-
duled Tribes candidates. Out of a
total number of 3202 seats in the
Vidhan Sabhas they lost only 8 and 7
to Scheduled Castes and Scheduled
Tribes, and in this august House, Lok
Sabha, out of 500 seats they lost only
6 and 3 seats to Scheduled Castes and
Scheduled Tribes respectively, But,
if now a single-member constituency
system is introduced, I can say from
experience that the political parties
will 1ose greater number of seats to
communal organisations or influential
independents. There again, by mak-
ing a single-member constituency, a
feeling of separatist mentality will be
created.

We have given up the separate
electorate system introduced by the
British In our constituencies, Since
then, separatist mentality which was
like poisoh has been wiped out or
lessened in our country. But we will
be creating that separatist psychology
again by introducing ‘the single-
Member constituency for Scheduled
Castes and Scheduled Tribes.

I am sure the feeling of co-opera-
tion and mutual understanding among
ourselves, which is essential to run an
election in a double-member consti-
tuency, will vanish. In an election
campaign where candidates for
general and reserved seats contest to-
gether in the same constituency, the
propaganda is bound to be of a
general line, Propaganda in that case
is not done on communal lines. But
when the reserved seats will be in

single-member  constituencies, the
line of propaganda will be entirely
different. That is likely to be on

communal lines,

Mr. Chairman: The hon. Membeu-
mudt try to ¢onclude now.
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Shri Basumatari: I submit that this
will not be good for healthy develop-
ment of non-communal, national feel-
ing. Though I support wholehear-
tedly the necessity for reservation of
seats for Scheduled Castes and Sche-
duled Tribes, I think that the
approach in election should be such
‘as the Scheduled Castes and Sche-
duled Tribes people can feel one with
other section of the people.

Mr. Chairman: The hon. Member
must conclude now.

Shri Basumatari: One more minute.

Mr. Chairman: The hon. Member
has been requested several times both
by the Deputy-Speaker as well as
myself not to read his speech, but in
spite of that the hon. Member persists
in reading out from the script. Still
I did not interrupt him, I have given
him full 15 minutes. Under the
circumstances, I think the hon. Mem-
ber must conclude now.

Shri Frank Anthony (Nominated—
Anglo-Indians) : Madam, my cut
motion seeks to draw attention to the
stultification of the constitutional
guarantees given to the Anglo-Indian
community, Quite frankly, the
subject that I am going to speak of is
something which to me is somewhat
distasteful. T am not given to discus-
sing subjects which savour of a sec-
tarian or parochial character, but as
the representative of a small but
recognised minority it has become my
duty to bring to the notice of this
House, and more especially to the
Home Ministry, the increasingly bitter
and widespread resentment in my
community against the stultification of
the solemn constitutional guarantees
that have been given to my com-
munity.

16 hrs.
[SHrRI GoORAY in the Chair]

I am not saying this in any
derogatory sense—by the claims of a
body of persons who have been
officially recognised to be a backward
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class of the Indian Christian com-
munity—the Feringis. Unfortunate-
ly, the Home Minister is not here, but
his deputy is here. I do not know
whether the Home Minister is aware
of this: the extent to which the fradu-
lent claims of this section of those
people will go—the people who have
never at any time in the past beem
recognised by Government as being
members of my community.

Today, the guarantees given to my
community, the recognised corpus of
persons, and a recognizable corpus of
persons, are being given away to this
depressed section of the Indian Chris-
tian community. One does not like
in a House of this sort to talk about
the history of a particular community.

But I think it is necessary for the
Home Minister to know why the
Anglo-Indian community was re-

cognised in spite of its microscopic
size as one of the six minority com-
munities of this country,

The Home Minister, in his capacity
as Chief Minister of Uttar Pradesh,
perhaps came into contact with cer-
tain members of my community and
he probably.regarded them as a com-
munity essentially associated with the
railways, the telegraphs and the
customs and, to some extent—perhaps
the memory of it is distasteful—with
the police services too. But that has
not been the entire history of my
community. I have completed a
history. It has not been easy. I have
done six years of intensive research.
Why it has not been easy is because I
have had to rescue a large part of the
history of my community right up to
1935 and for the purposes of defence,
internal security and education, we
were identified with the Europeans
and because of that much of the
history of my community has beem
appropriated and misappropriated by
the British historians. I have sought
to reappropriate it for the benefit of
my community,

It is a history of which any much
larger community anywhere in the
world could be justly pround. You,
Sir, are a Mahratta. But perhaps you
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do not know this: that during the
most glorious days of the Mahratta
empire, a very large proportion of the
officers of those fine Mahratta armies
were Anglo-Indians, During the great
anarchy, when the sword was the
ultimate test of a man’s capacity and
worth, many  Anglo-Indians showed
their worth by carving out principali-
ties of their own. So, it is a com-
munity with its tradition of soldiering
and, because of that, it has played a
part out of all proporation ¢o its size.

The Deputy Minister probably does
not know that in the World Wars I
and II, 80 per cent of the available
manpower of my c« ity was
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the fighter pilots ¢o the Indian  Air
Force. The women of my community
have played a notable part. The
Minister of State has probably heard
of Gloria Berry, who was killed in the
Kashmir Princess tragedy. She was
first Indian woman in independent
India to be decorated for gallantry.
She is in the tradition of the women
of my community which has played a
predominant part in the nursing
services in peace and war.

I say all this so that I want the
Government of India to realise that
here is a community that has made a

ity which d ded, as you
know, predominantly from the British
oc ity. But of course, the mem-

fighting in the armed forces. He also
does not know this: that long before
members of other communities were
awarded the VC, the first three VCs
in World War I were won by Anglo-
Indian lads from Bangalore, He also
probably does not know this: that in
World War II the only community
from India that was fighting in the
Battle of Britain were members of my
community.

Why I am saying this is because I
am trying to underline why the
British gave special recognition to the
Anglo-Indian community. It was a
community which has made a memor-
able impress on the annals of Indian
military history, Some of the finest
Indian regiments today have been
1 ded by bers of my com-
munity. Skinner, Gardner, Col.
Forster—their names are there. And
that proud military tradition has
found opportunities in the new India,
I do not know whether the Deputy
Minister knows......

Shri M. B, Krishna: He is the Min-
ister of State in the Ministry of Home
Affairs,

Shri Frank Anthony: I beg  his
pardon. I tender my profuse apolo-
gies. I mean the Minister of State.
All that tradition has reasserted itself
with the result that during the critical
Kashmir campaign, the Anglo-Indian
community contributed 50 per cent of

bers of other European communities
inter-married people of Dutch, French
and Portuguese descent, and they
were assimilated into my community
so that over a period of 250 years you
got a community emerging as a
distinct, linguistic, cultural com-
munity.

My hon. friend may have heard of
Professor Mahalanobis. He took ten
years doing an anthropological and
biometrical survey of my community
—a distinguished scientist—and he
said that over a period of 250 years,
the Anglo-Indian community has
emerged as perhaps the only distinc-
tive, racial entity in India. A very
world-famous Anglo-Indian author—
Cedric Dover, a scientist—has said
that this is due to the well-known
genetic theory that a people who were
originally  heterogeneous, because
they were endogamous—married
amongst themselves—and ultimately
emerged with the characteristics of
homyzgosity, ~Thus the community
which the British recognised, is a
community with a proud military
history, a community which had built
the greatest national assets of India,
the railways, the telegraphs and the
customs, They were largely built by
my community.

When the British Government
decided in the 1935 Act to give to this
microsopic minority a distinctive posi-
tion, they gave it to this community,
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a community identified by language,
by  history by culture. Now,
in the new India, it was
not easy—it was a difficult task
for me to find a place of respect for
this community in the new India,
because we were regarded in the past
as the standard-bearers of British
imperialism. But that place was
accorded to us. What I am asking the
Home Ministry of the Government of
India to do is this. Here is a body of
persons, You know who they are.
Why did you give us these guarantees
if these guarantees are to be
encroached upon, if they have to be
filched by people who for 200 years
have never been part of my com-
munity? The House of Commons
would have been horrified if they
were ever to hear that the Feringis
being called Anglo-Indians! These
people, in the year of grace, 1960,
have suddenly become Anglo-Indians.
I do not think the Central Govern-
ment knows anything about them. The
Backward Classes Commission have
listed them as a backward class. It
is unfortunate that a backward illiter-
ate section of people are claiming
representation as Anglo-Indians.
Their  occupation is bead-making,
pottery, fishing and coir rope manu-
facturing. The Minister of States
knows something about my com-
munity, I am certain that he will
realise that never in our history have
our occupations been those of bead-
making or coir rope making or any-
thing like that. We may be ﬂremen
we may be cleaners on the railways
and we may be privates in the Indian
Army and the British Army, but we
have never been these Feringis.

Now, what is happening suddenly?
It has happened in Kerala but the
effect is an effect which will flow in
respect of the whole, recognised posi-
tion .of my community. I am going to
ask the Home Minister: what is he
going to do? Here is a body of per-
sons, a depressed section of the Indian
Christians who, unfortunately are
illiterate and who have been ostra-
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cised by every community around
them—including the Anglo-Indians
also, but that has been the history of
India. What is going to happen to the
Anglo-Indian  guarantees? These
Feringis were never associated with
the railways. The only thing that
they might have had to do with the
railways is that they may have
travelled in a railway compartment!
What is the Home Ministry going to
do when they come to the Home Min-
istry and say, “Yes; we are Feringis,
though for 200 years we have had
nothing to do with the Anglo-Indians.
Now, we want the Anglo-Indian
quota.,” What I say is this; we the
Anglo-Indians have been great
educators in this country. We have
today almost 300 Anglo-Indian
schools which are serving the country.
They are serving the country, They
are teaching through the recognised
mother-tongue of my community,
English, The Feringis, with Malaya-
lam as their mother-tongue, have cer-
tain Malayalam schools of an extre-
mely low order from every point of
view. What is going to happen when
they come to the Home Minister and
say, “We want our Malayalam schools
to be rerognised as Anglo-Indian
schools”? What are you going to do?

I am raising this because in Kera)a,
lmowmg the position the Government
has nominated a Ferangi. Not only
do you stultify my guarantee, but
you put in a person who will do
evi rything to destroy the recogmsed
position of my commumty Becaiise
his mother-tongue is not English, he
will 'seek to destroy my English~
medium schools.

'I‘here are poor people in my com-
munity, Which community has not?
But we are a proud community. I
resent the Home Minister saying to
me that.] am a backward class, Never
in my higtory have I been a backward
class. I feel sorry for the backward
classes Certainly I  wish, you do
everyt}u.ng to uplift them. You do
everything to uplift the Ferangi back-
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ward people, but I resent this that in
order to uplift them, you stigmatise
my whole community as a backward
class, a community with a proud
history. That is what you are doing.

1f you are so solicitous of the
Ferangis, make them into a separate
.community, give them special provi-
sions in the Constitution, nominate
them, give them quotas in service,
recognise their schools. But do not
allow their fraudulent claims to be
imposed on my small, but proud
.community, That is what I want the
Home Minister to understand.

This is no communal question. It
is a question which affects me vitally.
A number of members of my com-
munity have left the country. Why
have they left? They have left
because they say, “We will not be
treated with equality in India. The
people of India will not forget our
past and everything will be done to
humiliate, to degrade and to destroy
us.” I say this to the Home Minister:
Those members of my community
who are here today are here because
.of me and because of the leadership
1 have given them, because of the
:assurance I have given them that,
‘“You have a proud history; you are
accepted in the new India, You will
make an increasing contribution, out
of all proportion to your size to the
new India. The new India needs
you.” But if they find deliberately,
advisedly, you do everything to
‘humiliate and degrade them, what
will they do? I say this to the hon.
‘Minister of State. The first thing I
‘want him to realise is this. I do not
‘care if my community disappears, but
I will not allow any Government 1c
degrade or humiliate them,

1 will not allow you to stigmatise
my community as a backward class.
1 say this to you, we have never been
a backward class. We are not a
backward class. We may be poor.
But because of your solicitude for this
backward classes of Indian Christians,
we do not want you to degrade ano
shumiliate us. I do not want you to
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pervert and destroy the guarantees
which you have given me.

The hon, Home Minister is coming
in. He knows my community. Has
he ever know a body of Anglo-
Indians, as I have said, to be a body
of fishermen, bead-makers, coir-
rope-makers and potters, for 200
years? The Backward Classes Com-
mission have said, they are backward:
they are unfortunate, because they
never had the advantages of the
Anglo-Indian community, Now, fo
some reason—I do not know what is
the reason, whether it is ignorance or
deliberate mala fide—you lump my
community together with this back-
ward class of Indian Christians. You
give my guarantee to them. Worse
than that, you offer me this affront
of stigmatising me as a backward
class. My community will not stand
for it, I may be small, I may be poor,
I may be microscopic; you can destroy
me, but I would not allow you t»n
humiliate me.

1 ask this of the Home Minister:
What can he or the Government of
India get by humiliating or degrading
my community? Nothing. I do not
think the Home Minister understand
this position, I do not ¢hink be
realises the tremendous resentment of
my community throughout India.
From Kashmir to Quilon and from
Bombay to Shillong, we are a proud
community, We are not Ferangis. We
are not a backward class of Indian
Christians. We do not want you
stigmatise us with the taint of back-
wardness. Still you do it, I would
rather, as I said, my community dis-
appear; I would rather my community
be destroyed, but I do not want my

community to be humiliated and
degraded.
Wotd  (fasmage) o et

wgYay, FATT g Ay ~rgen §
I A T @Y, A F g g fomw
it § It aoe € ) aga & amt &
forir @ e e Y e W
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A7 aga ¥ fagraY 1 & w1 @
Tg FATHY 1 g § FATCH AR,
9% T g w1 39 fagrr Y wue
# AT W IqE HEI HAN gfeen
T gEEAT qEY AT § | gEAC g
23 § s g v marf AT wRE AW
¥ gfomt s mifearfeat @ frgd
it & fag oF & gfeewor = g
Ifp fafm ool A TR T
AT A HYAT HET HET gfoewir T
R ¥ fau wEm, AT A
gfemt e mifgafet & fag o
T & ST Suere 1 ay @l
T AT &7 TEA gheomy At & wfw
qooed IIET § | gafAw v agl '
=it & fore =mg faramm st 78, S a%
fs wT=itw amaw 7@ fawg % W) @
@Y a1, 7 99 9% I 1 Aifg wWR
YT sfearfad w1 g i i |
3afow v T e § g wArAm
forelt ware #1 QW A T gHY | qTER-
famar &Y 7 & fF gw a8l EHATET ¥
T faeTad F39 & WX FET TR
R faw g5 & AT
FArT TIFT FT ATET AT TG ST w17
N =g T FT IR HL @A
# T @ g ¥ FY IWEW 2
gt g | gfemi # frges o
srafrs @ & famafaamm @3 o
3 o7 feem gom § 1 aga & wTE
G AT FY FHA § G dWH qLE
7 I B G AT & | I wT A
e W av # fe gforl i
sifganfeal & fr.qe faen & a@ @
T FIETT GAT EY FIAY | g W
Y FLHTT. HIZTATAY § A A & aga
¥ faqdi ¥ I geqedd A W AT |
T FHTTO0 AT FTH 7EY &Y a1 | W%
CRUUR GIC LI A G L
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FHTT 7 AT FY FI_AAT FLQ § av
T wfeArE awdt § 1 FA aET
TR T 2T SRt & W A ww
N T F FW § geq@dy T F )
% faw & uF s g e §
T AHS FT gH FELe foaee ¥ @
[T gy | Zw A dfaaw §
foed Y §, o e foee, gl dgw
faee AT fgQ Fwe fawe | &
TR g fF 9@ a% w gfomt AT
sfgarfadt & 7T #Y FHie fawe ¥
T TEN Tq TF T AHLAT FT gA A
& aFar |

& gfomt wf sfearfedl
grafaal & graw ¥ 39 AR &
g § | 8w 9 it Wi wfa-
afedt # geEfa faacdt @ @ g
frreraa w<q & f faretr s aRE &
Ty 8T 2T 91 1 9T A A FI
=A< A& TEar At e ff et
T a7 78 W A & 7 ) I faw
AT AT | AT T Y ET EIq ¥
| F1 NG & & i 7
faar T & | TR T 48 § fw v
& W aw ot frdt Ay afy qar A & B
T A7 TEFAT gragfa F o s
W e g 71 ged fag aeare &
aE | wg A oAEw o fEoage
faanfaa} 1 wege A+ ¥ faar mar
qr faem WA A AR ¥ arfe w8
SQAT T FAT qEH | IY AT AY AT G
&Y TqaT TegE At 3 femm Sman 4,
T A TG AT G T )R TS
T qrEd 1 AW 3 F ST ww aw
Ty § 5 W= aEe @ & g
AT AN G | T F A AN
g7 91, %% AT sieee foan ot fw fre
HATHG & FY A G 2T g, 99 X
&7 a7 faar o WK 99 & SRR
N TIH AT AF, TR TH KA Y
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Y f A B e A wmg,
I F wefled 7 fear g | wW A Oy
1 a1, f6T ofr dar & T, e &
qfcrmeaey w3t faandt wuAt qgrd
¥gm N B ) @ A QW IR
qIEF 9T 7 g FT TG [qEA 97 Hqaw
¥ 1§ ¥ oY 2 ) a7 &Y €
afew w5 gt ¥ 7Y fasmad g Ay
faeet &

AET A® FAT w7 qATA §, F A
R & w3 Gl oft e o
Y, Y sufed o gL dsaT &, G A
FATE X d3T §, W4l W ¥ g
R gfeRr R R s g L S X
T g W AEew a § q9 ¥
N I s foe® fw awt & 7@ @
qET, ag TF 19 9T A6t F gy
I H AW & aR faaniy § wowdy bW
T§ WX 3@ FURh & SO0 AW
[TEA A gL A A N &0 | I
w1 for fm Tt & e At &
W W fauy e fean, a@i o™
waw ¥ fadw qur gwn, g R
Tt ¥ sy A faan, #g 9T ger
T g R e forg A ¥ gfo
1 g faaar e wifey an, ag Tt
& 1 A Y g AW § R e
Amw af, dfmEndew T WK
wrafiw gt § gl Wik wifz-
afeat & fog et Asfar fead
wifgy, ¥ 7 frech &, W@ AR ¥
N 9O WY | & A Faerd & A ¥
WE 95T WX IOX § a@mEr ar
FEiEratam i Saawg?
I, AW, FEL W SfE iy
@A &, g QO AT 91, wwiag
ar wif # ot gt § fm faar
@R STE] agh 9 ¥ear g 7
o W ¥ @ N oy Far g ?
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g A IuT o foar o W Egw
T, wWifF g7 g a1 T R
afeers famnfer M sfieferasr -
T HT I QTS | qF ATHT FIEAT
N T AW gAY ¥ WK S B fam
2 fear o, g WY HAW wEAT qET
TR A s g W
TR & a1 Y ¥ | gt O fag
& T Y, T 59 1Y % W &,
afFT o g7 wmAER WK @ W)
fareqer fFerarcor 3 o &, @Y @gi q% foerd
&Y & W g9 S @ @ 1 e e
T W g, x| gfoel ® s
ar

o e Qe A AR F
wqiy sENRIfaE W% #1 &A@
FT T AT | I & graew A A gw
e & foF S &Y gficorm s sorfeafiaY
1 A FT T WE@T 8, T THR
i wiftw & It § fF ag T—_
I AR T S & q1% &Y AT a1 dew
I ¥ W 9@ wafy ¥ q o feaw
At A3 R o @ s gfo Wit
smfgarfaal 1 74T 9, & g@ q
% forq oo o § 1 wwfog fagr
Ay T & 9T +f rgt qT A < Freey
¢ g R Ay wifaa & s W) S N
*r§ 0FE 7 &, A Frar T @ g,
dar & 1 g A o A wer B ogan
e # gfom & fag @ foan
AR | T ¥ IAT X 9y wgr @ oA
f femifdr ol ofe=Y &1 s
wraT § W e fow agi 97 s &
T 7 ST AT WY | T G
Fag ghe, I g wnfeanfeay
AR et ey arfraY # faasy @
s, a1 Afede a1 F HN AIwE
wret T e wwy ! e sy §
TTY T A A OF A | ufindndy.
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[ wriwrE)
fay off onfa & @ @t & HR @R T T R § | T 9 sgaeqr
T FA-UfRa= oY fory o onfa & * Y Tfge fe St are S S
& g%t § |y A A w7 g g, g it ¥ wEmafe ¥ s oFQ
FTH FT FT 0 FT T ¢ M Ig T A ¥ FW FQ E, I @< ¢
fom owit ¥ &, o @1 FW FQ & @ I A @wfa & 9 Tfge, W
5 fagin v @ ), & iR o &, e firw Ffafed 97 & 9@ @
@ §F gr-ufedic @ 9§ ar 7 & t§ A gEE
am fafredt ¥ wvaew § W QLA sifmt # afear @@ o @

e 3 & | faX w1 wremr Revren,
a1 ey, a1 fedt wfmr dar ¢
73| T &W o fuwi—Eg
iR S & 5T wo To o WX
o dYo THo & mifwras @%g |
fefegae & wem womt femédiea & &
fararr &Y 2ot AR OfRse W A, A A
w4 Y 7@ ara w1 AT g e
F Fore a9 | WA IT W HOAT O
feam 1 waaT A& faear § | T
* qr & wfeaw foig F3 1 wiww
rar &, afew feudiiesr g & oW
FEATAS A% Ao FT AUF TG
g &, T & g g g, e &
FICOT ATA-HATAE Tl & | TR
¥ q AGHT AT @@ g WK
JoiE FT FAAT T4 ST § ) EEAT
ATA-HraTE A § HR I F FRw
A q@F ¥ Sw—eE, g ok
. T AT & W FRd § i ouw T ),
qi= & T3 <, A gH I FTW qgT
sy Frarer & gEfaw afe oy guR
& o, & T R ¥ s} gt v Ak
T FT ARy §

o ¥ e ¢ fr ot el Jmdvr
¥, 7% ward wog wdwat 69
97y I A7) qdvefa R 0 A
Y wr-Faw 2Q §, N dro Fro sho—
frere que sifewrd—d ST T@
£ & s it & orefirg 3 3, e
farch tfitigtre @ o g F Yo o o

SR g = AT ¥ 9 W aE
2 W w@F fau &= w1 qmEw g
Y W AT § | ITg I afear
gt aard oy @ P agi ot o< fedw
g R, freeh o €, Qo oA
T R, @ R AW g R
AN v § ey
T R & W AT I awi =y
Y W IaF T1T I FE SR aw
& | @ fau @@ &= s

™ Oy AW T g dfe
qr @ AW ¥ Aw § R P @
o ¥ fe WYATT g Y e E

Ren % waew ¥ eRo W

wdmor Al R A ¥ ) R e
FT O IR & T@T R, 9E A
ey s AT &2 F o ww W
ey & forg aTwre w1 6y aa ¥
¥ wtger § T gt o wg e
o Furgn e R w1
alher §, 3w & FEwT fear ol
o Ty e & ondl fora & gfedm
FTTT FY ST 7 FY | 9 A6 G0
@ T Wy Rren 7 & oy, @ e



7971 Demands

wA Wi F7 gw foaen fegg w0 gy
¥, 9% 7 T 7 oy ¥, il wrosw
# oo F o fedgw &, o W
<1 wfaai §, 99 9 g @ 9
aTaT § 9 ag w9 fau g & &
W e aga somar safa 9T g afz
EHagnEEnT { ™ W M, A g
T "Rl g W Al Agy faendy
T g7 W avw Wi AWk fRG o
& =rgen ¢ fF o & &= o foner
F T ¥ 3o fam @, arfe
™ gfeml, wsifeafegi ek w=y

 ofw & I agEer
T W T A F QU e
T g ¥, o o el woo dw

tlmm’(&!ﬂ‘ofhezqcﬂea
W o W owAe Wi §, oW
e A waae wift s ¥ fr
foreft wr & forerar ok vy B, Sw Y
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TARI ARG AT 9, aife 9ge
1 G faeem w1 wime w7 faar
A | T T g9 Ol A 9 7w,
aa a%, #§ awear §, gak ¥W & S
SO TC w1 AOEA g R, W
A& T o wwAT & 1 gW dEd ¥
fr e & e e & W
TWE & At F wradr gt §, o
g & | Sefrer magsw EgY § o

wqE #1 ff i gaT 1 TR
FX & gt & s fear oAt
g @ Fidw a= g oA Y

W § & ag wew wgen § e
AL T Afeew # g §, wQemEl
# v aga wfws &g T § o
TR S @ # R S e
afeT wer g & g fr ow awE oy
w1 4@ ¥ar § 0 g% ant & dow
¥ F GG amr & ) qw Al
fis ag sitere w1 F st i o e
21 Y w9y w7 AT g @ W de
w F amn ¥ wwd & g @
WX ¥ 1 A o g ey e
v § & g wgen g § fr o
oTEe, gL WThe, W fer s,
qT W gawr wrf g Af g ¥
&Y WTHE § & vy ot &
arar B, g0 g 9% A S g
2 wg fewr ueafm are & w4 @ ¢,
T ¥ T A ¥ g @ o
el g G & 1w ow fo A
Dot @ A FE oA
& ot oft @ W auTgE #1 FEA
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[ wrrrz)

PR IF ag AU G g A
AR F A T gwar &

_ wfearfedt & qwew F § o6 o=
FF I GO F@T ¢ | wifcnfeaat &
am dar @ @ar § o) Wikt &
1 ¥ @ 3 R o< T W
fraior ) frar ¢ 1 St enfeawd é
T W Y ¥ I F g T,
W, AR I fifR T § A
W AWMy § wifenfaat s w8 B2,
N 7ga &1 W G oy omr @
foT &= S X W9 # w1 Afed,
FAT & AW TG FQ@ | T T AT
7g far ¢ 5 ot wrfeame g i @
imﬁm@@%wﬁm@ﬂﬁz

FW | W AR & wwwar g frowfx-
it &= & St GreTRor & g =nfed,
ag @ WY FX, 99 F wAmEr WK gfww
@ wifcafadt & fad ww ¥ aife
orfeart &t A a1 afy
w19 & Sar fear iy o w3 it
A T "I ST 9 g, wer
T

Mr, Chairman: Shri Prakash Vir
Shastri. I would like to draw his
attention to the fact that I am giving
an out-of-turn chance because he
wanted to go somewhere. He should

be brief.

st qerw e Tet (ETE)
Tamfa oY, § wéy & & 9 s
I g o ey A Far A A
FEARIE | TN a@ ar ag & s
o gwen § WfF gk | & fad
R EE IO gg T
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I fi gfcfeafaal & o fg amar-
T ¥ g F ag foig foam a1 f6
AN STl &Y AT A 9 | AT
g GEET G F g W I@ WA
e s T EF @
R # e # e @ g ¥
fag Wt 7 o & Q@ fiw gAY
q I THFX & AR WS
orar § 1 Wt AT WK eE w
faferay sgame € 7§ gwr § fs wow
B & o Ff st F [y Fmtor
*r g9f 59 0 § AR R R 3w
WINT &7 AR A I § N -
@ wwr @ aEEw e
for avad & @ & R Ay § g
T & faem ar 1 AT WaR g Wl
wEeg & fAda ag & fF w=ay ot 3@
g ST & A g @ fF g AW & Iw-
UM A AW GQER aeT W
q3 & g1 41 {5 3w F gy i o}
f aga @ swed W owR A
fo ® g frar ST oeh @ a9
™ ¥ f5 qat ¥ qrfaew W) e
FAMI RN GPIIAT 1 5@ N
a3 & fad wafrg & faar s
A W= | 9y 7 9 R a afk-
feafamt o fomr & faaw & &< &
Tl W g FTAT 98T | R
AN feafs ama wrf § 9@ § g7 wg-
OO W) ARG B A AT @
¥ g & A g WA wdRw &
srée F3ar g e ol ww dar a3 ar
£ qrEmE 9%, quf faum faeg s
ok F§ fF @ ¥ qwE w0 A fRc
o Rl sy T ST farmore avaedt
FEMPAAG TR E | ol 3
TG AT ATHT F WTEI WA AT
WTYTAT ST #Y 707 T @ & 9T A
AT F AW FT F o wrn F
qAfaaToE ¥ Wi s e
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R W aifaF qraEo ¥ ifw @
F W w7 @ afew F e
¥ 99 g3t 9% Fg ARA E v A
I FEwKIfaE WX el sy
T afrg s emErd T o iR
¥R g A 7R 2w A fa< FaT el
R )T W WY F ERT @ N
dorar § fore & aX # o W f o
T | T N gErd w47 T WA
3 W @ wER A gd A T
oy Wy § iR AR agelr or @&
) g Tew WA F ofr i s A
sraTe wré @ 1 g g ¥ qaq femw
TRT F AT W gAR T F W WY
a€t § 1 37 77 fadzw ag @ fr e
T SFTT Y AT B AT FT T A9
T W T T F G2 g2 ST A
I FQ AN 0, A A T A R
Tt 9w FT @ AW A Wwil & fad
T GHET F) GEATAAT FfsT @Y a0 o
W gem F wem @ ag g fE
FHETA-a R g7 & T § WK T
A4 B ¥z F g gfsa AW &,
R X A A oA qqT , I A
g & dfera F% | §9 & A9 B Y
f qgT W T ER AR AR
faar & 9=t &= ¥ A wT A

3,n3wvamm=ﬂfsilwm
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ﬁﬁqtmamgmémmil
w51 & frgw A w1 a9 qad
FT +f oY, ST, Werear T frarar
ST FT TF &7 97T 197 77 wY | gfe
BT & 79T 257 10 T fafrag fagame
2 5 anit 9@ w7 39 TR Y wfsqremy
=T B9 AT GIHAT AE FAT q@wwm |

@ { $9 nueig afafafedy
AR AT T8 W4T TERT W o
AR A SIS B L
fr o TR | F wH uA,
FATEIATT Ag® 7 Fawd #r % {
FHT ¥ TF G A7 A= ¥ o frw
AWM FER TS § O Wl oy
foT @ Y ¥ v o X o
& TATaY & WOy sl fear
G I F i 9w o=t @
T F2T o fFF ¥ o ey a®y
QB TE T T, T T oYy A A
ag N g7 ¢ £ v7 dear v qRet
Aqfem & w1 w4 oA mew Aw
AT ARAT § | PR gAT A W
azﬁwmammﬁsﬁuzmﬁ
& i ag o qoelt e i g
g ¥ §R R qr FETEr T 9T @G R
ar AR ww AW A R ¥ g
HFe & g ) 9K § a9 & 9
™R AT A9 S & ) A #r
I ¥ foad wAr Aear § fR o
WHC HT §6qd 2 H g AW AT
AW $AR FTT T @ § N
QT @IETE & ) T STHA—gEAT
am # Won & g 5 ey 9
Ry ¥ FAZG ATF T I, LA
TR F I o i g av | @
afeded ¥ ogi I A o @
Qe fiRG, AgT 3T ¥ Fiepfad araracw
o W A = e o gw R w=t
&g for oy o a7 & favn sowrew
#r wit a7 gf agw & quA * oA
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(=t s A Tmedt])

ArE & 1 I T w9 =T F qg w7y
? 5 o =3 o e § 9T IR
¥ o 7@ TR A 79 g e §
& &5 S ¥ sy o= e w1 W s
1T § q@i 9w @ g e ogd A
M {g 7 F a1 AT ¢, 39 7 qAY
g Gt gu § WX 3§ ¥ Y fr
T § 5 g ¥ ave A e @ A Y,
di5 & 919 afrw , Tu) i §, Iw
IAT 1 S A AR W ¥ wr e
T W R A fratq g aw41 6
QT AFT T G FQ & faw ¥
g W W q W F avat @qw foar
AT | T A F gL qINEIASar
7y Al § 1 5 TR O AR S
qre gat faw ¥ asig T R AT
¥F AR § wa @ fr wifs g o
% A8 & wafed A oA
T A AR § WK a? A W
g g ¥ afeafas 7 fisar s o
™ A W da-aey § w@iag g
w1 g 5 frmem & qrar s iR R
Wimgmfaah T @ fwd
AW FT feE FIAT | AT B qYH
g 9 & fF Ia A qgfew @ A
«F ST S 6 8, 9w gt
aferw T w1 & oF €, F w0
A 6 ¥ & qvwr A Y @
5 3w ¥ W X BT T @ Y
W) & sigar § 5 R W weew W
& 397 fafiw &7 & = § | A fdgw
ag & s w & ¥ qfaw o1 §F Fx
MW@ F 9T WIW AW T A
fgd weaat 98 A sqfe forw ¥
%3 A% qgw W FT faarerT FIaw o
T T A IF GTC 9T O AT BT ;W
T %7 2 fag ¥ R faaee Y Wi
R ¥y ¥ gw w7 faw o) HE
LA

MARCH 24, 1980

for Grants 7978

¥ fod 1 § | T« ofadT 7
Ffaa g | ST aRg W & A FEr AT
AR w67 ot W & g
i % & aw § g f5 afs $1§ wrs-
forsw ar arfas w1l ¥ S & #¢
o IiG FET TR A N A W &
freg W § W ¥ fad gt wfeww
¥ g & O o g #1 ag wd TR
& 7@ @1 wfaa s IoTT I 9w
¥ qxarq T faRal ¥ w01 T A
§ | ¥ faST N 9T FA F I
# ¥ g w 7EeT ¥ OF T q@
ot g fm o @ faw W I
N U A g e ey A
gt # W) aiT F07 wwar R &
farfaa & w9 & fod w@T @ 1 0=2
ey Trafqt #1 WK w_T & A
fad 77 & 1 79 gAR 7 wqfaq w7
Tl & @R ® et § 1 aver Avge
#, ST § a9 @l @ A a5 O
I @ & ) IW gEY N A 7 EFT fe
a7 fF I w3 & foer ) gedr & faa
w fafeg &, wgt & dame & ag s
Iq @Y ) 9T ¥ 9 AAT &40 &,
I T w9 5 99 ¥ 99 A-
famfaia W ® foer g f6 we
w3w # feafy ot w9 @@ § O w®
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weg waws § 5 & a5y wfis
afir @ I AR @ TF agr
quta: mf enfi & @ 9, @@
% agi & fofkmam frmfagt #Y frerer
g X faar 9w arfe @@ www w
wafegg &5 ¥ A% )

a ag A 9 3W T FT WA
¥ o faliy &3 g wAerw ¥ fad oF
P T 7 AR & 1 o gy
g f& wre mw g & foa i frdaw
AT ANy wagy
ey AW AT ¥ oF fanh st
oqifia faar 91 21T I ¥ A9 W
N wiT wN, I T@ § AW wfaw
AT WX 9T oF whww frgw
| w7 W I faeAE a oqE

0@ Ay fhew § oo e
# wer g WA of waw e #®
T 9 & wifwg soaer a 91§ sfaa
AT FI |

d WY TR IR A A
® T gC R FEQ AEEE qE W
W [ AN N FT & TR FTT
MW E | TR W F 99 dfwa &
feedt #1 g wrwr 7 v fRaywr w@r
N I & ag wr oA g e
& TR Qs A gfaw & e
qx frdy w1 @R 1 A S afy
felt A g A W W & W
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fod 99 @ § 59 § < atav s
& T, ¥ O A AT AW § 1o
qi= qul & w2, S Av &, e fafaear
A gard afg @@ ot ¥ @ §, 9w &
TR AT frmEw § o D
TG AT S A T @ W
¥ o & W ¥ ge@ 0w IwET
sRa Few 5 g WA W feam ®
fra fafaaard &g &7 wr g 1 af
&AW q aga fawqa wiws &
WX F 9 T S QI F o
Tt gwg wfeaa e, & @ s
N Aor § 5 9w ww gwY U e
wfrmw fge 4 # dard v Q@ &
I § g9 St o Fene mr @ €,
=l # T @ F TR A E,
I ¥ qr=r W e WY v W A
o 1 s A wfy gt i @
3q & fag g AAem w7 qAF
& T SR §O & &7 FW FE A
AEAQEFAT § |

¥ F@ER q oAwn foe &
w3 fam @ & o & g @i & ey
fagETdt & 1 S0,000 THAK & aF

i
‘!&aa,

qN Y I ey AF
wQ e @@ w0 R
# g &1 N W @ aHd §,
RN W I @, 99 F o T e
NG I am s Hawd g I ¥
WA R o e Ny
Y E | I9 TR AT TTOI N

129
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[#ft srer e o]

a g4 faen w31 wevy IR
g f37 & 7 ,u¥s AN F § 6w
Fa7 3 = F 1 Tl § W w-
o wEd f6 7@ ant § fedy & fag
Fa1 yas fFar war & | qeeh we,
LeYs TF AT qGER ¥ fod fega
w3 ferdy % fag u LA & s
Sift ¥ Qeco RAY & | T Ay
& @R Fewar ¥ G F towr
AR AR ¥ suwy ¥ fr T @
W g # N fw a@fgad §
I S Fr we3e AT 7 A
1 =y ¥ wEe g € R v ww
& fod w7 7% fas Qo FAT fgw
21 gd@Y v w ¥ wed g o ¥
far g 5 v 7 Tafed wfaeiea &
qed o B 0T & FT ¥E AR-
firdt #1 fagaa foar | @fe & 3
a7 fr 73y #y uF oF foar a1 W
71 f 7 70w A fr Rl W oo
ATT 17 28 T IMAA T AT ATRY
F L AR aagrd W FX | WY B
T T ATEEE g fE S AT s
FafeRe g s R T F
It @ & wfma # Aed ) o\q
f84e ¥ WY F Yoo AT #
smaEsar 4, 39§ & ¥o wlaww
sl & FIX Qoo wrfwEl # faay
™, & {8xt § Roo afwm #
F3T o, 9 # ¥ Yo whvww W
F I 25¥o wefEt A foam 1
SHFTC F AT 3 wfy I A agefr =i
afFT @ 28Ue § Yo wahiwEl W
fedr wfgeden & o AN A wE-
T Y | S S A o F fag
| & F ol ww ¥ Yo wfawa ww
@ § @Y fedy amit &1 & gaiw av
e 3 & fadr w3y wfawa o o
o & fory @@ 18 ? WX Yo sfama
¥ i & wfgedeq fd o aw § &Y
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fex fer et & §w @y
TR w7

AN g o) N Ty TG T W
t fer fr sy o R T &
T A & dha 2 fear @ xufag @
w97 [Z 7N AT A GAT A T Ay
wg1 wgar § 5 9w gw dfawm ®
e wT I § WK afaww
afeerar § gara favare €, gw TR §
fF 9@ ® Sam I @ faar I
NfF I8 AN s FAT Il @y fg
& vy ¥ o fafawar s aF @@ g,
at g awt ¥ & ¥ §w 99 afq
& dwar ey wifgd, I@ v dwar
N W) qgEEr aw o ¥ wfaas
A Awgar w1 Ifwa G faw @

Shri C. R. Pattabhi Raman: Mr.
Chairman, Sir, I rise to support the
Demands for Grants of the Home
Ministry.

I would first refer to the services.
It may not be realised that the ser-
vices in India have a proud record
and their traditions of loyalty and
integrity have been unique. It may
not also be realised that perhaps in
the whole of Asia—except perhaps
Japan and there may be one or two
more countries, I do not know—in
the eastern hemisphere, so far as the
services in India are concerned, they
have an unequalled and a great tradi-
tion of loyalty and integrity. 1 am
sorry that some crticism has been
made with regard to the services as
such. I can understand an attack
being made on individuals or certain
sections of the services who may fall
short of the standard, but to charac-
terise the whole lot as lacking in
quality is hardly doing the right thing.
The great doyen in administrative and
political fields, the hon. Home Minister
is_improving, if anything, the service
conditions of the services.
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Now I come to the Vigilance Section
of the Home Ministry. The Vigilance
Section, so far as corruption to which
a reference hag been made by some
hon. Members is very active and its
watch ig always there. The number
of cases goes to thousands where even
the slightest infraction from the high-
est integrity is taken up for examina-
tion, punishment and prosecution.

I would also say that so far as
the internal security is concerned,
there too our record is very fine. It
may not be realised that in some
countries—if you go to East—you find
in hotels a notice saying, “You must
come back by 8 o'clock; otherwise we
are not responsible for your safety.”
That is not happening in India. Here
our womenfolk can go to cinemas and
come back late in the evening without
any fear. There may be some stray
cases of assaults here and there but
we are quick to check them. All
dacoities have practically vanished.
Even in Madhya Pradesh where there
are some dacoits we are putting an
end to them.

Shri Mahanty (Dhenkanal): It has
increased in Delhi.

An Hon. Member: No, no.

Shri C. R. Pattabhi Raman: My good
triend says there is an increase in
Delhi. I do not know what he really
means by saying dacoity has in-
creased in Delhi. I supposed he
means individual assaults. That
could not be avoided. I am referring
to armed gangs roaming about and
affecting the security of the people.
That is not happening and that is
practically vanishing, thanks to the
vigilance of the Home Ministry. They
have got control over that. That is so
far as the internal security is concern-
ed

1 next go to the zonal councils.
They have been doing great work.
They have also been dealing with
judiciary and to the transfer of
judges. So far as those zonal councils
are concerned, they have to give an
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all-India character to our services. I
always feel that we must have many
more all-India services which would
give a sort of uniting and commensing
force to the services. In India, so
far as the judiciary is concerned there
are quite a number of inter-changes
taking place and that is all to the
good.

So far as the Supreme Court and
the High Court are concerned, criti-
cism is frequently made about the
number of holidays and the number
of Judges. It may not be realised
that our Judges in India are doing an
immense amount of work. It is not
merely on the court days that they
are working, but they have to get their
judgements ready during the other
two days of the week. They have to
read all their cases before they come
to Court. It may not be realised that
many of the Judges do not live long
after retirement. The critics say that
Judges in England or America are
not having so many holidays, that
they are working harder than the
Judges here. Climatic conditions in
England are totally different; their
ways of living are different. Here
under the tropical conditions our
judges are doing a fine job. In res-
ponse to a popular appeal they have
already cut their holidays and most of
the courts have fallen into line. I
have no doubt that in due course an
appreciation of their work will be evi-
denced in this House. There are some
whispers here that our Judges are
having a fine time and are not work-
ing hard. That is hardly true. They
are doing very hard work. In most
of the courts so many new kinds of
cases have come up. The writ
jurisdiction has increased the number
of cases enormously and they have
also got Industrial dispute work to
which they devote quite a bit of time.
The Judges in India are doing excel-
lent work.

Now I come to minorities. 8o far
as the linguistic minorities are con-
cerned, safeguarding their interests
and all that, there too I want to say
without any fear of contradiction—I
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am sure everyone will agree that in
India the interests of minorities are
looked after and protected better than
anywhere else. I would like to know
where else the interests of minorities
are protected better than in India?
This is a chailenge I must throw. Are
minority interests treated better in the
eastern or western hemisphere? We
have given Harijans complete equality;
there are against them no restrictions
in law. But then socially they may in
some cases be treated badly. We are
all ashamed of it; the so-called upper
or higher castes should be ashamed of
it. The Government are trying to
remedy it. It is not their fault. The
social consciousness is not there. It
is hardly the fault of the Government.
The highest positions are held by the
members of the Muslim community or
the Scheduled Castes. Nothing is
barred to them. In this connection
my hon. friend Shri B. K. Gaikwad
had referred last year to South Africa. I
do not think he will repeat it his
time, because in South Africa there
are laws preventing people of a
different colour from the white from
holding positions. It is not so here.
Everything is open to them, and
genuinely we are trying to improve
the conditions.

Shri B. K. Gaikwad (Nasik): We are
of the same colour, not of different
colour. Nobody can recognise you
and me differently.

Shri C. R. Pattabhi Raman: I am
very happy. If we believe in our
scriptures your and my atma are the
same. I believe in it. Not only
human beings, but not even an animal
or worm cannot really be different:
the same paramatma is manifested
everyhewere. I believe in this truth.
I assure you that a genuine attempt
is being made in our country to im-
prove the conditions of the Harijans
and we ought to be proud of our
record so far as the minorities are
concerned.

With regard to manpower, we have
at page 50 of the report a reference to
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utilisation of manpower. And in that
connection we are also dealing with
the Planning Commission, their
requirements on the resources of
doctorg and scientists in the country
and on the occupational pattern in
manufacturing industry. The pool
with regard to scientists, I find, is
there and it is registering various
scientists. Actually, the Chairman of
our Public Serivce Commission went
abroad and was able to tackle indivi-
dual scientists anqd persuade them to
come to India. I hope that ont only
he but the Home Ministry will succeed
in seeing to it that many of our
scientists, both abroad as well as here,
who are not able to get a footing or
a decent salary will be encouraged.
Their pay scales and conditions must
attract the attention of the Home
Ministry, and it does. I am sure it
would be worth the while of the
technicians and they won't run away
from government service, from the
technological laboratories, to private
service,

I must also congratulate the Minis-
try on extending to Jammu and
Kashmir the various provisiong of the
Constitution, with regard to appeals
to the Supreme Court and various
other provisions. So far as Jammu
and Kashmir is concerned, it is but
proper, it is part of India, and the
sooner we make that part of the coun-
try equal to every other States of
India it is not only good for that part,
namely Jammu and Kashmir, but also
for the rest of India. It is India's
playground, the paradise of India. “If

‘there is a heaven on earth it is this”,

so said a great Moghul ruler of India
so far as a building in Delhi was
concerned. But he was also thinking
of Kashmir as the Garden of Asia. I
am glad to say that emntional inte-
gration is taking place with the great
people of that State. And I am glad
that more and more of our Constitu-
tional provisions will be extended to
them.

One more item before I come to the
last, namely backward classes, and it
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is this. So far ag Official Language is
concerned, may I congratulate the
Ministry on the very happy compro-
mise that has been reached so far as
Official Language is concerned? I
know our hon. Home Minister is
aware, he is keeping his fingers on
the pulse of the country. We have—I
do not personnally subscribe to it at
all—but we have a peculiar set of
people in the South who are all the
time saying “the Northerners are
dominating, the Hindi language is a
foreign language”, as though the South
is a different part of the world al-
together. That movement has received
a great setback after the comprehen-
sive and very agreeable compromise
that was reached so far as the langu-
age question js concerned.

I will now, with your leave, come to
the backward classes. I find that we
have had Rs. 81 crores in the Second
Plan, broken up as follows: Rs. 59
croreg for the welfare of the Scheduled
Tribes, Rs. 20 crores for the Scheduled
Castes, and Rs. 12 crores for the other
Backward Classes. This was supple-
mental to the benefits in general to
which the people as such were entitled.

Then, I find that out of Rs. 91 crores,
the State sector accounted for Rs. 59
crores, while Rs. 32 crores have been
earmarked by for the Centrally-
sponsored programmes.

In order to tackle some of the
spec’al problems of the backward
classes, there have been some good
schermes to which reference must be
made. I find no reference has been
mad= to them so far, i.e., Ashram
classes, stipends, free shifts, multi-
purpose tribal development blocks,
economic rehabilitation, colonisation,
cottage industries, technical training
institutes, labour co-operative societies
etc. That is all to the good. Not only
that.

Frequent complaints have been
made about shortfalls. It is no doubt
true that various allotments have
bern made and they have not been
utilised, there have been shortfalls in
manyv cases. To deal with the short-
falls, I am glad to see, the Home
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Ministry have taken steps to relax the
general rules so far as the backward
classes are concerned. Actually, in
the Third Plan, it may very nearly go
to Rs. 100 crores or a little more so
far as the provision for the backward
classes is concerned.

Some reference was made to land
allotments. Most of it was in Hindi.
1 know some little Hindi, but I am
not able to follow it when it is spoken
fast. But I was able to gather that it
was said that land allotments have
not been adequately made, or
if made at all, not made to the
Scheduled Castes and all that.
I find the Estimates Committee had
said the following:

“The committee recommend that
assessment of the size of the
problem of providing lands to
landless Scheduled Castes and
Scheduled Tribes and the extent
to which it has been solved should
be made, and some special
machinery, if necessary, may be
created....”

Shri Khushwaqt Rai: How far has
it been implemented?

Shri C. R. Pattabhi Raman: I am
only saying that it is not as if no
attention is being paid to the matter.
It will serve my purpose if I say that
the Government is aware of this allot-
ment question, and is trying its best,
and is giving constant attention to the
problem of distribution of land to the
Scheduled Castes and backward
Classes.

So far as the other backward classes
are concerned, I find the outlay in the
second Five Year Plan is as follows:

Rs. 358:10 lakhs
Rs. 33-72 lakhs
Rs. 222:22 lakhs
Rs. 252:28 lakhs

Ecucation
”

Other schemes

Rs. 866°32 lakhs

Therefore, it is an ample provision.
If other suggestions are mude, I dare
say Government will consider them,
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but the fact remains that an earnest
attempt is being made so far as pro-
wision for the backwarg classes and
Bcheduled Castes and Scheduled
Tribes is concerned.

Shri B. K. Galkwad: What is their
population?

Shri C. R, Pattabhi Raman: Even in
places where the population is less
than 15 or 10 per cent., the grants
are there. This is in addition to the
general provision for the people as
such. That is a very important point.
I am very much obliged to him for
this interruption, since normally I
would have skipped this point. It has
to be remembered that this is in
addition tc the provision for the
people as a whole.

So far as the scholarships are con-
cerned, 1 am very glad that the
Andhra Government have taken a
decision that a backward class man is
@ man who is economically backward.
There are some perions belonging to
the so-called highe: classes who are
very poor and backward. There are
special scholarships so far as the
Scheduled Castes and Scheduled
Tribes und the backward classes are
concerned. Similarly, earnest attempts
should be made to see to it that the
poor people in the so-called higher
classes also get these scholarships on
merit.

It is a very wrong impression that
the people in the so-called higher
classes are all doing well. It is like
saying that the peers in England are
rich aristocrats and are living in their
castles. There are peers who live in
the gateman's house and take the
visitors around to show the castle and
earn a few shillings as tourist guides.
That is what has happened to the so-
called upper-class people. So, 1 hope
scholarships will be extended to the
poor people everywhere, whether they
be among the Scheduled Castes and
backward classes or among the higher
classes,
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17 hra,

With regard to appointment to the
services, to which frequent references
are made, there are two or three
stages. A suggestion was made that
the viva voce examination was work-
ing hardships. There was, I think, an
indirect reference to the Public Ser-
vice Commission, and at that time 1
was shuddering least any motive be
attributed to the Commission., What
more can they do? You can make
special reservation for backward
classes you can even give special
exemptions, I do not even mind
giving them special training. In fact,
a provision has been made for giving
special training to the Scheduled
Castes and Scheduled Tribes in order
to enable them to come up to the
competitive examination standard.
Besides, the age restriction has also
been waived in their case. So, all
this is to their good. I am so happ)
that all this is being done, but to im-
pute motives to a body like the UPSC
is hardly fair, and we would be really
fouling our own nest by imputing
such motives. If I may say so, in their
enthusiasm for the advocacy of their
special cases, they are throwing the
baby along with the bath-water.
They do not intend it, but really what
happens is that it creates an impres-
sion as though nothing is being done
for them. Everything is being done
for them. If there is any failure, I
am sure the Home Minister will take
note of it and rectify it. The hon.
Home Minister is famous not only for
listening to the other side but also
listening to mistakes being pointed out
to him. If anyone is easilv accessible
in this Government, it is he who is
well known not only for his reception
‘o ideas in this matter but also for
taking steps to correct the mistakes
which have been pointed out to him.

st ®ro o Wi (ITAYR) : AAT-
afs wEvay, gt 7 WA § S
FTEew WY FTYET FeeH & A F ww
% 9 wpfead o famd @ § s



7991 Demands

W @ AT & ol W 2 o sy
N R 9w Fd T oA g

# & dR 9 GgeE 3w ¥
A F AT ATEATE | IR A Ty
s W § : ATR e, T
frfamer gt W ATdfew greew
FTEEH FT ACAF § I T A fHaAT
ar, Sfem Aafes gresw #) avw gara
o AG T & | TFRT & Y 3,
fo 1 Awg @F g Sfqu e
¥ oA a1, it s mfgarfagt
N aws @« faan, dfer s g
fegema # aral @ qER A ARy
wfeat & 97 & 9l A wfr @
foram 1 v oY wrET Y AR ¥ qAwwe
sifaat & fom &1 g AgamETd §
T ¢, ¥ fegem & amfen @ 4,
fege™ & 99 # ave 3 F1 HE AiS-
FAE | A THAE MEAEITH
T ¥ feafa o5 & 5 & 7 o7 cmfw
wa g WAt Sft & qr Wl o W) A
w71 91 fF 5 &Y 7 W wgreAr ot
T S AEY AT, TFHT AT AT FH
I AR T S W AT W R
AT TF TARGS HIAT 61 a6 A &
& frfesa qufad f6 cg & 21 @9
v e frmaafir s aafy
T @it st mfsy @ a.fa,
T THTT FY T Q1 S5 § J 5o Y
AT ¥, 4\ W 7, T F WR
go Yo ¥, TwewtA # aArEl ®Y qER
# 99 @ § | 99 & o aa @ A
TAAH AR & | 9 Y A fgge
T ANIE G qAT TG | I & foAd
felt w9 1 sgaear A & 1 Efed
# g wAwE ¥ AW T AR §
f& @& a & Ao R e E )
w1 dfawra ¥ A #37 & fod far ang
*§ Quw wiex @ ¥ far e
X a1 w FAA fw w0
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st dto ¥o 4T : UF A frgwr
< & § W T FT @ @ Avifew
I & AR F, & W@ ¥

st Ao mo wwi: 9w o W
o R w0

Mo To T : Wm Ig oA
foie 7Y o€ & ) e o qw s
w G FOT )

5t wio ®o mwat: W@t aw wfe-
Ffeat F1 areE 8, s surEmER
qETE T ¥ | & AR 9w * q
agrét &9 § | RISt ¥ awwwr qfr W
AR R ¥ WY ¥ ww 9w
Tgret # feard &1 Y 7 o Y @
T w3 | wafad & ag wrgan g fe
W wfErfedt ® swae gyt o<
| 9w

@A a Ay & fr A &a ¥
& g a8
wafad 9 F St F1 R sivewe
q W W N W ) o
frer = & fran s wwar &, aR
AR 8, T, MR g &, 99 ¥ fod
I NI A o wfed 1 e
AT w1 AW fafrd w7 aew @
fegmaa s & Sa7 wifza et #r
37 F 3% o A 97 W, Frarfadt
Fqg A i dA@TE ww o
TR W FAT a3 I FEhT oy
S|

Fradr aa 7g § f wifsrf &
IgEl # @A A Awg ¥ I F ey
o gU AR & 1 9 F fad wmEmmA
1 g 7 & 1w fol g fafrpr
S @A A T ARG I F
ol wewi 7 syaear @, Sfe forg e
R wifa G Sifed, w A D W@ g
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[t w0 @0 7]

# uF oR ofF FET AEAT §
W F AR X | S sfeanfaat &
& 37 ) 7@ =¥ A gl faee ofgm
fr 9§ wred agy fawely snd 1 g
F ar ¥ A0 qrgan & fF mi i =7
¥ ag TR fomm # R ¥ T@
T AT § I F fAu O ad) €
AR qET WH AT FIHAAE, A H
fod faam @ f5 ag 7g<l & & @w 9%y
& mat § @ v gy qife W\eAv
¥ faoely A€ & 1 @1 R W el
T w|E & A7 @ 99 F fax fasrdr
gl 4@ &

gl % AFEI  FT ggEAr &
e § 99 &1 ag & § 5 o afs-
aT WX fagga swe aTr agT § @Y
& 37 #1 A57 F qII0 A faAar g,
I & @ faerar &

17.08 hrs.

[Mr, SPEAKER in the Chair)
o7 wTfeaTdY e # WY i Iy
farely & gl A8 & 1 =i ¥ ag W
g} ¥ T aY gy ag gfawn fae awdr
g1 w@F fau ¥ gae § f5 afe
wifear gt ¥ " @A AR ar
IR THW F1 ghaar &Y e anfegg
| qg WUAT SUNT ST FAT qH |

o TTan 1g & fe fegem &
&Y farege s oftan fafeaa fear
omiagmamfar g m g 1 @
A ag gfF S fag wed qeos
T 1A G o gad | A fafay
y wiw ¢ 5 Y o faeges s
ofan & mifrer 7 fem mm § R
Ik fag At qeow s Y gl
fam g @ s wgfora § o o
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@ wmaT & e e A ¥ s
S AT |

o gaT § P aresw
| T A0 aga wwoaw FAF W@
& ot IRA agi g s Avad €2
qar #YF § oY fF S by F @
g wafae say &adr 4@ @ v
¥ gama & 5 g fag 21§ g &
®H TATAT AT 1 Ay I T AT
g g% § g AT fag a@r s
@YY ATT qY FART THET FT FA &1 gHAT
g

A = ¢ar g & fF W
gfam # fFar IR # fre R FET
g § ar ag TR W} IR 99 A
a3 ar & | gafae oA sfRemm A
aifgn fr fxa fefgas grea aal &
fag gfaa =1 ag foare & fF @@ @@
i ¥ IFA A AG F O gAY
freqae @ fFar qmam #X wR qEr
fora T & o AT A7 ag o @y
T T |

Tad Afafem O afss aresw
& 9% AR ¥ ot § Tg g {97 Srgar
) T CEH g qW LA &)
e fAu ot =T w1 owE §Er
Ffgw | T 7AW g8 & f5 @ At
T Y OF 69 & IUF qTY TH WEATTH
R/ I AR TF TR ¥ @Y TR F
faq = ¥ ar ag weagw Y IF @@
& W7 9 AR G ag @ @ IAE
T Y GG E FX X | 9AF Al
Ffcaggfr Mo & W
fe sToEr weaTOE Y qAEETE SATRT
TaAr gRIY | SR | T dR 9T W
EQYF HT Lo AT Loo TAT I ¥ AV
T WSO FY AT LYo T X &Y
et w3 aifF gaw agi o & fag
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AN TF | T FR F A AW
T 1A ¥ A AT fE FT A
GT ITFR F A § WX IEH
fafara ar ad & 1

T qg ¥ A IR I &
AR F AT § | AR T I AR
& N 5 g g woeY mfea # o
AR fFam d M R W & 1 A
gara § 5 g ety sranfirs s
¥ qrg @A Afgg frEd e
94w A ggEar fad

oY aga o afear g R
AT gama & fF 3 afeaat sam & @
TuTr Tifgy FifE R afaat a1
Y AR FE I AL g A ag A
fedit 78 | gafo 3 ag A § B
A AT AT TfFT | WR I
Faer IfaT § 7 2, g @ A w}
Fm WY fay | FfF 7 Tar A v
aY Y Y e &Y T At FAEAT E 98
3 & foag 78 = 1 & AT gEE
efE wfgaor F @mg a9 T FW
+t far AT wagdr WY & sg Y ag
sfae J q&T |

gt a6 g sifEafaat &
aeE &, A A agy o gy oar WK
@ ot Fgar § B S F 99 TR
forg sy qrefar &1 SR Y @
qifgg 1 g A9l ¥ sfear faer
| 4 ¢ | e S af fomaat
Ty e g
2T WA ST F 9T Y A R
wfs gt 9x gESi AR W wv oo
faar a1 Afes g aei A Famaat
% g ag of s wew 4G a0 SR
q W ¥ ¥ fF O qEF a9 At o
WY fIF G wET AT S0 Ay
I I A R | g7 A v g
T T gEa ) AT AT ¢ B
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wifzarfagl A gewl A 9 TE @
gt & oo | fafae A ¥ aw
%)

faorelt & aX ¥ AQ wArqaT & B
sfzantaat Y fasrelt #7 gfaar € s
¥ gaTe § fr o sfcarfady 9 @5
BT FY HETEY Y agt S g faoreht
&Y gfeyr &Y o 1 qETEY ¥ farel @gr
&1 o @A @1 ® ¥ o Efafwc
¥ q@r 91 Iu T@mET fF 9G@ogE we
&7 W &I g a1t T T 3 faweh dav
gart g & gmam g @ ag
q w17 agreY Sl v faoe & gfaer
Tary g

qF T FE A7 | W] G
¥ wiver § f Mafes gew H A A
g fafredy @ @R 9T @m 2 WX
T A 9T AT AT w T i
& gt gfaar 21 v F g fafaey
F oY 77 o w9 fear § €1 S Wy
I I & fog 9% faa & sEey
AR AT §

Shri Yajnik (Ahmedabad): Mr.
Deputy-Speaker, Sir, I am happy that
I have not to plead again this time
for the division of the Bombay State
because the Government itself has
decided to divide the Bombay State
into two linguistic States and is bring-
ing up a Bill within a very short time.
But as the Bombay question gets out
of the way, one sces so many skeletons
in the cup-board. Turning to our
next door northern neighbour, I find
that the cry for Punjabi Suba is
rising all over the area. If you go a
little deeper into the history, you find
that while there was a provision under
article 371 of the Constitution for the
constitution and functioning of
regional committees of the legislative
assembly of Punjab hardly anything
was done in the matter till it was too
late. I charge the Home Ministry and
the Government with serious derelic-
tion of duty in the matter of imple-
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menting this part of the Constitution.
The question of Punjab and its divi-
sion was in the air when this consti-
tutional section was passed. It was
with a view to find a solution to the
Punjab problem that this regional
committee was thought of and yet
after this was pasesd, hardly anything
was done in the matter. Regional
committees were played about with,
but with no substantial results, with
the result that tension has been
increasing in Punjab. It is no wuse
saying that there is only one section—
Akali Dal—that is out to create mis-
chief and confusion and is propagating
for the formation of the Punjabi Suba.
We all know there are many other
politicians in many parties and non-
party people who also believe in the
formation of the Punjabi Suba. I am
not pleading for the Punjabi Suba;
let me not be mistaken. My only
point is that because of Government’s
dereliction of duty in the matter of
the regional committees, the situation
has been mishandled anq now we are
up against the question of the Punjabi
Suba. I would appeal to Government
not to treat it casually and not to
make it a bargaining counter for
making some permutations and com-
binations of groups and territories,
whether within the Congress or out-
side. 1 would request the Govern-
ment to look squarely this question in
the face and deal with it in a proper
statesman like manner.

We find that there are several
boundary questions cropping up all
cver the country. Unfortunately, the
States Re-organisation Commission
report did not settle everything; in
fact, it left many things unsaid, one
of which has to be found in Bengal.
I was only last week in Calcutta and I
was present at a Conference of the
Punargathan Parishad. The confer-
ence that has been working for the
last five years or more and which
counts among its suporters men of
various political parties, men having
non-party views, has passed a resolu-
tion asking for the incorporation of
Dhalbhum Pargana including Jam-
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shedpur, the whole of Dhanbad sub-
division in Bihar, P. S. Barsoi, P. S.
Balarampore, P. S. Thakurganj, etc.,
then the whole of Jamtara, Pakur and
Rajamahal sub-division and also the
Panch Parganas in the district of
Ranchi in Bihar, portion of P. S.
Ramgarh and the whole district of
Goalpara and Cachar in Assam.

The point, Sir, is that the States
Re-organisation Commission also look-
ed into this matter, and it is on record
that the Commission did ask for the
incorporation of some of that area into
West Bengal. But that matter has not
been properly attended to. Agitauon
has been continuing, sometimes strong
and sometimes weak; but there is no
doubt about it that in the whole of
Bengal there is a feeling that 70 lakhs
of Bengali-speaking people are left
outside Bengal and in areas that are
contiguous to the boundaries of
Bengal. There may be other Bengalis,
for instance, in Patna, Gaya, north,
south and elsewhere—that is a
different matter altogether—but these
are Bengali-speaking people living on
the borders of Bengal. They have
been parts of one big State sometime
ago. Then there was division and
some parts of Bengali-speaking
people’s areas have been allotted.
rightly or wrongly—wrongly—to
Bihar and some parts to Assam.

Now, what are you doing about it.
The Government ignores the matter
altogether. The States Re-organisa-
tion Commission did not think much
of language as a basis for formation
of States, and yet they eventually did
form States more or less according to
language except in the matter of
Bombay which is now being rectified.

Then, as I said, apart from Punjab
there are these Bengali-speaking areas
that are now left over in Bihar and
Assam.

An Hon, Member: Orissa:

Shri Yajnlk: Then there is, as my
hon. friend reminds me, the question
of Orissa. Now, I am not to plead
my hon. friend, Shri Mahanty’s case,
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but it is known everywhere that there
has been a great agitation for the pur-
pose of including Seraikella and
Kharswan, reailly Oriya-speaking
people’s areas, from Bihar into Orissa.
The Ganatantra Parishad has certainly
many other planks with them, but I
am sure thig Seraikella-Kharswan is
one of the biggest plang in jts armour.
It is also known that the Orissa State
Legislative Assembly has unanimously
passed a resolution for the incorpora-
tion of Seraikella and Kharswan from
Bihar into Orissa, and yet nothing is
being done at all.

Turning to the south, Sir, there is
also some part of Mysore State,
Kannada-speaking State that is left
over in Kerala; probably an accident
of history, but it is there. There is
also this conflct between Maharashtra
and Mysore State. Ag my hon. friend,
Shri Goray has spoken a lot about it,
I am not going to repeat that argu-
ment. But the fact is that these agi-
tations are really based on the true
will and feelings of the people who
feel left out and discarded, as it
were, by their own language-speak-
ing people and who want to get back
among their own people.

Now, what is to be done about it?
I seriously suggest that this Govern-
ment no longer ignore all these ques-
tions. You need not wait till this
agitation gets boisterous or gets
beyond control. It is necessary to
take action while there is time and I
would request that a real boundary
commission be appointed m order to
rectify all these discords that divide
the people of India and divide the
friendly and neighbourly States. That
is a very simple suggestion and I
would request the Home Ministry to
cpnsider thig wmatter and this sugges-
tion seriously

Then I take up the question of the
code for the police. Now, when there
was firing in Gujerat, we took up the
question regarding the methods and
the limits of firing, with the Home
Department there. The Home Mini-
ster was pleased to state in this
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House that some changes have been
made in the rules governing he con-
duct of the police. For instance, 303
Dum Dum bullet has been banned.
It was a good thing. Another thing
was that shots will be aimed as far
as possible below the knee. That
was also a good concession. But
then we also took up the matter
about the whole code governing the
conduct of the police when the police
are faced with hostile, boisterous or
mischievous mobs. There, we have
had the assurance that an all-India
police code is being formulated and
it was also assured to us that the
code would be published. I know
from actual expricnce that the police
officers and the Government officers
have the code, but they would not
give it to us saying that it is only
for official use. But we get the bul-

lets, and you give us the bullets.
When the people get the bullets,
they are entitled to know under

what circumstances they are going to
be fired upon. So, it is as much ne-
cessary and even more necessary for
the people who are going to be the
victims of firing to know about it
apart from the officials concerned.
Therefore, it is necessary that the
code should be published.

There were some high big-wigs
belonging to the police cadres of all
the States who were going to meet
at Abu and formulate an all-India
police code. I am waiting for that
police code We are waiting for its
publication. I want to know from
the Home Ministry and the Home
Department what progress has been
made in the discussions at Abu, how
far or how near we are in respect
of the formulation of an all-India
police code and when and at what
approximate date it is going to be
published and going to be made avai-
lable to Members of Parliament.

Then there is also the question of
a judicial enquiry into all firings
that take place. A judicial enquiry
should always be made into any firing
that takes place. It is a princi-
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ple that has nothing to do with firing
in this Siate or that Siate. Gandhiji
and many others have laid down
that whenever firing takes place, a
judicial enquiry should be made into
it. There is an enquiry going on
about Kanpur. But what about Cal-
cutta, Belgaum and Mysore? I want
to know if there is any judicial en-
quiry being made into those firings.

Shri Braj Raj Singh: The Kanpur
enquiry is not a judicial enquiry.

Shri S. M. Banerjee: It is under
the Act.

Shri Yajnik: Yes; it is also not a
judicial enquiry. I was very glad to
see that as soon as there was firing
in New Delhi near the Bhangi colony
the Home Minister immediately
ordered not only an administrative
enquiry but also a judicial enquiry.
That was a good step that he took
and I thought that it was the policy
of this Government to see that judi-
cial enquiry takes place into all
such ac's of Kkillings and firings all
over India. I want to know why it
is not being done. What is being
done about it? Cannot the Central
Government, cannot the Home Minis-
ter, who has a high stature in all
India, with all the State Govern-
ments and with all the political
parties, lay down a law? I would
say that whenever there is firing, a
judicial enquiry shall take place. I
request that this suggestion be taken
seriously into consideration. There
might be big killings or small kil-
lings; but firing is firing and there-
fore, without referring to any parti-
cular case of firing in any State, I
would certainly submit to the hon.
Home Minister and the Ministry that
they should do something in the
matter to see that whenever any
firing takes place in any part of
India, whether in Delhi, Kanpur or
Calcutta, a judicial enquiry shall
take place.

Lastly, T come to the question of
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the civil service. I do not want to
blame the civil service. But we can-
net ignore the facts as we see them.
The civil service certainly is not al-
ways civil. That is one thing. They
do not always ac: as servants, but
often as masters. That is also known.
However good the intentions of Gov-
ernment and however nice the tar-
gets and the programmeg under the
second or third Five Year Plan may
be, ultimately every hing reaches the
common people through the civil
servants and through the other ser-
vants who are under the civil ser-
vants.

Much depends, nearly everything
depends, upon the temper and the
approach of the civil servan's. I am
sorry to say that too much power
has been placed in their hands. They
were feeling almost that they were
demi-gods. Since the British time,
there were two gods worshipped
here. Next to the British Crown, the
civil service was workshipped as the
instrument of the Crown’s wi'l and
secondly, Government property. Pro-
perty was secure and civil service
was secure as the agents of God Al-
mighty on earth. But what about the
common people? The common peo-
ple are nowhere in the picture at all.

When we look at plain facts as they
stand today, by and large in the
whole country, though the civil
service is good and efficient in part,
they think themselves by and large
as apart from and above the people.
When you have this feeling of
superiority and aloofness, naturally it
creates a multitude of evils, One of
the evils is corruption, nepotism,
tribery and so on. I do not want to
emphasise that.

My point is, there are the civil
service codes and rules. There are
rules not merely governing the general
civil service, but there are also rules
governing the different departments of
Government. There is the police
code, revenue code, forest code, P.W.D.
code, etc. All the departments are
bound down by their codes. The civil
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service—the 1.A.S. today—is largely
governed by the Home Ministry. Its
training, examination, promotion, etc.
are largely in the hands of the Home
Ministry. Therefore, it is for the
Home Ministry to evolve a new pat-
tern for the civil service. Make a
new Code, if necessary, or amend all
your Codes, put new ideas of humanity
and humanism into the dry Codes
that have come to us from the British
times bccause, let me confess, most
of the Codes have come to us from
the Britishers. I do not think much
serious effort has been made to recast
and to alter the Codes from top to
bottom. And whenever we find any
difficulty we are told this is the Code,
this is the law, this is the rule, the
rule is the Almighty God, the Code is
the Almighty God that governs us all,
and the men, the human beings, the
people stand no chance at all against
them. 1 would, therefore, appeal to
the Government to sec that all the
Codes are redrafted. The Civil Service
Code should be redrafted, and so also
all the different Codes that govern
the conduct of the civilians and the
Government officers vis-a-vis gpecially
the people. For that purpose. may
be committees may be appointed, Gov-
ernment may take it up by itself, or
statutory bodies may be appointed or
the Public Service Commission may
be charged with this affair. But some-
thing should be done so that in the
new Codes that we have, in the new
Civil Service Rules that we have, we
have the picture of a service that is
courteous, that is humane and that is
polite towards the people whom it
acknowledges as the real master of
the country.

These are my suggestions and ‘1
earnestly request the Government to
consider them and to do the best they
can to meet the peoples’ demands.

it s fag  (AfEfra—
AR q41 frptare fivwag)  SuTsae
w3, ¥ AR AT AR FY T
Fay fagtarz £ Jevar A w9 ¥ swEE
T ¢ fe IR S & & @il o ot
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& fod aga 35 P @1 aeg &
W s FE fF o At Y gwfa
N awe @ e faar s wifE T g
T & ¥ & AWl ¥ g o
gt & @9 & TR St & 9
g o A g oA W fegemEr
ATeE F g9 IO H g T E,
T g7 78 Y T Wed & g faw
AT T F @Y I T8 & afew I
wfErd @F # s @ fagiv
ot & fag woer @, W 6 e
9 §g @ fF, o wifear
T Y SR ZE & E

oq & agf & W9 & W= wE
oY F A TEATE | GgAT HEAT QT
& fogt swi w13 1 SRS s
o g fE qF S Ay e
s gufa & fag s N9) &Y wiawax
TEE@ QAN & | e BT, gE dfew
Tz, f|U Hiw o FEgfAaes 6
T TR | T ¥ |8 7 A9 av
FOq FOT FHRATET & gH & W& |
AffFT AT A T @ & fF oA F A
Sy oY g <@ & A% W AW aF adedy
TP AR 2 & gy o wEw fE
& AR F e § FE waw
I W 97 WY § ot fF ooty
o der ofus g, W fF TR w7
CATHI, q@T FEAAE @ IR W]
qF TR wERe fEar o )

A AEAT § AT F IR A,
fot #1 g @ § 6 9 Fa ¥ fod
forard qX 3 o ol | =R FIEEE
agt ¥ ¥ fo & o ool we
A A I F FmAwd w7 F
I TG AT aTA A grar W i
g e e g o g | Wi
I e o e fad o A ag
T I T WY AT AT FT & Ay
™ qEt FTE A I oewr | faw
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[ e fag)
¥ TY I N AU AT g fF gee
I #R G g W Ay o
TG AT TE G | & AR FO g
I Ft 7g AT H T F Sy )

17.40 hrs,

[MR, SPEAKER in the Chair]

e HgAT AR AT R
og & @it I  fr Tow a9 e
AR = gl A F Fw & gfai
F o1 [ N Ffe qHEm F T
WG @ SRT ¥ @fgoa< g & |
@ iR mw fraTe e & S
w5 qF W CeEaee dRaE @ 7
w & g ¢ fF ag & oo
foeew & guA #1 @9 AW @Er
I | FE AW AT AF 1 A
ferdt Tt S € R T fawfaer
# 7 Y Fgm fF a5 w1 A o &
AT fERT ®Y e oy fow &y
QT g T & |

T 7T g N fAsET
9 & ol e T | AW AW T
&% A & fF A A oS ot F omy
g & fag apfama o & I 3
o =l ag gan & 6 g @ fai &
Il & S F &7 gga Acar, ad
¥ oqer G AT AT & ) T A
¥ TgiF T T8 TG FT A AL
S & WTH S9ET Y TN I STy
) e W F 7 W FEWF HT aw
fo o e wifs @ & dai F
et Jo 3 § I § "W S Ay
ag wrar T & o

qiwar A dfeq St F w=wmE
oY e T # QT #T ) W
Tt a1 gt #& N w@ A e, &
ZEF AR Y =Y gL A THhe F@T
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QT § WX I8 AT &7 & fF s iy
o OF AR IET qg awAE qE 0 X
FaRaT § 6 37 9% fray o< frdardy
R A aga @ AN | T A WY
AT I ¥ WA F ford g § WA
J 9 W9 q% 4 aueen & § 5 W
dfsq St & & 2w & W A A @\
fear & &Y & gaT 9 X Y STET quTRA |
W IE qHAT & agi F A0 #r A<
T & g fafre ageT AR
fafreedt ik ¥l & #gm fF @ @@
w7 o q¥wr faer, &g oy &Y Far &%
o @R # @ i W [

Mr. Speaker: How much time is
the hon. Minister likely to take?

Shri Datar: About half an hour.
That is the reason why I said I would
like to start at 6 P.m.

Mr. Speaker: That is all right. Then
I will call one or two other hon.
Members. I am going to give a chance
to all groups. I will call representa-
tives of every group. Shri Padam
Dev.

Y W (IET) 0 wew
7, 000 MT AT, Qwoo T
T WL L5 L& Yo AT W § q@a
QI FOF Yo FUZT Faar &1 w4
WITI5.A F fAq F g #A799 # AR
oqEE A | 36 AHE 69 WIT Y
SoM AT Y& WMo Hlo THo JTM
I WATEF, LYo§ Wko To THr,
e¥e ;o qlo UH,0 {cWER 9T
qfEad WX sY¥Qeyy  AW-TEE
wifeeq &1 oF AT ¥ W AR FW
NFCEE ) I I AR T,
fage, T wgRE, IEfE #
nfafafemt &1 frdwor sk qdeor
T @A & qQT T GEGERT F
IO ¥ fad, I & gmwr & fad @
o g )
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fadiy 1% wT 9 gk frgd g, afew
WR fEa § 379 a3 wfes ¥ wfaw
@« firgy s § W) I arae
qrer wfes g § faar sran @ fgrser
SR ¥ §wg arar B @ T
#r ¢ are A W @ W LY g
et dte W a7 R §, IF I
@ AT R Y X ¥ oW fafrdy
¥ & foaT 8, 99 AT fgwmaer
W T wwar) afew. ..

«t T A9 g & f6 aer
q1 &< far?

T qqw W A @ R @
fear 31 &9 w71 f& SEET AR
fgmmasr WY e 7w o T
o g A @ aw
o § & foaer oo w8 as @
frar o <@ ?, o Wl s @)
Ao feamae & oY &, fomem ¢
T WC ¥ O GO 99F FAC
w9 femr s @y @, S Swfa 9w
WY F Fw A frady | w=g &
T §, 9EF i § W% aga q faww
w1 oaE W @ W@ g wE A
uF T F W AR e §@ R
T F 79 fgaraw #1 A Taawde
F o o faar 1 Y @ W
T g o A A @ T F g
*Y AT FE ag W T o
N S G @I A A9 A Y A
THFT UF WEH FW | Afed w@w
# # oF 7 fF ogr T fag aga
IR @l §, 9 9w faew ¥
FTH I WY {1 ARG dFR A
ferae A foarfa A @dT aEETEY
' T ey @ fomar afor ag
e & v e & Ao
T NG T AY §, W I @ g
fr 39 @ ¥ ag fgurw & AgH
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IO & I W] Jg AT@ T
@ wrd far @afr

g @ TG A T AT wF A
& wO AN F 9R=T @ &9 gt
g wwsTmag gz daw-
fafrgaa & agi & w0 1 A g
T o w1 T @) AR Ay
wrar g fo s s st g Al A
IHT HY Ta7 7T o anr awm Iy
g1 Ty ag fafrd dvy fafredy
& ST ¥ =R Rt FE T A farad
N FW@ & Ffe fog N &ni B TR
famet v oz @ e -
e & A TR e Y A
21 O A7 IER wad A AR
# NI g A AT wE W 5 g
agt & fag Fif qEaTEad a a1 oe-
AR AF A g wefafrg-
AT WA femea &
T AT G & AT g )

T AT F ¥ ogEt ¥ W
W oz A wer fF femmaw r frdy
gigadt rafua w?w & faar far
oTe | g wATe B g g g fe-
T T AT H e e fe oang
g} w2 # ek 7 @, Afww
gam fefr AT & faemr @ s
& wed § & femraw dfew age s
4 St & qrg ax § A FifE ey ag
T &A1Y gg gy oy A A @
ST | AR W & R Ty R gRR
& Tl ¥ 93 AW wiow &9 X
O W G A FAT A AR A
s & femr A aver @ AN E
wfau @t @ 5w feer A a Q@
I T A A | feETae
F v ey faseea sww & faemr
T AT

weqer ofY, &% fade fear fr Tg-
warera fgaras & faq aga s FT W@
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LA A IR A8t
¢ fFT 77 womr A §1 & FwR
Y srrafaE A F ant ¥ 5o wa
wig g1 # g wusifal ar
qT{oQoU_'qhom'{o o qqoﬂwﬁ
X FYE TEAH qEE AT W] T IR
T & e frewr &1 wF #ar
gy T ua fafre & qfz ¥ et
fermmas g T o gwd e
AT IEF T & AT WAL A WA
FR FAT W AR S & @
wY a3 2 At aga wea AT el
TF g WaWl & A0 0 qTAT AG )
R o g TRa ad@ gk
& Jui aft gw 7 T 37 9 wik
WY G a7 9 qgT W B AGY
g T a@ ¥ @R W A
g qUA A ¢ W AT R &
g AT o s At aw [Ww E
NI AR F AR afa & wrEAr
Wamegl ) fmagafe ™
7 ok & F gL d0r AW F fag
Ul 99 59 fAgat W@ & fa dam
@I ZNARAWMNA TR, gife
/it # feera aga a9 A g, A
& graTa gu< ¢ &, AT ga A F
WY g A9 A "y § 5

A g wew qfasr

g yfA A war § R A e O
g1 T & T frda T A
g & g 2w w1 v q@@ s
o ox friR a<ar § ag e &
ok wfasl F a=¥ g W ¥
ST WX GAR FTH FT AT AGC
¥ e g W A @
T & dar frelt A § A8 @A F T
fe faardt S f& faer ey > §
ug A wL, S A A9 A WK
um wM Sfew AR /W A ag
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T g1 o faw @ gaml w W
N X §IFR FT A AT AL

TR T TF FAAMEY FT TE-
8 3 9 % F FAQ G AT IR @
T F FAATQ G @ A AT
faa & $i=d @, 99 ag ggam
W & @ ag g fawrw geaw
FQ & ®fF a9 JWH g@&ET
2 | i aw ¥ qRL 9 ATE dar
T g ¢ 5 A gwh e ¥
faa® geaT W@ w Aifed 1
wanat g fF 2w & fou ag w=fr A
ECAN

¥t T & F@w § fr g
N AT § T g AW AT FWQ
T\ AR @ F ATF FgAT oA
g 5 g7 gzaradl &1 Q& F7 A alqw
gfere o> FTH ¥ v 4 7@t wer o
wH F A1 & | FE AT TIASE ITHY
mA g F faar o 2 fiw &
g Qadr | FEE IO ALY AR
ar ¢ f& mitas W § @R FaR
FAT ANE & | IR TF AT WY
& & o gl gfew A AfaRr @ =7
g @1 fF ¥ famr A q9C gw
TT Y 37 fHaIe A O FT AHA A
StaT & ¥ %37, AR HHY GG TG
T & fFT I g @ fa= e
AR W FagER § FWFQ@ E
AR S faa aTr & weET S
& 1| @ 98T g9 @@ &y g fv sAar
W faa g @ agew 1 U
fear sme

T & a9 g1 & 77 fAdew w0
AT § fF o N gEmr FA G WX
Ifeq ¥ fefy Y <2 7@ fear o qwam)
# gz gm fafrer v fgrawr &
QF &Fd A HTHA STqT | TF HIGHT A ek
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foar a7 | IERY A ¥ a1 &, Forwwr
IFY Fo fFAT 91 SEEY A SEA
e T & 39 Jg & T @ Wt
o, ¥fFT sI@ qTHET I FE F W
ar ag gz T | T ag A Ao 7
TATEHT qTHS A g we fomd
fir 3 @F Y F9T A faw @
& aga aw arrar § e fol w9 w1
@ It & ) Ay TgulT aF F O
Y I § AR gE T § 1 wEfe
# gugar § 5 @ wwaw § w8 q
T @Y wifee fF fw wrdt &
T geafaT § a9} fFw ¥ gw @
ST &Y @F | W T & QAR TR
T WIS T @A ¢ | q9 & F A0
TaTEl A AEY § WX AT q@ W'
wriamear w@ § 1 o feafa a8 @
f fom & are dar § A% fawsr a0
o=gr § SaFY Ay fadar & gIEr
Fraar #7197 gar g fF e g &
T T @ 1 Wy 3G fi weerET & fwaw
#faa § 177 Awr gF @I ¢ 5 gy
maide ¥ vefafaefea fafada fefagm
AT @7 @, o At ST F FATAwT
W@ ¥ mE A e T,
feafrm fFe o, 39 d=e fFo
R wede feg qu @ gg 9T ST
ITF G @, A @A ag g
W 93 gy A feay SO & awn
foreft wR fopael wa faelt | o @y
3t Zay omar & f o A g qErRal
Feygud, § SO o FT ge 9 §
# S g R ogaTa T waew @@
Ig, faqu s Afa-faare gt &
§ 1w g AR Ao an
¥ wawwa faure wom g | AW
WX & art ¥ a1a F39 §, a1 g
W IF T WA AR A Yfer FA
arary §, s oF a7 @I el
6 @i g% weTa w1 FAw g
fafrgr @ g@rd wHAwfal @
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& o 5 e e fear d
o fwdy 1 feafrg w< faar omar &
s el ®Y ot § 99 faar sar @
w1 @O wEAET F IR,
e weera Y 1@ @ e ¢
W e 8 gq & 7 ad-aHR
g2 § AT & W A A FFAIR
a1 g & 1 & g § fF mER ww an
¥ g faew Y g wowTg e ag @
&Y wwman § 5 gurd R WeeTE
1 & for B wEEE a9,
fog & wvm3 & Ffaw 37 & W ay
T & I T BEAT FL I—TVHY
3w & § 99 FT AT FT R, aqifE
A-FA T g § e wEifeat 54
ey §, qeifew g &, S ama g
W Fgx & fF ag war Wy &

T qET Y R g ARy
&, 99 H-—[W 47 R TERHTT FA F
forg mTe fora sSTa—geare 5T T
IF FT H107 48 & F 99 & # i &
TG AT FETHIAT T Y | § TH
wHaTfat  ag wgn g g ¥
o 2 & I & faree &, foe B
FEAATE ) ITR FH Y FH gL AT
# ag #ifa wgl ager wfgg @ st
frfedt A wg & . —

ST Y A FgY, FEY ATAT FY
&,

TFA FT AT FG, g¥  AWE
g 97

I BT T T FT WIAT 7 THA F
¥ gfa A1 sy 7 fwar o @Far g,
Y 3 FAMT BT AT qFAT R, TG FAY
wttd | & g #A wgRw & o wFawr
& aemQ sl F T aF § WY
W37 2 A geady §, 7g fraaw
w7 g, 991 & usar § fafed &Y
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41T & @Y wgan, 3w g gEada %
aa#l, % 3m ¥ o 5% gfar ¥
AT ¢ 1 77 w1 F fvwr g A I
A W FA FT AT fomr 9@
AR 9T W T g, ar faeaare st
FT F G I1F, A AT T | €F
%7 Qv feafr § i farderd € )
WEHY F@T | F ¥ wfaede,
wfaedz § wfaedz guf@dz T fve
qifeede AR §Redr aivg, @ aOF
¥ wET T § A FE v aga
T 9 a  FYT  IWC Awar @Ar
FAR wW A far | & wgar g frga
SR W AT qE-AN W@ aw
g

# o § Q[ HATAT T GAATR
FAT§ | I 3T T qgT TG FH
AT @[ § AT qg WX I&Y a@ &
FAAT TG, T 3T FTT T B AJAT
strgar, ¥fea v w1 wifg € 9T F
qfada A afew IT T FATAHOT
T T AT § |

Shri Datar: As I was following the
debate that we had been having
throughout this day, I found to my
satisfaction that the interests of the
Scheduled Castes and Scheduled
Tribes almost dominated the discus-
sion. And that is a thing which has
to be as it has been.

After all, as you are aware, the
Home Ministry have been carrying on
various types of work, but in my
humble opinion, the most important
work or the mo;t substantial work
that all of us have been called upon
to do is to promote the interests of
these people who have been suppres-
sed for long either by society or by
certain circumstances beyond our
control. The Scheduled Castes, the
‘Scheduled Tribes and certain types of
backward classes have been included
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for the conferment of special benefits.
Some of them have been suffering
from social disabilities; others have
been living in inaccessible areas for
centuries. Therefore, the sooner we
bring all these communities together
and also have them properly har-
monised with the rest of the Indian
population, the better for the nation.
That is the reason why the Govern-
ment of India have been spending
crores of rupees and making grants
to the State Governments for improv-
ing, the lot, the unfortunate pitiable
lot, of all these people. Naturally,
when these communities are awaken-
ed, they are entitled to make a com-
plaint and they are entitled also to be
somewhat impatient for their advance-
ment as early as possible. I appreciate
all that they have stated and I shall
very briefly reply to certain points
raised not only by the hon. Members
of these castes or tribes but also by
other hon. Members.

18 hrs,

A contention was put forward that
their condition has not improved. This
point was answered by other hon.
Members, namely, that during the last
ten years, the Government of India
and the State Governments together
have undertaken a number of schemes
as a result of which their condition
has at least to a certain extent im-
proved in material particulars. That
is an achievement of which all of us
have to be proud. But we cannot
afford to have any sense of self-
complacency because we are anxious
to see that their condition is improved
further and all their social and econo-
mic disabilities disappear completely
and they are placed on the same foot-
ing of enlightenment and self-suffici-
ency as other communities. That is
the reason why we are anxious that
whatever help the Centre gives to the
various States is also supplemented
by the State Governments.

Only two months ago, we had a
conference of Ministers in charge of
Social Welfare from the various
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States and therein a resolution was
adopted according to which the Sche-
duled Castes, Scheduled Tribes and
other backward classes are entitled
not only to the benefits out of the
grants which the Centre makes but
also out of the general budgetary
provision. Therefore, I am quite
happy that all State Governments are
co-operating with the Government of
India in trying to improve the lot of
these people as early as possible.

Then a point was made by certain
hon. Members that untouchability has
not yet been disappearing to the
extent it ought to. This is true. But
you are aware that this is a social
evil against which the conscience of
the people has to be touched not only
by penal laws but also by active work
on the part of social workers., That
is the reason why we have to move
side by side with the public at large,
especially the social workers from the
caste Hindus, as they are sometimes
called. It is the duty of all these
people to see that this great taint of
untouchability actually disappears, as
it has disappeared under the Consti-
tution according to a certain article
therein.

I would, therefore, point out that
the Untouchability (Offences) Act
that was passed by Parliament and
also certain other Acts which are still
in force so far as the various States
are concerned, are being utilised to
the extent it is necessary. But they
cannot, may I point out in all
humility, be the social agencies for
the eradication of the evil of untouch-
ability. As you are aware, we have
to proceed also along the lines of
general awakening, a question in
which the largest measure of response
depends upon the conscience of the
People.

.In addition to this, those who are
die-hards in this respect have also to
knpw that the exercise of untouch-
abnlity is an offence and if at all, they
€Xercise certain types of untouch-
abllxt.y, .then, they are liable in a court
of criminal law. Therefore, both these
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things have to be proceeded with

simultaneously.

In or about 1856, this Act was
passed, Immediately afterwards, we
brought to the notice of the various
State Governments that this Act ought
to be translated into all the regional
languages and copies should be kept
in every police station because the
offence was made cognizable and
police were instructed to take action
whenever any material of a prima
facie reliable character was placed
before them.

I have often heard complaints that
there has not been sufficiently vigorous
action taken under this Act. But, if
I give the figures you will find that
the State Governments are vigilant in
this respect. During the last 3 or 4
years, about 1,610 cases were regis-
tered. Now, naturally, the number of
convictions may not be very large. I
have not the figures of convictions
here with me. But the very fact that
during the last 3 or 4 years, as many
as 1,600 and odd cases were filed in
courts of law would show that the

State Governments are extremely
anxious.
Shri Braj Raj Singh: How many

ended in conviction?

Shri Datar: That was what I was
pointing out.

Shri P. N. Singh: In worst cases
also action was taken in U.P.

Shri Datar: After my finishing this
point, let the hon. Member ask.

1 was pointing out that so far as
courts of law are concerned, they are
governed by the Code of Criminal
Procedure. May I also add that we
have made a rule that under certain
circumstances the presumption of
guilty can also be raised and the
burden of showing that one is not
guilty is thrown on the other side. In
fact, an objection was raised by certain
eminent lawyers here whether such a
presumption ought to be raised at all
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Given certain circumstances, such a
presumption was allowed to be raised.

Now, I come to the question of con-
victions. So far as the question of
convictions is concerned, 1 have not
got the actual figures. But, I may
point out that it is not possible to get
the largest number of convictions
however much we may desire, because
it is @ matter within the orbit of the
judiciary and evidence has to be led
in. 1 sympathise with the aggrieved
Harijans or Scheduled Castes when
cither on account of their inability or
on account of their helplessness they
cannot comc forward and give
evidence.  After all, I pointed out
when this Bill was on the anvil of
this House that it has to be under-
stood that this Act has to be used
very carcfully. Otherwise, it is likely
to recoil upon the poor aggrieved per-
sons themselves. Because, as we
know, unfortunately, especially in
villages, the condition of the Sche-
du'ed Castes is almost miserable.

For example, if they come forward
and if such cases are instituted, it is
likely to recoil on them. Therefore,
we have to be extremely careful. That
is the reason why sometimes evidence
is not available, the aggrieved party
himself is not prepared to come
before the court; and in some cases
compromises are also effected.

Under these circumstances, I may
point out that the presence of this Act
on the statute-book is itself of a high
deterrent - value against those classes
of the public who are die-hards, who
are extremely prejudiced against the
Harijans and who might otherwise
have taken very strong steps for the
purpose of perpetuating untouch-
ability.

Shri P. N. Singh: I want to ask
whether the hon, Minister knows that
action has been taken cven against
those who have protested against un-
touchability in U.P., not only against
ordinary people but against the mem-
bers of the legislature also?
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Shri Datar: I have no objection if
the hon. Mcmber gives me the num-
ber of cases and the districts where
these cascs were filled and I am pre-
pared to have them looked into for
the purpose of seeing whether the arm
of the law is not sufficient enough.
That is all that we can do. So far
as judicial trial is concerned, we
never interfere in it and it has to be
decided by the Judges or the magis-
trates. But if it is found that the law
is not sufficiently strong, we are pre-
pared to take steps in that direction.

Shri P, N. Singh: Our objection is
that the police is not helpful.

Shri Datar: The Government has
issued sirict instructions that shows
them how to proceed. It is a cogniz-
able offence. If it is found that they
do not act properly, they would come
within the mischief of the Govern-
ment Servants Conduct Rules. That
also should be understood.... (Inter-
ruptions.)

Mr. Speaker: 1 am not going to
ailow this sort of interruptions.

Shri P, N. Singh: I want to give
the information on this subject that I
was even convicted for protesting
against untouchability.

Mr. Spcaker: The hon. Minister just
now said that if those instances were
brought to his notice, he would look
into them. They have issued instruc-
tions; they are bound by the Conduct
Rules also. If he gives an individual
instance, how can he say about it
now? We will assume that the hon.
Member is a Minister. How can such
a thing be done? An allegation is
made; it may be correct. But it must
be verified. I would advise him to
send all these items to him. Certainly
there will be hundred opportunities
to proceed about this matter. Inspite
of that if the hon. Minister does not
respond, he may put a question or he
may further pursuc it by a discussion.

Shri Datar: Now, in respect of the
services, inspite of our very strong
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efforts, the number is not rising as
much as it ought to. All the same we
.have to take into account the fact that
the Harijans an dthe Tribals are com-
ing into the services only recently.
They have taken to education. Some
time is necessary before theri number
would become adequate. But there
are certain classes where the number
is substantially rising. In respect of
certain grades, the Government held
special examinations for the purpose
of recruitment only from the Sche-
duled Castes and once, only from the
Scheduled Tribes. We are taking all
steps. We are giving them a number
of concessions in recruitment. So far
as their appearance at the various
examinations is concerned, including
the highest examination of the land,
the all-India competitive service
examination, in the rules that have
been formulated by the Government,
it has been laid down that relaxed
standards ought to be taken into
account by the university authorities.
In respect of other matters also, Gov-
ernment have laid it down that the same
strict standard that is to be followed
so far as the other general categories
of Government servants are concern-
ed, need not be followed provided they
maintain a minimum standard of effi-
ciency. These are instructions which
have been issued to the UP.S.C. as
also to others.

An hon. Member this morning stated
that if they passed at the written test
and if they did not pass at thc oral
test, then naturally injusticc followed.
It is not true. Formerly, the practice
was to mark them separately in the
written cxamination and oral exami-
nation or the personality lest, as it
was then called. But in respect of
this examination what has been done
is that the marks in respecit of both
these categories are added ‘ogether
and then the question is considered
as to whether he is qualified in the
whole. That was purposely done so
as to leave no complaint whatsoever
that the number of failures at the oral
examination or the personality . test
was very large,
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In respect of one . examination,
special competitive examination for
special recruitment, it has been con-
tended that some people who passed
the written test did not pass the
personality test.

I may point out here that so far as
that examination was concerned, the
written examination was only for the
purpose of screening or testing their
general knowledge and the oral exami-
nation or the personality test was the
principal test. As the House is aware,
we laid down standards of qualifica-
tion, standards of eligibility for the
examination at a low degree as some
hon. Members of Parliament had
desired that it should be loweted. I
am happy to find that we have got a
considerable number in that particular
examination, about seven Scheduled
Castes people and about three Sche-
duled Tribes people. Their number is
gradually rising, and we are trying to
sec that no injustice is done to the
Scheduled. Castes and Scheduled
Tribes candidates.

Now comes the very important
question of promotions. So far as the
question of promotion is concerned,
one has to consider whether therc
ought to be a percentage for promo-
tions. The House would agree that
it would cut at the root of efficiency.
A Scheduled Caste or Scheduled
Tribe candidate is entitled to reserva-
tion at the time of recruitment to the
service. Thereafter he has to carry
on his work satisfactorily and he has
to earn promotion by his good and
cxcellent work. Therefore, it would
not have been proper to allow pro-
motions by percentages.

Now, what the Home Ministry did
in this respect was this. This was a
question which we considered very
carcfully, may I add, very anxiously
also. What we did was, whenever a
promotion was to be made—there is
a certain procedure laid down—in all
cases  where the allegeq claims of a
Scheduled Caste or Scheduled Tribe
candidate had to be rejected, we said
that it had to be done at the highest
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level. We issued instructions that the
Ministers themselves should look into
this matter as to whether any injustice
has been done. It has also been laid
down that in respect of promotions
naturally the merit has to count, but
merit not in the strictest sense but
merit based on relaxed standards
ought to be taken into account in the
case of Scheduled Caste and Sche-
duled Tribes candidates, and the
matter must go to the highest autho-
rity for the purpose of seeing as to
whether any injustice has been done
to the Scheduled Castes or Scheduled
Tribes candidates.

Now, the Railway Ministry made
certain rules regarding reservation of
percentages for promotion. This ques-
tion went before the Madras High
Court. 1 have got here a long judg-
ment of the Madras High Court. They
went into the whole law, especially
they went into the proper interpreta-
tion of article 16(4) and 335 of the
Constitution. A number of other
articles were also duly considered by
them, and the Madras High Court
came to the conclusion that reserva-
tion was not open in respect of pro-
motion though it was properly pres-
cribed in respect of recruitment to
services, We have got that judgment
here. The Railway Board are also
considering as to whether against that
judgment of the Madras High Court
they should go in appeal. Under these
circumstances, I would not say much
so far as this question of promotion
is concerned. But this is a question
which has to be approached as dis-
passionately as possible. A Scheduled
Caste or Scheduled Tribe Govern-
ment servant should not think that he
is entitled to promotion because, he
is a Scheduled Caste or a Scheduled
Tribe candidate. He has to pass
through certain tests meant to test his
merit. Therefore, that is a question
which has to be properly understood.

Then, in respect of bhangis, may I
point out, Government is anxious to
see that their condition is improved
as early as possible. That is the
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rcason why the Government of India
has been making special grants to the
various State Governments—in one
year it was Rs. 6 lakhs; last year it
was Rs. 9 lakhs. It is for the purpose
of enabling the local authorities like
the municipalities, local boards, etc.,
to carry out improved and scientific
methods for removing night-soil. It
was absolutely inhuman and it was
revolting to one’s conscience if the
scavengers were to carry the night-
soil on their heads. Therefore, about
Rs. 8 lakhs to Rs. 9 lakhs have been
given by the Government.

So far as the general condition is
concerned, Government are anxious
that, in respect of the Scheduled
Castes, the scavengers’ lot has to be
improved as substantially as possible.
For this purpose, housing, education
and other arrangements will have to
be looked into. Besides the Scheduled
Castes, the most unforunate people
are the nomadic tribes. The interests
of these tribes also have to be advanc-
ed as much as possible, like the bhangis
or the scavengers amongst the Sche-
duled Castes, the nomads among the
tribals are the most neglected, and
therefore it is absolutely essential that
their condition is improved and that
they are made to settle at proper
places and proper means of livelihood
offered to them.

In respect of both these unfortu-
nate classes, Government appointed
two committees. We have now
received the report of the committee
appointed to find out which were the
nomadic classes and what special
steps should be taken for improving
their lot. The report of that com-
mittee has been received and it is
under examination. So far as the
scavengers are concerned, another
sub-committee has been appointed. As
hon. Members might have noted from
this morning’s papers, the Chairman,
Shri Malkani, has promised that that
report would be submitted as early
as possible.
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Some hon., Members suggested that
special grants should be given. Gov-
ernment are anxious to improve the
lot of these nomads and the bhangis
and therefore, may I assure the House
that the Government are fully alive
to their duties in respect of these
specially unfortunate classes.

Something was stated about the
multi-purpose  blocks. Government
fixed the multi-purpose blocks after
considering the views of the State
Governments and after taking into
consideration the condition of the
places where the blocks have been
situated. We are anxious that the
largest measure of benefit is made
available to these people, because they
are special blocks and not merely the
ordinary community blocks. We are
also anxious that there should be as
large a tribal touch to the work of
these multi-purpose blocks and the
Ministry has been paying Rs. 15 lakhs
out of the Rs. 27 lakhs to each of
these blocks which I believe are about
43 or 44. In any case, we are anxious
to see that their condition improves
and that the blocks are located—as
they have been located—at places
where the conditions of the tribals are
extremely bad and extremely deplor-
able. That is the reason why their
location was fixed after full conside-
ration.

Now, I would like to make a refer-
ence to some other points. It was
pointed out by an hon. Member oppo-
site that promotions from Grade III
to Grade II were not being properly
attended to, and my hon. friend went
to the extent of quoting from what
can be called a confidential document.
I am extremely sorry that this was
done, because, as you and I and all of
us are aware, we are anxious and it
is our duty to see that Government
servants are absolutely efficient and
absolutely honest and, may I add,
their discipline is also to be main-
tained at all costs. If, for example,
our confidential documents go into the
hands of other persons through these
Government servants, may 1 say, in
all humility, that it is a complete
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undermining of discipline. There-
fore, 1 would like that all of us co-
operate in seeing that what is con-
fidential is maintained confidential at
all costs.

Secondly on merits, in this case, the
matter was extremely simple. It was
a decision taken by my Ministry after
consulting the other Ministries and the
U.PS.C. Let it be understood very
clearly. Whenever there was going
to be any promotion from Grade III
to Grade II, we filxed two avenues;
one avenue for those who could claim
promotion on the ground of merit or
on ground of seniority. The second
avenue was through a limited depart-
mental examination. That was open
to all. The U.P.S.C. held this exami-
nation and afterwards, we had two
lists before us. One list was on the
basis of their seniority and on the
basis of their merit. The other was
on the basis of the results of this
limited  competitive  departmental
examination.

We divided the number of posts so
far as promotions were concerned into
two; say, 20 from one group and 20
from the other. It was not exactly
20. There is absolutely nothing wrong
in that, so far as the division on a
fifty-fifty basis in respect of vacancies
for promotion is concerned. We are
following this system every year. I
would submit there is nothing wrong
so far as departmental candidates or
others are concerned. In holding such
an examination also, it is a very
important point, because whenever
an examination is held, naturally we
find out the merit. Therefore, we
gave opportunities to those who claim
promotion on the ground of....

Shri D. C. Sharma: What is this
fifty-fifty basis?

Shri Datar: It means on an equal
basis. If there are 100 posts, 50 go to
one and 50 to the other. I hope I am
clear to the learned professor. So,
there was nothing wrong in that.
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Shri Braj Raj Singh: When it has
come to our notice—even if the docu-
ment was secret—that it is alleged
that the Ministry of Finance bax
written to the Home Ministry giving
certain irregularities in the appoint-
ments, we would like to know the reai
position now.

Shri Datar: That is what I have
explained. We have examined the
whole question quite carefully.

Shri Braj Raj Singh: Is there any
difference of opinion between the two
Ministries?

Shri Datar: No. They merely
expressed a particular view which we
had already examined and on which
we had come to a decision in consul-
tation with all Ministries and the
U.P.S.C. Thereafter, if some Ministry
feels some doubt or wants some clari-
fication, naturally we go into the
whole thing. We came to the con-
clusion that what was done was per-
fectly equitable, Under those circum-
stances, so far as such a decision is
concerned, that decision has to be
accepted gracefully by all, because it
fs equitable. I am extremely sorry
that the matter was raised here and
the contents of a confidential docu-
ment were read out here by an hon.
Member. Whatever it is, I have
explained the whole thing.

Shri Nagi Reddy: Is it a fact that
in the seniority list, one who had
joined Grade III service in 1955 was
given the number 666 whereas one
who joined later was given the
number 12?

Shri Datar: At this stage I cannot
exactly say about any particular
instance, but may I point out that it
is quite likely that a man who passes
the departmental examination and
comes high, even though he is junior
to the other category, is entitled to
that place. I would not like to go
further into this matter because the
decision that we have taken is based
on cquity and in the interests of all
the persons concerned. (Interruptiona),
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Another point was that, so far as
anti-corruption cases are concerned,
we ought not to have, what is known
as special judges and, secondly, we
should have a summary procedure in
respect of them both. May I point
out that the question of combating
corruption was examined by a Com-
mittee consisting of hon, Members ot
Parliament, I believe round about 1950
or 1951—I do not exactly remember
the particular year—and they made a
suggestion that in such cases it would
be better to have special judges. And
special judges are appointed on
account of their long experience. The
procedure is also simplified to a certain
extent without undermining the
requirements of the law of justice.
That is the reason why special judges
are appointed. When, for example, an
officer has been put on trial specially
on a criminal charge like criminal
misconduct or corruption, then it
would not be proper to have what is
known as summary trial. Summary
trials are meant for certain minor or
petty kind of offences. Here when
the whole officer’'s career is itself
involved, and especially when we go
to the criminal courts as the man is
likely to suffer not only in money but
also in prestige, it was considered
advisable that we should have what
is known as an ordinary but simpli-
fied procedure, not going through the
commitment proceedings, trial courts
and others, consistent with the require-
ments of justice.

Shri D. C. Sharma: Why do you not
have it all along the line?

Shri Datar: I come to my last point.
An hon. Member, Shri Goray made a
reference to certain police firings, but
the Deputy Speaker gave the ruling
that that question could not be gone
into. But, in the course of his speech,
he made reference to two allegations
and brought in a picture also. Now I
am making a reference to those two.
So far -as these two points are con-
cerned, may I point out that these
allegations are entirely wrong, entirely
unfounded. The allegation made by
a particular Lady Principal of a
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Marathi Training College was un-
founded and was inspired by others.
So far as the other case is concerned,
it was still more unfortunate.

Shri D. R. Chavan (Karad): May I
know the source of the Minister's
information?

Shri Datar: My source of informa-
tion is the highest source of informa-
tion the State Government, and we
depend upon the State Government,
who act impartially in all these
matters.

Shri Braj Raj Singh: That Govern-
ment is a party.

Shri Datar: However, the unfortu-
nate allegation was that a picture of
Shivaji the Great was burnt by
certain persons against the agitation.

Shri Basappa: That is entirely false
propaganda on their side.

Shri Datar: Yes, that is entirely
false propaganda. May I point ourt
that these stories are altogether in-
correct? They have been verified.

Shri Sinhasan Singh: On a point
of order. This was not allowed by
the Chair.

Shri Barrow (Nominated—Anglo-
Indians): The Deputy-Speaker did
not allow that question to be raised.

Shri Datar: But the hon. Member
did refer to it.

Shri Basappa: The mischief has
becn done. Something has to be done
to reply to it.

Mr. Speaker: The hon. Minister
himself mentioned that the hon.
Deputy-Speaker did not allow these
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incidents to be raised. In spite of
that, it has been referred to. Now
there are only two courses open, either
to expunge it from the record, or ask
the press not to publish it. But it is
too late now. Also, the public ought
not to be put in the wrong. So, Gov-
ernment has also to express its own
views. Hon. Members may agree or
may not agree with the correctness of
the information, but Government has
its own source of information.

Shri Datar: So far as this letter 1s
concerned. . ..

Shri P. N. Singh: We want one
information.

Mr. Speaker: No, Sir.

Shri Datar: I was extremely sorry
that this particular propaganda news
was unfortunately made reference to.
Those stories are altogether incorrect.
May I further add that this has been
verified by a number of pressmen at
Yellur village by making enquiries of
their own. So far as Shivaji is con-
cerned, he is such a great leader of
India, he is held in the utmost rever-
ence not only in Bombay, not only in
Mysore but in the whole of India,
and, therefore, the slightest insult on
such a great personality will be visited
not only with the greatest disfavour
but with the greatest punishment?

Therefore I made a reference to
these two for the purpose of removing
the wrong impression that is likely to
arise in the minds either of the hon.
Members of this House or of people
outside.

18.35} hrs.

The Lok Sabha then adjourned till
Eleven of the Clock or Friday, March
25, 1960/Chaitra 5, 1882 (Saka).






